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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi



&ABLIAHENT OF lin)tA

T he-Sptakf 

The Honourable Shri G. V. Mavabnkar.

The DeptUy-Speal^r 

Shri M. Ananthasayanam Ayyangar.

Panel 0/  Ohiirfmm

Pandit Thakur Dae Bhargava.

Shrimati G. Durgabai.

Shri Prabhu Dayal Himateingka.

Sardar Hukam Singh.

Shri Manilal Chaturbhai Shah.

Seoretary

Shri M. X. Kaul, Barrieier-at-Law.

AesUtania of the Seonkury

Shri A. J . M. Atkinson.

Shri N. C. Nandi.

ShriD. N. Majumdar.

Shri 0. V. Narayaoa Rao.



OOVEHNMBNT OF INDIA 

Members of the Cabinet

■prime Minister and Minister of External Affairs—The Honourftb*e Shri Jawftharlal Nehru.
Deputy Prime Minister and Minister of Home Affairs and the States—^The Honourable 

S ^ a r  VuUabhbhai Patel.

Minister of Education—Tlie Honourable Maulana Abul Kalam Azad.

Minister Without Portfolio—The Honourable Shri C. Ra^agopalaohari.
Minister of Defence—The Honourable Sardar Baldev Singh.
Minister of Labour—The Honourable Shri Jagjivan Ram.
J f  inister of Communications—The Honourable Shri Rafi Ahmad Kidwai.
Jllinister of Health—The Honourable Rajkumari Amrit Kaur.
Minister of Law—The Honourable Dr. B. R. Ambedkar.

~Minister of Works, Minos and Power—The Honourable Sliri N. V. Gadgil.
idinister of Transpoct.and Railways—The Honourablj Shri N« Oopalaswami Ayyangar.
Minister of Industry and Supply—The Honourable Shri Hare Krushna Mahtab.
Minister of Food and Agriotilture—The Honourable Shri K. M. Munshi.
Minister of Commerce»The Honourable Shri Sri Pri^kasa.
-Minister of Finance—The Honourable Shri Chintaman Dwarkanath Deshmukh.

MirUaters not in the Cabinet.

Minister for the purposes of agreement between tho Prime Ministers of Indis and Pakistan 
of the 8th April, 196(.—The HcncuraMt C. C. Bifewa .̂

Minister of State for Transport and Railways—The Honourable Shri K. Santhanam.
Minister of State for Information and Broadcasting—The Honourable Shri R. R. Diirakar.
Minister of State for Parliamentary AJairs—The Honourable Shri Satyanarayan Sinha.
Minister of State for Rehabilitation—Tlie Honourable Shri Ajit Prasad Jaio.
Deputy Minister of Communications—Shri Khurshed Lai.
Deputy Minister of External Affairs—Dr. B. V. Keskar.
X)eputy Minister of Comnterce—Shri Oattatraya Parashuram Karmarkar.
Deputy Minister of Defence—^Major General Himatsinhji.
Deputy Minister of Works, Mines and Po ver—Shri S. M. Burapoliaio.
Dep\ity Minister of Food and Agriculture—Shri M. Thiruma'a Rao«

(vii)
■OIPU—US—2»5Pli—18-12-6^—450



THE 
PARLIAMENTARY DEBATES 
(Part I—-Questions and Answers) 

OFFICIAL REPORT

2945

PARLIAMENT OF INDIA
Saturday, 7 th Aprils 1951

The House inet at a Quarter to Eleven 
of the Clock.

[Mr . Deputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
Registration of Tibetan Nationals

*2814. Prof. S. N. Mishra: WiU the 
Minister of Home Affairs be pleased to 
state the number of Tibetan nationals 
resident in India who have received 
registration certificates under the 
Provisions of the Registration of 
Foreigners Rules 1939, since Govern­
ment’s order withdrawing exemption?

The Minister of Home Affairs 
(Shri Rajaffopalachari): 1939.

Prof. S. N. Mishra: May I know
whether a similar arrangement has 
been made in Tibet for registration of 
Indian residents there? If so, what is 
their number?

Shri Rajagopalachari: I am not
aware of the laws of Tibet. I am not
able to give the number because the 
question was not about that.

Prof. S. N. Mishra: May I know
how many Tibetans are there in the 
service of the Government of India 
particularly in the Intelligence Depart­
ment that is working at Kalimpong?

Shri Rajagopalachari: If I remember 
aright, there is another question for 
today on the same subject. I should 
not like to waste the time of the House 
by looking i i ^  ^ e  number of the 
question. The answer is here.

Mr. Depttty«8psA er: Am I to under­
stand that the number in the answer 
is 1939?

____  The answer
to question No. 2814 is 1939.
17PS

2040

Mr. Deputy-Speaker: Does it tally 
with the number of the year of the 
Registration of Foreigners Rules? By 
accident?

Shri Rajagopalachari: Yes. Under 
the Registration of Foreigners Rules, 
these persons were exempted for some 
time. After the Chinese troubles, we 
renewed the regulations and all those 
who entered India had to come with 
permits. All those residents were also 
asked to register themselves. The num­
ber of resident Tibetans registered is 
1939; those who have come with per­
mits and registered is 2835. The total 
comes to 4,774.

Prof. S. N. Mishra: I do not know 
what the reply to my question is. I 
wanted to know how many Tibetans 
are there in the Intelligence Bureau 
working at Kalimpong

Shri Rajagopalachari: I would be 
answering that question later if notice 
is given. But, I think it has already 
been put by some other hon. Member 
and I have the answer ready.

Shri Kesava Bao: May I know 
whether the Tibetans have applied for 
Indian citizenship?

Shri RajagopaJaciiari: No. The resi­
dent Tibetans have been registered and 
as I said already, their number Is
1939. Some have come recently with 
permits from the check posts; their 
number is 2833. No question of citizen­
ship arises.

Siiri Chattopadhyay: What is the 
breakup of such registered people 
according to provinces?

Shri Rajagopalachari: Axiswering
only about Tibetans resident, and 
registered, there are 11 in Assam, 37 in 
Bihar, 123 in Punjab, 196 in Uttar 
Pradesh, 1433 in West Bengal and 78 
in Delhi, and 61 in Himachal Pradesh. 
As for arrivals with permits, Assam 
173: West Bengal 2650; Himachal
Pradesh 12.

Shri S. N. Dmr What is the number 
of those who have been refused per­
mits for entry?
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Shri BuJHWPAlMiliui: I am unable 
Jo ,*{ve any figure as to refusal But. 
judging from the rule* and the instruc­
tions which we have Issued, they are

Municipal C orporation  roR Delhi

•M16. Shri Sldhva: Will the Minister 
of Health be pleased to refer to the 
reply to starred question No. 637 asked 
on 5th December, 1950 and state what 
is the position of the draft Bill for the 
propo^d Corporation of Delhi?

The Minister of CommiinicAtlons 
(Shri Kldwal): The draft Bill is still 
under consideration of Government. 
The latest decision of Government re­
garding the administrative set up in 
Part *C States including Delhi has 
made it necessary to review the Bill 
as at present drafted. It will, there­
fore, be some time before the neces­
sary legislation can be Introduced.

Shri Sidhva: May I know approxi­
mately the time that will be taken? In 
the last session I was informed that 
the Bill will be ready for introduction 
in this session. May I know whether 
it is possible to introduce the Bill In 
this session in pursuance of the pro­
mise given?

Shri Kidwai: I think the hon. Mem­
ber is aware that there has been a 
new declaration of policy about Part 
*C* States. After that legislation about 
Part States has been undertaken, 
it is expected that that will deal with 
this question also.

Shri Sldhva: Are there going to be 
two Corporations, one for Old Delhi 
and one for New Delhi?

Shri Kidwai: The hon. Member will 
have to wait for the legislation.

Shri Sidhva: My point is whether 
there will be one Corporation or two, 
and whether New Delhi will also have 
a Corporation or some other municipal 
body.

Shri Kidwai: I am afraid the hon. 
Member will have to exercise patience 
and wail tor the draft of the fiill.

Nationalization o r Medical 
Services

• m s .  Prof. S. N. MlBhra; Will the 
Minister of Health be pleased to state:

(a) whether any scheme has been 
worked out for the nationalization of 
the medical services In the countrsr, 
and

(b) if so, the extent to which efforts 
have progressed in this direction?

The Minister of Conunanicatloiis 
(Shri Kidwai): (a) The Health Survey

and Development Committee have re­
commended, in paragraphs 5 and 6 In 
Chapter II, Volume II of their Report, 
plans for what will ultimately be a 
nationalised Medical Service. Copies 
of the Report are available in the 
library of the House.

(b) The nucleus of a National Medi­
cal Service exists in the Health Depart- 
ipent of each State. However, owing to 
financial limitations, Gk>vernments 
have not found it possible to expand 
the services so as to cater adequately 
to the needs of the country.

Prof. S. N. Mlshra: May I know 
whether this question has been refer­
red to the Planning Commission also?

Shri Kldwal: I understand the Plan­
ning Commission is looking into every 
matter concerning each State.

Shri R. Velayudhan: May I know 
what is meant by nationalisation of 
the medical services? Does it mean the 
sending away of all foreigners or the 
taking over of all hospitals by the 
Government?

Shri Kldwal: I was myself surprised 
by the question. But, I understand that 
most of the services in this country 
are nationalised in the sense that they 
are catered by the State.

Army Officers

•2819. Shri Sldhva: Will the Minis­
ter of Defence be pleased to state 
whether the Commander-in-Chief 
Intends to reduce the number of Army 
officers and men as stated by him in 
his speech in Madras on about the 3rd 
January, 1951 and if so, what is the 
total number of reduction?

The Deputy Minister of Defence 
(Major-General Uimatsinhji): Reduc­
tions in the strengths of the Army are 
decided by the Government of India. I 
would invite the attention of the hon. 
Member in this connection to the 
speech of the hon. Minister of Defence 
in Parliament on the 2Gth March 1951, 
during the discussion of the Deniands 
for Grants in respect of the Defence 
Services, which contains full miorma- 
tion on the reductions so far effected 
and on the policy relating thereto.

Shri Sldhva: May I request hiiw 
kindly to quote that paragraph to 
which he has made reference where it 
is said that the number of officers is 
also going to be reduced?

Biato-General Himatalahji: ‘‘This
decision was taken by Government 
bearing in mind all aspects of the 
question, the general financial position 
of the country and the securi^ of the 
country. This decision was taken alee
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to indicate to everyone that as far as 
India 1̂  concerned, we are not main­
taining our forces with any aggressive 
intentions. The Prime Minister has, 
and several of us also have, made it 
clear more than once that as far as 
this country is concerned, we have no 
aggressive intentions against anybody. 
But as I said, in making this decision 
regarding demobilisation, we also kept 
in view the security of the country.
If men are to be demobilised, it is 
natural that in proportion, officers will 
also have to be demobilised.

Shrl Sidhya: May I know what is 
the present number of officers?

Major-General Hlmatoiiiliji: It is not
in the public interest to give that 
number.

Shrl Sidhva: I appeal to you, Mr. 
Deputy-Speaker, whether this answer 
is consistent with the dignity of this 
House. The Commander-in-Chief him­
self in a Press Conference on 3rd 
January 1951, in Madras has given the 
number of officers and stated that it 
is 8,000 or 9,000. If the Commander-in- 
Chief has made a statement in public, 
may I ask whether it is fair that this 
information should be denied to this 
House?

An Hon. Member: Then the hon. 
Member has the number with him.

Shrl Sidhva: I have it, but I want 
to know whether it is correct or not.

Mr. Deputy-Speaker: The procedure 
is this. In all matters where ques­
tions are put to hon. Ministers, it is 
open to the Government to decids 
what is in the public interest and what 
is not in the public interest. When 
once they say tliat such and such a 
thing is not in the public interest, the 
Chair does not interfere in it. But I 
am sure the hon. Deputy Mmister will 
take note of this that when an infor­
mation has been given outside, the 
question naturally arises why that in­
formation should be withheld from the 
House. So this la a legitimate grievance 
and I am sure both the De^en^, 
te r and his Deputy Minister will take 
note of it*

Shri Sidhva: The Comn^der-in- 
Chief said in Madras, on . frd
January that the present strentii of the 
officers in the army is ^
thousands, that wars to-day are to t^  
wars and therefore we are not to 
depend entirely on the army. I want to 
know whether GovBmineiH 
with what the Commander-ta-CiHei 
Stated?

The Minister of *>«»«*««. 
der SlBCh): Sir, may I add to what tlie

Deputy Minister has said? It is one 
thing for the Commander-in-Chief to 
say what the number is but Govern­
ment cannot say whether he is correct 
or not, and when an hon. Member puts 
a specific question. I submit. Sir, it is 
not in the public interest to give the 
definite information.

Mr. Deputy-Speaker: This requires 
further elucidation so far as this House 
is concerned. The Commander-in-Chief 
goes about saying a number of thing;* 
and they are known to the masses cut- 
side. But so far as this House is con­
cerned this information cannot be 
asked for. Is that the position? The 
question specifically relates to the 
speech of the Commander-in-Chief at 
Madras, and in relation to that speech, 
certainly the hon. Minister of Defence 
must give an answer to this House.

Sardar Baldev Singh: The hon. Mem­
ber enquired about the number of 
officers who are to be reduced, and 
that is altogether different from the 
number of officers in the Army.

Shri Sidhva: No, Sir, my question is 
about the number of officers at present 
in the Army.

Sardar Baldev Singh: When the 
main Army is to be reduced, the num­
ber of officers will also have to Se 
reduced. What their exact number 
will be, I submit Sir, it is not in the 
public interest ^o say.

Dr. Bam Subhag Singh: May I know, 
Sir, whether in view of the inter­
national tension the Government of 
India propose not to reduce the Army 
but they intend to draft all the youths 
of the country who have got any kind 
of military training?

Major-General Hiroatsinhji: This is 
mentioned in the Defence Minister’s 
speech where he says that as long ai 
the emergency lasts there is no inten­
tion of reducing the armed forces, 
especially if it is not in the interest of 
the security of the country.

Shri A. B. Gurung: If the giving of 
the other information Is not in tlie

Sublic interest, may I know what are 
le categories of officers affected by 

this decision?
Major-General Hlmatsinhji: I want

notice. Sir.
raadit Mnnlshwar Datt Upadhyay: 

Sir, what is the poUcy of the Govera- 
mcnt in tM« respect? Are the senior 
officers nearing pension to be reduced 
or wiU the lunlar officen be reducea?

Major-General Hlnalnlnhjl: The
Conunander-in-Chief in that statement 
said thai the idea was to tend out only
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those who were aged beyond a parti­
cular limit, the physicallr unfit aud 
professionally inefficient and those 
whose contracts expired.

Shri SIdhva: May I know whether a 
selection board will consider this 
reduction of officers and whether such 
a selection board has commenced jcs 
work?

Ma^r-General Himatalnhjl: The
selection board has already oeen 
established and it has already decided 
as to the officers who are fit for reten­
tion permanently or for the grant of 
Short Service R e ^ la r  Commission in 
the Army,

Shri Sidhva: Sir, is there any inten­
tion to abolish such distinctions as 
Maratha, Sikh, Rajput in the various 
regiments of the army?

Major-General Hlmatsinhji: That is 
under the consideration of Govern­
ment.

ScnuTiNY OK Central and State 
Laws

Pandit M. B. Bhargava: Will 
the Minister of Law be pleased to state 
whether JLhe Government of India 
have set up or intend to set up a Law 
Commission or any other suitable 
machinery for the scrutiny and exa­
mination of all the Central and State 
Laws in the light of the Constitution 
of India witli a view to amend, modify 
or repeal such provisions of the exist­
ing Laws which are inconsistent with 
Part 111 and other provisions of the 
Constitution and if not, why not?

The Minister of Law (Dr. Ambed- 
kar): No, Sir. In connection with the 
adaptation of the Central and Stale 
Laws under article 372 of the Consti­
tution in order to bring them inco 
accord with the provisions of the Con­
stitution, Government have taken the 
view that so far as fundamental rights 
are concerned, it would not be advis­
able to omit or modify any provision 
of a law on account of article 13(1), 
unless there was a clear Inconsistent v 
l)etween such law and any of the pro­
visions of Part III, as, for instnncc. 
in the case of the Punjab Land Aliena­
tion Act, 1900, which has been re­
pealed by adaptation.

Pandit M. B. Bhargava: Has the
Government considered the question 
how far the State laws and the Central 
laws are in conformity with the pre­
sent Constitution, and does the Gov­
ernment have any Intention to apply 
its mind to this proposition?

IHf, Ambedkar: Sir I don’t  think 
this is a matter which could be dealt 
with in the course of questions and

answers. This would probably require 
a debate on the various modes and 
methods that could be adopted to carry 
out the purpose of article 372, in con­
formity with article 13(1).

Pandit M. B. Bhargava: Sir, may I 
know why one particular Act has been 
selected out of the ocean of laws and 
on what particular criterion has this 
law been selected?

Dr. Ambedkar: I am not in agree­
ment with the hon. Member when he 
says there are an ocean of laws which 
are Inconsistent with the Constitution, 
although I agree there may be some. 
My hon, friend will remember that 
this is a very difficult matter and Gov­
ernment must come to a definite con­
clusion on the issue whether a law is 
really inconsistent and whether it 
should be retained. This one law was 
examined with great care both in the 
Law Ministry and by the Attorney 
General and also the Legal Remembr­
ancer of the Punjab Government and 
then the conclusion was arrived that 
this could not be retained in view of 
the fundamental rights and the Govern­
ment have no kind of doubt in the 
matter that the matter could be dealt 
with by adaptation.

Mr. Deputy-Speaker: We go to the 
next question—No. 2821.

Shri S. C. Samanta: Sir, I suggest 
that question No. 2821 and question 
No. 2835 may be taken up together.

Shri Shiva Rao: How can that be? 
One relates to numbers and the other 
to training.

Mr. Deputy-Speaker: No, they have 
to be taken up separately.

W.H.O, AND U .N .L C .E .P .
*2821. Pandit Munlahwar Datt 

Upadhyay: (a) Will the Minister of 
Health be pleased to state how many 
nurses for post*iPraduate training have  ̂
been awarded saiolarships in the jrear
1950-51?

<b) How many fellowships have been 
allowed to Indian nationals by the 
W, H. O. and U, N. Children’s Emer­
gency Fund, for higher training in the 
year 1950-51?

(c) Where have they been or are 
being sent up for training?

(d) What is the period for trahiing?
(e) Is there any guarantee of service 

after training?
The Minister of Commimlca#<NM 

(Shri Kldwal): (a) Due tô  fioandal 
stringency no scholarships ^ r e  
awarded during the year 1950-51 for . 
post-graduate training of ntirset 
abroad.
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_  (b) 25 (16 by the W.H.O. and » by 
the UNICEF),

(c) The United Kingdom, some 
countries on the continent of Europe, 
U.S.A., Australia and New Zealand.

M) The period of training varies 
from six weeks to one year depending 
on the course of training and the 
qualifications of the candidate con­
cerned.

(e) As one of the conditions for the 
award of these fellowships is that the 
country concerned should make full 
use of the services of the candidate 
in the field covered by his award rfter 
satisfactory completion of the fellow­
ship, only those employed or who will 
definitely on return be employed in 
the National Health Administration of 
the country are recommended for the 
award of fellowships.

Pandit Mimlshwar Datt Upadhyay;
Are students of any other country 
with W.H.O. scholarships studying in 
India?

Shri Kidwai: I do not think so.

Pandit Miinishwar Datt Upadhyay:
What is the object of the UNICEF and 
what is the amount of the fund, and 
how is it being spent?

Shrl Kidwai: It is for the training 
of medical and health olAcers for 
treating children’s diseases and specially 
taking care of children.

Pandit Munishwar Datt Upadhyay:
What is the amount?

Shri Kidwai: I require notice.

Shri R. Velayudhan: Is there any 
Selection Board for selecting these 
candidates or is it done directly by 
W.H.O.?

Shri Kidwai: There is a Selection 
Board in the Education Ministry and 
with the help of the Departments con­
cerned the Board selects the candi­
dates for being sent abroad for further 
training.

isft ^ 0  Ulrf : 4

d  ariJPTT wT??rT f  ftf w

7HIT ^RTf f  m  *1̂  ?

[Shrl M. L. Vam *: I would Iik« to 
know from the hon. Minister whether 
some regard is paid to Part B States 
also while making these selections?]

^  f ¥ W lf :
#  fed ? I

[Shri Kidwai: People from all over 
India are selected for this purpose.]

Shri T. N. Singh: May I know how 
many children's clinics and hospitals 
there are where these trained person^ 
nel can be usefully employed in this 
country?

Sliri Kidwai: This supplementary 
does not arise out of this question.

Shri Chattopadhyay: Is it a fact that 
some of the nurses have done exceed­
ingly well in the foreign examinations 
and have secured top priies?

Shri Kidwai: I will be glad to hear 
that that is so.

Shri Kamath: Is it for the Minister 
to say whether a supplementary arises 
from this question or not?

Mr. Depaty-Speaker: The hon.
Minister pointed out to me that it does 
not arise. I accepted it by remaining 
silent

Shri Kamath: You did not give a 
ruling.

Mr. Depaty-Speaker: I did not Inter­
vene. I gave my consent by silence

Next question No. 2822.
Loans F loated by GtOvernment

*Z9ZZ. Seth Govind Das: Will the 
Minister of Finance be pleased to state;

(a) the total amount of loans floated 
by the Government of India during 
194d-50; and

(b) the liability of what amount of 
loans of State Governments was under­
taken by the Government of India 
during this period?

The Minister of Finance (Sliri C. D. 
Doshmnkh) rote—

Shri Raj Bahadur: Answer in Hindi 
please.

ffto ifto tm jv r : (j\)  ^

U '^V H o ^  iTTOr ^  V tf «T*IT
frniHnr ftr«rr i

ffr sr^fir n  2 i  s i l ^
*  ^  aftr Vc
• rd f , w  «n i

(< t) irrcff fT c m  ^  

ifw r ? v t I t  5 j
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Mr. Depttty-Speaker: I would only 
stiggest to the House that having re­
gard to the fact that Hindi has b ^ m e  
the official language of the Union, the 
putting of questions and giving of 
answers must be done in a spirit 
which would make it a ^ e a r  that we 
are implementing the Constitution. I 
find there is so much making of 
humour at the expense of the national 
language.

Shri Ramalingam Chettiar: May I
have the answer translated In English 
please?

Mr. Deputy-Speaker: 1 ask that the 
answer be translated for the benefit 
of others.

Shri C. D. Deahmukh: Sir. I may 
say that no humour was intended in 
my answer.

Mr. Deputy-Speaker: But that con­
veys that impression.

Some Hon. Members: No, no.
Shri C. D. Deahmokh: I can only use 

the words which are technically pro­
per for the difficult terms which are 
involved in some of these questioni.
I may say that I have extracted them 
from a dictionary published by Dr. 
Raghu Vira. I will now give the 
answer in English.

(a) No new loans were floated by 
the Government of India during 1940­
50. Two further issues of the 2 | per 
cent. Loan, 1955, aggregating Rs. 40-44 
crores were, however, created during 
this period.

(b) The Government of India have 
assumed liability for loans aggregat­
ing Rs. 153 lakhs.

ISeth Govlad D u : With reference 
to hon. Minister’s leply to part (b) of 
the question may 1 know In respect of 
which States the Government of India 
have assumed liability for the loans 
floated by them?]

TR’T ^ ^  «rr
>nror9TviT #  <nitVR

ftnrr i  i
iShrl C. D. Deahmokh: The Goveru< 

ment of India have assumed this

lUbUity only in the case of former 
State of Bhopal for the loan they had 
floated.]

^  i m : 3ft vr
P to w t »nTT «n ^  ^  V

sftr WT *1?  ^

?r<T ja n  t  ^  ^  ^  fkimvr t  ?

[Seth GN>vind Daa: What was the 
purpose for which the former Bhopal 
State had floated that loan? Has the 
money already been put to some speci­
fic use or is still lying intact?]

•ft <fto ifto

#  ^  fSffrr# I ^

#  ^  A 3Tw: ̂
W fT  j  I

I In 

^  ^  ^  ^  ^  fwT w  
fw# qr I ^^rcr 

\ «rr 3ftr f̂hiTT
wter ^  ^  ^  I w r
T̂5 A* ^  5 1

[Shri C. D. Deshmiikh: The Bhopal
State had floated three separate loanj.
I can state their purpose only in pan. 
One of these loans exceeded Rs. 
crores and 24 lacs in value. The object 
of this loan was to utilize the money 
for purposes of investment along with 
the money realized through Excess 
Profits Tax. The amount of the second 
loan was Re. 1 crore and 21 lacs and 
the third loan was of a smaller amount. 
I am unable to state the objects of 
these last two loans.]

Shri T. N. Singh: May I know if any 
conversion loans were effected duiing 
this period to partly pay oflP or wholly 
pay off the loans maturing In future?

Shri C. D. Deshmukh: That is in­
cluded in the creation of the per 
cent, loan, 1955. There was an Issue foi 
Rs. 25-44 crores and that issue was offer­
ed for conversion of the 3 per cent, loan,
1949-52, and that is why there was no 
limit fixed for the subscriptions. The 
actual demand for conversion was met 
and that is the amount of the issue, 
namely, Rs. 25 crores and 44 lakhs.

w  3HIWIW;

nc«ft anrra*it ^  
ifiT qrr
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Mimlsliwar JMt Upadliyay: 

What were the dates of repaym ent of 
theae loans? When will they mature?]

5rr6«r t  ^  ’st't f
i  3ft( ^

^  ^  ?TTfw «ft nK o-^H  3iV<
W  ftfiTT W  f  I

[Shri C. D. Deshmukh: The date of 
maturity of the loans is 1957 in case 
of the first loan. In respect of the 
second it is 1906—76, the date of 
maturity in case of the third loan was
1950—55 and it has been repaid.]

Thakur La! Sinffh: Were the three 
loans floated by Bhopal Government 
fully subscribed to by the people?

Shri C. D. Deshmukh: I have no in­
formation as to how much was re­
quired. I have only information as to 
how much was subscribed and taken 
over.

Shri Jnani Ram: May I know the 
total discharges in 1949r50?

Shri C. D. Deshmukh: I am sorry I 
have no information as to how many 
loans were discharged in that year.

Electoral Rolls

*2824. Shri Sonavane: (a) WiU the
Minister of Law be pleased to state 
whether it is a fact that electoral rolls 
are printed in Hindi in Bombay State?

(b) Is it a fact that the Centre has 
directed the Bombay State to print the 
electoral rolls in English in addition 
to the already printed Hindi rolls?

(c) If so, why was such a direction 
given, what is the extra cost of printing 
and who is going to bear it?

The Minister of Law (Dr. Ambed- 
kar): (a) The electoral rolls in the 
State of Bombay have been printed in 
the regional languages of the districts 
concerned, viz., in Gujarati, Marathi 
and Kannada. In the case of bilingual 
districts of Belgaum and Satara South, 
the rolls have been printed both in 
Maiathi and Kannada. In Bombay City 
the electoral rolls have been printed in 
Devanagari script.

(b) and (c). The attention of the 
hon. Member is invited to my reply 
given to part (b) of Shri Kamath’s 
starred question No. 1409 on the 13th 
February 1951.

The cost of printing the electoral 
rolls in English in respect of the 
Bombay City is estimated at rupees six

lakhs and will be shared by the Gov­
ernment of Bombay and the Govern­
ment of India in the same way as any 
other expenditure relating to the pre­
paration of the electoral rolls will be 
shared.

Shri Sonavane: May I know aiter 
how many days or months of con.ple- 
tion of the rolls printed in Devnagari 
in the Bombay City were these direc­
tions j?iven to print the rolls in 
English?

Dr. Ambedkar: I canjiot give a 
prwrise answer to this question, but I 
think the direction was issued a*^er 
complaints were received by the Elec­
tion Commissioner that there were 
many people in Bombay City who 
would not be in a position to under­
stand the Hindi rolls.

Shri Sonavane: Could this direction 
not have been given earlier which 
would have saved an extra expenditure 
of six lakhs over the printing of these 
rolls?

Dr. Ambedkar: It is perfectly possi­
ble, I think. Nothing is impossible.

Shri Sonavane: Who is responsible 
for this waste of money?

Dr. Ambedkar: There is no waste of 
money at all there. In any case it was 
necessary to have a roll in English 
whether it was printed simultaneously, 
earlier or later.

Shri Sonavane: But could not the 
simultaneous printing of rolls in Dev- 
nagari and English have reduced the 
expenditure?

Dr. Ambedkar: No, how could it?
Shri Kamath: Have reports been 

received from Bombay and other States 
as to bx>w many claims and objections 
have been filed in respect of the elec­
toral rolls published already, and how 
many of those claims and objections 
have been disposed of?

Dr. Ambedkar: Sir, this does not 
arise out of this question.

Mr. Deputy-Speaker: Yes, that is so
Shri Sarangdhar Das: Considering

that Singbhum District in Bihar is a 
bilingual area, will the Minister piease 
state why the rolls are not published 
in Oriya language also besides Hindi?

Dr. Ambedkar: It is possible that 
that is not the regional language of 
the area.

National Cadet Corps

•2825. Shri Alexander: Will the
Minister of Defence be pleased to state 
if there is any university in India
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where National Cadet Corps have not 
yet been formed?

The Deputy Minister of JDefence 
(MaJor*General Himatsinhji): National 
Cadet Corps has been formed in all 
Universities except the Osmania Uni- 
\*ergity.

Sbri Alexander: May I know what 
IB the total strength of the National 
Cedct Corps in the whole of India?

Major-Greiieral Himatsinhji: In the
Senior Division there are 87 units with 
a total strength of 730 officers and 
22,938 cadets. In the Junior Division 
there are 1,455 officers and 4?.,050 
radets. This does not include nearly
25.000 cadets who have already 
received training and have left the 
schools and colleges.

Shri Alexander: What is the nature 
of their training and what is its dura­
tion?

Majlor-General Himatsinhji: The
duration of the training is three years 
and its nature is to train them to be 
fit to be officers in case of an emer­
gency in the future.

Shri Alexander: Is any agreement 
entered into by these cadets so that 
they can be summoned for active 
service when the Government requires 
their services?

Major-General Himatsinhji: No, Sir.

Shri T. N. Singh: May I know
whether the Government have received 
any representation from the States that 
due to lack of equipment and other 
help, the work of this National Cadet 
Corps organisation is not progressing?

Major-General Himatsinhji: We have 
decided to limit the enlistment at 
present for various reasons. May I 
read out the reasons, Sir?

Mr. Depnty-Speaker: Yes.

Major-General Himatsinhji: It has
been decided, for the following reasons, 
that there should be no general ex­
pansion in 1951-52 except in a few 
cases, and the State Governments have 
been requested to concentrate on the 
ronsolidntion of the existing imits and 
in improving the efficiency of the 
administration of these units. The 
reasons are as foUo\ys:

(1) There is a great shortage of suit­
' able Instructors for the National Cadet 

Corps.
f2) It has not been found feasible 

to meet even the present commitment 
of officers tp command the National 
Cadet Coros units, especially the Tech­
nical Units.

(3) The maintenance of the existing 
equipment supplied by the Central 
Government to the National Cadet 
Corps units is an additional task on 
the present already over-burdened 
technical and maintenance services of 
the Armed Forces.

^ (4) In various matters the adminis­
tration of even the existing National 
Cadet Corps Units is still defective. 
For example, provision of proper 
accommodation for office rooms, equip­
ment and clothing has not been made 
in the majority of units, and also 
suitable accommodation for the army 
personnel fs not available in many 
towns. Special difficulty is being en­
countered in providing armouries and 
making arrangements for safe custody 
of arms. The State Governments have 
made plans for the construction of 
buildings, but unless these plans 
materialise no further expansion 
would be justified*

Shri Alexander. Are lady students 
also entitled io the benefits of this 
scheme?

Major-General
stated before in .
experimenting with three divisions of 
ladies units.

Himatsinhji: As X
the House, we . are

Sardar B. S. Man: Sir, PEPSU has 
got no University. Is it the policy of 
the Government not to organise the 
National Cadet Corps in places where 
there are no Universities? If not. what 
steps have Government taken to 
organise the Corps in PEPSU?

Major-General Himatsinhji: Where
there are schools we have the Junior 
Division of the National Cadet Corps. 
In an area which has not got a Uni­
versity, students can enlist themselves 
in the colleges affiliated to the nearest 
University.

Rev. D’Souxa: Will the hon. Minister 
be kind enough to state at what stage 
the beginnings o t  an air wing section 
for the National Cadet Corps is now, 
and whether the proposal to stop 
further expenditure will mean inter­
ference with that development?

Major-General Himatsinhji: Two
units of the Senior Division (Air Wing) 
have been raised so far, one in Bom­
bay and one in Calcutta.

They are to give cadets flying train­
ing in the third year and to train them 
up for the civil pilot *A’ licence. The 
strength is 2 National Cadet Corps 
officers and 80 cadets each, to be en­
rolled in batches of 25 each year. One 
Air Wing unit will be raised in Madras 
in 1951-52. So far they have done only 
the first year’s training.
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8afdar B. S. Man; Sir, I had asked 
a specific question: whether any
National Cadet Corps unit has been 
organised in PEPSU, and, if so, what 

is its strength?

Major-General Hlmatsinhji: I want 
notice of the question.

Shri Mirza: May I know why the 
National Cadet Corps has not been 
formed so far in the Osmania Unir 
versity, and is Government contemplat­
ing forming it there?

Major-General Hlmatsinhjl: It is
well-known that the conditions in 
Hyderabad were and are in some res­
pects still not normal. In Hyderabad 
considerable changes are taking place 
in the teaching staff. When the posi­
tion is a little more stabilised and we 
can be sure of getting the requisite 
quality and number of teachers to 
accept the duties of National Cadet 
Corps officers, we propose to raise a 
unit in Hyderabad, which I hope will 
be at an early date.

Shri Ramaswamy Naidu: Consider­
ing the fact that a lot of time may 
necessarily lapse between the end of 
training and the possible contingency 
of these members of the Corps being 
called up for any emergency, do the 
Government propose to give them any 
refresher courses after they leave the 
colleges?

Major-General Hlmatsinhjl: It is a
useful suggestion and will be taken 
into consideration.

Shri M. L. Gnpta: May I know 
whether the hon. M a s te r  is aware 
that in Hyderabad there was a U.T.C. 
and why it has not been revived?

Major-General Himatsinhjl: The hon. 
Member knows the conditions obtain­
ing in Hyderabad for the past few 
years; what else did the hon. Member 
expect?

Shri Kesava Rao: What is the num­
ber of cadets who have been trained 
in the National Cadet Corps and who 
have offered their services to the 
Indian Army?

Major-General Hlmaislnhjl: I would 
ask the hon. Member to reserve this 
question as another question on the 
same subject comes up later today.

Orphanagks

*2828. Shri J. N. Hasarika: Will the 
Minister of Education be pleased to 
state:

(a) how many ‘orphanages’ are 
there In Delhi:

(b) how many of these orphanaM  
are fully financed and managed by

Government; how many partly flnanc- 
6d« and bow many run by the indlvi* 
dual philanthropist; axKl

(c) what kind of educational facili­
ties, if any, are available for these 
orphans?

!_£<( ^  ^  - ^ 1)

" <* «*) X tTJ**
[See Appendix XXI, annexure No. 1,]

[The Minister of Education (Mau- 
lana Azad): (a) to (c). A statement 
is placed on the Table of the House. 
[See Appendix XXI, annexure No. 1.]

Shri J. N. Hasarika: May I know 
how much Government have paid for 
these institutions during the last three
years? __________

~

^  ^  ^  J  ^

-

[Maulana Axad: The hon. Member 
will get the r ^ ly  to his question in 
the statement. It has been made clear 
therein that the Government do not 
give them any aid. Only the Delbi 
Municipal Committee give them this 
aid. The Government have no connec­
tion with them.]

Shri Kesava Rao: May I know the 
number of orphans in these homes?

-  r* )>^ : I 'V
[Maolaiu A ud; 432.]

wnw : w r  n
anw iw ff ^
# I Jff aftr firtt ^  V

[Shri Kamath: May I know whether 
out of all the Part C sUle*. Delhi or 
seme other State has the largest num­
ber of orphaiwfes?] _________ _

.  1̂

[M anlau And: The question relates 
to Delhi only.]
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^  fito %c 4^0 ft|P|[T : fqr 

t  Pf» ^  anrrvRSRf ^  j i t

LShri B. K. P. Sittha: Is it a fact 
that kidnapped children are also kept 
in these orphanages?]

fj4eyl : ‘>̂5̂

[Maulana Asad: The hon. Member 
may have information on the point. 
*nie Grovernment, however, have none.]

Shrl KeMva Rao: May I know 
whether the Central Government is 
giving any assistance to private orphan­
ages where the orphans are trained?

f -  i3|jf U9f0*

O H '
- A

[Maiilaiia Asad: The Government is 
not giving any aid to these institutions. 
Only the Municipality gives them aid.]

: fiTT ^  ^^SfR

P nn r4 t f r  v r  ^niPfT ^  
fTw ^  fty r̂r i  ?

[T h ak v  Lai Stngh: Do the Govern­
ment exercise some sort of supervision 
over those entrusted with the manage­
ment of these orphanages?]

-

Utoulaa* A ud: No. Sir.]
St^Jt WIWRH : fJIT

WT^ ^  >ft snft
[Thakur Lai Singh: Do the Govern* 

ment consider that there is no neces­
sity of having any supervision over 
them at all?]

^ T o i5 ?  liV

*< -p i 0 *1̂  

-«.•> Ja ->  *»•)
IMaulaiia A nd: Private organisa­

tions charged with their management

exist and the Government do not think 
it desirable to interfere in their work 
without tangible reasons.]

v f tw T  w  : w r
^  ^  TO, f̂ *TT T̂T̂ rr f

ft? 3rjn«nw«r f i M w t  

i r m  ^  ?
{Pandit Munishwar Datt Upadbyay:

Are these children made to do some 
work in order to make these orphanr 
ages self-sufficient?]

^  J l  -  i3l)f 

. ^

[Biaulana Asad: They are given 
education and are also trained in the 
various handicrafts.]

N ational Cadet Co rps

*2829. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defence be 
pleased to state whether members of 
the National Cadet Corps can be taken 
in the Armed Forces if they so desire?

(b) If so, will it be necessary for 
them to undergo additional training?

(c) If the answer to part (b) above 
be in the affirmative, what will be the 
period of training at the end of which 
they become fit to join the regular 
forces?

The Deputy Minister of Defenee 
(Major-General Himatsinhji): (a)Yes. 
they are eligible.

(b) Yes.
(c) One year.

s ftA ra trh h ^ ii : v n  €

g ’TT ^ f '5 T ^ 5 ^ » r
^  WT t

[Shrl Ktohori Mohan Tripathi: May
I ask the hon. Minister what expendi­
ture per cadet has to be borne for this 
additional training and who meets it?] 

Major-General Himatsinhji: If the 
cadets of the National Cadet Corps are 
selected to ffo to Indian Military 
Academy the expenses are incurred by 
the Government of India, as in the 
case of other I.M.A. Cadets.

Sardar B. S. Maui: Are the trained 
personnel of the National Cadet Corps 
shown any preference to join the 
Territorial Army?
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Major 4jrtHier»l Hhiuttaiiihii; Before
I answer that question I would like to 
answer about PEPSU and which I 
could not answer earlier for the reason 
that I had a list of universities in 
alphabetical order and not by States. 
I see from my list that the 1st PEPSU 
Battalion is affiliated to the Punjab 
University.

Sardar B. S. Man: May I know 
whether the trained personnel of the 
National Cadet Corps are shown any 
preference to join the territorial army?

Major-General Himatsinhji: They are 
welcome to join the territorial army; 
but, as far as I know, no preference 
is shown to them. *

Shrl Raj Bahadur: May I know 
whether any members of the National 
Cadet Corps have been absorbed in 
the Indian Army and if so, what is 
the number of such people?

Major-General Himatsinhji: One of
the conditions before they become 
eligible to apply for a direct Regular 
Commission in the Army is that they 
should have completed three years* 
service. As the N.C.C. started in the 
middle of 1948, the three year period 
has not yet been completed.

Hindusthan Aircraft Factory

*2830. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defence be 
pleased to state the progress so far 
made in designing and manufacturing 
aircraft at the Hindusthan Aircraft 
Factory?

(b) Are there any foreigners 
employed on these works?

(c) If so, what is their number and 
to which countries do they belong?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) A
basic (preliminary) trainer is being 
designed and developed. Two proto­
types are being assembled and the first 
prototype is expected to be completed 
for test flight in about five months. 
Preliminary arrangements for quantity 
production of this aircraft arc being 
made.

Tho design of an advanced trainer is 
being worked out by Hindustan Air­
craft Ltd. in consultation with Service 
representatives. Preliminary specifica­
tions are being prepared for the design 
and development of a twin engined air­
craft

(b) Yes.
(c) The services of one Englishman 

are being utilised in the assembly and 
erection of the two prototypes.

ITfT : ^  W  Wnr VT

wft’r ^  »RT I  ftf fff*r ^  I

TO W f ' ?

LSeth Govind Das: Have the Govern­
ment exercised sufficient care to see 
that in this respect foreigners are re­
cruited only to such posts for which 
Indians with requisite qualifications 

^®re not available.]

^  ^  11 

felT I

[Major-Cieneral Himatsinhji: This is 
the first time that this kind of work 
is being undertaken in this country. 
Persons with requisite qualifications 
were not available in this country. 
That is why foreigners were recruited, 1-

Shri Kishori Mohan THpathl: May
I know. Sir, the names of countries 
from which the component parts for 
the assembling of aircrafts are 
received?

Major-Generail Hlmatsinlijl: The
spare parts we are obtaining from the

Shrlmatl Durgabai: May I know 
whether it is a fact that some of the 
foreign countries send their planes to 
this company for effecting repairs? If 
so, which are the coimtries that have 
so far sent their planes?

Major-General Himatsinhji: As far
as my information goes, it was so 
during the war, and American and 
U.K. planes were being serviced and 
repaired. But at present I believe we 
are repairing only our own planes.

Shri T. N. Singh: May I know 
whether the speeding up of the pro­
gress of this factory has been held up 
or slowed down more because of lack 
of trained personnel or lack of equip­
ment?

MaJor-GeneraJ Himatainhjl: During
the war we had something like 17,0(h) 
trained personnel working there. I 
believe we have not half that number 
now. Therefore, it is for lack of equips 
ment that our work may be slowed 
down.

Shrlmati Durgabai: May I know 
whether it is a fact that Egypt has 
sent some of her planes for repairs tc ' 
this company?
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Major-General Himatsliilijl: i want 
notice ot that queSSn ^  ® ^

Bfoalsliwar Datt UpsdliTaT:
dSS. » feature of the workfeiifpSo”* “•

Mr. Deputy •Speaker: We are tfoiojr

tion which is about “the progress so 
far made in designing and manufactur-
wfn^^ Memberwants to Know about repair work, is^

i  ̂ asking about the
kIoi! .jjf the work that has
^??raft"ra<§o?i' Hindustan

Htaaatsliihji: sir. the
tim i U question lasttime and I have promised to cive a
ahno,?"» ^he I r  f f i o d

Combat and Transport aircraft was repaired and 
overhauled in this factory, that is Fly- 

Liberators, Mustangs, 
^  j  ®’ etc. During the oost-ixmr

v e r t^  aircraft were con­verted from the freighter type to oas-
^ ^ r  type. Annually about 100 alr- 
Z t^ o h  overhauled,
are ®j°* various types
hM B us-bo^ construction
«tifi *^«<^ntly undertaken and is 
still In the process of development.

•ft : 4  a rm r  ^rri!^ ^  ft? 
w»T5fk ^  w ^  sr^nflf

3Twr^ f*rr a rh  »f̂  ^

^  iftJT T 5R#
w  T w  |t?rr arnr ^>rr
^ ?ft vrr tt «ptt̂

^  WTftm VdT jT f̂ t
Twfwq «pnr # ?

[Shri Dwivedl: I want to know 
w he^er in addition to the manufacture
cL“i?r-f“ ; «̂on-stwction of railway coaches and bus- 
bodies etc., are also undertaken in that 
factory at Bangalore? If so, Is It be­
cause of the fact that the work regard­
ing the repairing and manufacture of 
aircrafts is insumdenl in quantity to 
keep the factory fully engaged?]

Major-General Himatsinbjl; Besides 
bus-body construction they have also 
repaired or built steel railway coaches. 
So far one hundred have been com­
pleted. That was the first order. I 
believe the railway authorities have 
put in a second order for 150 of which 

T twenty-one have been completed.

Shri BaJ Bahadur: May I know 
whether the Hindustan ^wcraft Ltd. 
is the only factory of its kind for 
overhauling or servicing of aeroplanes 
in the East and, ii so, whether the 
charges for overhauling and servicing 
charged by this factory are com­
paratively far below those charged by 
similar factories in countries of ike 
West?

Major-General mmatainbjl: The
answer to the first part of the question 
is *Yes\ and the answer to the second 
part is *No\

N aval Sraps
*2831. Shri Kisborimohan Trlpathi:

Will the Minister of Defence be pleased 
to state whether any shSp-building 
yard in India can undertake to build 
naval ships?

The Deputy Minister of Defence 
(Major-General Ulmatsinhji): A very 
few ship-yards in India can undertake 
the construction of hulls of limited ton­
nage and a few fittings in respect of 
small naval vessels and craft. The bulk 
of machinery, armament and technical 
equipment used in naval ships is not 
manufactured in the country and has 
to be imported.

Shri Kishorimohan Tripathl: In view 
of the answer given, may I know what 
steps Government are taking to 
strengthen the Indian naval shipping?

Major-General Himatsinhjl: Sir, We 
have made certain plans, and they are 
under the consideration of the Govern­
ment of India, to improve the naval 
shipping in the country. There are 
two or three alternative methods. One 
is to see whether we can build them 
in other countries and also send our 
personnel there to be trained like Japan 
did several years ago. Secondly, we 
can ask a foreign firm to start con­
structing naval ships here and also to 
gradually instruct and train our per­
sonnel, and later on at a suitable date 
we could take that over completely. 
Thirdly, we could ask our merchant 
marine companies such as Scindias and 
others to establish their shipping con­
structions on a Uirce scale. AU these 
possible alternatives are still under 
consideration.

National Savings Certificates

*2832. Shri Deogirikar: WiU the
Minister of Finance be pleased to state:

(a) how many National Savings 
Certificates exhibitions were organised 
during the year 1950-51 in the Indian 
Union;

(b) whether the National Savings 
Certificates exhlbitioti in Sholapur oi 
December, 1950 was organised at the
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Instance of local authorities or the 
Central Government;

<c) what was the expenditure in­
curred on that exhibition and what 
were the collections; and

(d) what was the amount collected 
Irom sale of National Savings Certi- 
Acates in that exhibition?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Three, Sir.

(b) The exhibition, which was held 
in January 1951. was initiated by local 
officials and non-offlcials.

(c) No expenditure was incurred by 
Government. As the exhibition was 
not held by Government they have no 
information as to the receipts.

(d) Certificates to the value of 
Rs. 95,000 were sold at the exhibition.

Shri Deogirikar: Is it a fact that 
dramas and musical entertainments 
were arranged by the Sholapur exhibi­
tion?

Shri C. D. Deshmukh: It is possible. 
But as it was not arranged by Govern­
ment I have not got any complete in­
formation about it. In the appeal that 
was issued by them they said there will 
be a special amusement park. I can­
not find any reference here to dramas.

Shri Deogirikar:. May I know 
whether the services of the staff and 
officials of the Bombay State Govern­
ment were requisitioned for this?

Shri C. D. Deshmukh: I have no in­
formation on that point.

Shri Deogirikar: Is it the policy of 
Government to encourage such exhibi­
tions or to discourage them?

Shri C. D. Deshmukh: It certainly is 
not the policy to discourage such 
exhibitions. We hold four exhibitions 
in 1949-50 and 1950-51 as part of the 
propaganda to popularise the Savings 
Certificates. Two were held at the 
initiative of Government, one at 
Alimedabad and the other at Poona. 
The two in Sangli and Sholapur were 
held by private organisations.

merfhr ^  it? «iflr F q r r v ^  
Pit W fhft ^  irf

^  wnr ^  ^  i
[Fuidil Mwdahwar DaH Upsdhirfty:

Will the hon. Minister please state 
whether the object which w ar kept in 
view in organising this exhibition has 
been achieved?]

Mr. Dei^-8peidrt«: It Is part of 
the schekne.  ̂ Everywhere it is done.

He wants to know the particular bene­
fit accruing out of those exhibitions.

Shri C. D. Deshmukh: There were 
no fixed targets for these. The general 
object was to popularize the sale of 
National Savings Certificates and some 
sales were made. Whether they were 
up to expectation or not it is very 
difficult to say.

5 T ^  ^  UtiPTI t .

v r  3fr< WT
^  ^  V̂ fi'SFT f*PTT 3fT?nr f  ?

I Shri Dwivedi: Have the Govern­
ment formulated any scheme for the 
popularization of the National Savings 
Certificates Scheme in the rural areas? 
Do some arrangements for their sale 
exist in the rural post oflices and 
whether some commission is paid to 
those entrusted with their sale?]

ffto A o 
^  n̂?>T PRTT ^  f  i

^  i  ^
fcnr ^ I ftr^FfT t
If? 4' 3nft ^  I

[Shri C. D. Deshmukh: This question 
has been replied a number of times. 
Some arrangements definitely exist 
and some commission is also paid. As 
to the actual amount that is paid, I 
am unable to state anything offhand.]

Ch. Ranbir Singh: May I know
whether the Government makes use of 
the services of the mobile cinema and
propaganda vans for raising small
savings loans in the rural araas?

Mr. Deputy-Speaker: Is he expected 
to give details of what is being done?

Shri C. D. Deshmukh: We have now 
strayed from the question of exhibi­
tions to mobile vans. That is a bit too 
mobUe, Sir.

Shri Smiavane: In view of the fact 
that Government haye not had to ineur 
any expenditure over the Sholapur 
exhibition, may I know whether they 
have sent any congratulations to the 
organisers of the exhibition?

Mr. Deputy-Speaker The hon. Mem­
ber is ^ —ng infbrmadoa
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Tobacco R esearch  In stitu te

*288S. Bhri F.
Will the Minister cl Finance be pleas­
ed to state the number of Central in­
stitutions conducting Tobacco Re  ̂
search, and the places, where they are 
situated and the amqunt of money 
annually spent in those institutions?

The Minister of State for Finance 
(Shrl Tyaffl): A statement showing 
the requisite information is laid on 
the Table of the House. [See Appen­
dix XXI, annexure No. 2.]

I may also add that the Govern­
ment does not actually manage these 
institutions which do the research 
work in tobacco.

Shri P. Kodanda Eamiah: May I
know what is the amount of annual 
grant given to the Indian Central 
Tobacco Committee?

Shri Tyagi: An annual grant of 
Rs. 10 lakhs used to be made from the 
proceeds of the excise duty on tobacco 
to the Indian Central Tobacco Com­
mittee which is an organisation set 
in 1945 by the Ministry of Food and 
Agriculture for conducting research 
on tobacco.

WRITTEN ANSWERS TO QUESTIONS 
M i l i t a r y  C o n t r a c t s

•̂ 2823. Prof. K. T. Shah: (a) Will the 
Minister of Defcnce be pleased to state 
how many different forms of contracts 
have been in use in the Ministry since 
loth Aujrust, 1947~~(i) for carrying out 

construction work, (ii) supply of stores 
rind provisions; (iii) operating 
Canteens; and (iv) for contract ap­
pointments?

(b) How many contracts involving a 
sum of Rs. fj lakhs or more have had 
to bo (i) cancellerl or rescinded; (ii) 
revised in material particulars for or 
against Government; (iii) referred to 
arbitration; and (iv) or taken to courts 
of law for adjudication or appeal, from 
15th August, 1947 to 31st January 
1950?

(c) Have any attempts been made to 
co-ordinate the terms and conditions of 
such contracts in the several depart­
ments or branches of the Ministry?

The Minister of Defence (Sardar 
Baldev Singh): (a) (i) 7. (ii) 10 (ill) 
1. (iv) 7,

(b) The information required is 
not readily available and its collec­
tion wUl enUil so much labour and 
time as >vould appear out of propor­
tion to its public interest

(c) Yes, so far as the contracts of 
same nature are cgncerned.

M otor Veh icles fo r  D elh i P o u c e

*2826. Sardar Hukam Singh: Will 
the Minister of Home Affairs be 
pleased to state whether it is a fact 
that Government have equipped the 
Delhi Police with a large number of 
motor-vehicles to help suppression of 
crimes, etc.?

The Minister of Home Affairs (Shri 
Rajagopaiachari): 97 vehicles were
purchased in the year 1949-50 as the 
vehicles previously in use were largely 
unserviceable and also inadequate in 
numbers.

I ncom e-tax In vestiga tio n  
Co m m is sio n

♦2884. Shri Sanjivayya: Will the
Minister of Finance be pleased to state 
whether Government propose to 
increase the strength of the Income-tax 
Investigation Commission in view of 
the fact that there are over a thousand 
cases still pending before it?

The Minister of Finance (Shri C. D. 
Deshmukh): Government have no in­
tention at present of increasing the 
number of members of the Income-tax 
Investigation Commission.

U.N.I.C.E.F,
*̂ 2835. Shri Rathnaswamy: (a) Will 

the Minister of Health be pleased to 
state whether it is a fact that the 
United Nations Children’s Fund have 
decided to send rice to feed Indian 
children and if so, the amount voted 
by this body for this purpose?

(b) When is the shipment of this 
rice expected?

(c) How is this proposed to be distri­
buted?

(d) How many children are expected
to be fed out of this rice?

The Minister of Commnnicatioas
(Shri Kidwai): (a) Yes. The United 
Nations International Children's 
Emergency Fund have alk>tted to 
India 1,963 tons of rice valued at 
roughly U.S. $240,000 (Rs. 11.42.400) 
for feeding children, adolescents and 
expectant and nursing mothers.

(b) 720 t ons of rice are expected Ho 
reach Madras on the 2nd April 1951 
and 843 tons will reach Calcutta on 
the 5th April. The date for the de­
livery of the balance of 400 tons is 
not yet known.

(c) Of the total quantity of 1963 
tons of rice 1000 tons will be distri­
buted among the inmates of the state 
and aided orphanages in West Bengal,
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M ainui and Travancore-Cochin. The 
remaining 963 tons are proposed to 
be distributed among displaced child­
ren and expectant and nursing 
mothers in relief camps under the 
Ministry of Rehabilitation. Rice will 
be distributed in cooked form and 
the programme is expected to be 
spijead over a period of 6 months to 
one year.

<d) It has been suggested that 8— 
12 ounces of rice per head per dav 
should be allowed. The entire quanti­
ty of rice is expected to benefit 44,000 
to 65,000 children if distribution is 
completed in 6 monthsr- or half this 
number if the programme is extend­
ed to 12 months.

C entral R eference  L ibrary

•2837. Sbri 8. C. Samanta: (a) Will 
the Minister of Education be pleased 
to state whether the Expert Committee 
set up to consider the Scheme for the 
establishment of a Central Reference 
Library has submitted its report?

(b) If so, what are its recommenda­
tions?

(c) If not, when is it likely to sub­
mit its report?

The Minister of Education (Maulana
Azad): (a) The report has not yet 
been finalized.

(b) Does not arise.
(c) No deflnite date can be given. 

Even when the scheme is ready, be­
cause of shortage of funds, it will not 
be possible to implement it in near 
future.

R ev iv al  of I.S.E. and I.M.S. C adre

♦2838. Shri M. Naik: (a) Will the 
Minister of Home Affairs be pleased to 
state whether it is a fact that revival 
of old Indian Engineering Service and 
Indian Medical Service Cadre is under 
contemplation of Government?

(b) If so, what are the financial 
implications and relative advantages?

The Minister of Home Affairs 
(Shri Rajs^opalachari): (a) and (b). 
The former Secretary of State's Ser­
vices known as the Indian Service of
E n g in e e rs  and the Indian Medical Ser­
vice  h a v e  ceased to  exist as a result of 
constitutional changes. There can be 
no q u e stio n  of reviving them. Under 
Article 312 of the Constitution new 
AlHndia Services can, however, be 
created.

The question of formation of an 
All-India Health Service, to be called 
the Indian Health Service, was coiv- 
s id e r^  last year in consultation with 
the State Gk>vernments. The proposal 
which did not find favour at the

Health Ministers* Conference, held in 
August/September 1950, has since 
been dropped.

The question of the creation of a 
new All-India Technical Service for 
Irrigation and Hydro-electric work is 
being considered by the Ministry of 
Natural Resources and Scientific Re­
search. The proposal is only in pre­
liminary stages and no financial im­
plications can now be worked out.

P resen ts  to O f fic e r s

*2840. Shri Raj Kanwan WiU the
Minister of Home Affairs be pleased to 
state:

(a) the existing policy of Govern­
ment with regard to the acceptance or 
non-acceptance by officers of Govern­
ment of presents made to them by their 
subordinates and such members of the 
public as are under their official influ­
ence on occasions of weddings and 
other social and religious functions in 
their households; and

(b) in the event of a present in such 
circumstances being considered un­
objectionable, whether Government 
propose to fix the maximum cost of 
such a present?

The Minister of Home Affairs 
(Shri Rajagopalachari): (a) and (b). 
The policy of Government in this res­
pect is embocRed in rule 2 of the Gov­
ernment Servants Conduct. Rules a 
copy of which will be found in the 
Library. A Government servant may 
accept or permit any member of his 
family to accept wedding presents 
only from personal friends. The value 
of such a pre.sent should be reason­
able in all the circumstances of the 
case and must not ordinarily exceed 
Rs. 200. The fact of acceptance of each 
such gift should be reported to Gov­
ernment and if thereupon Government 
so requires the gift shall be returned 
to the donor or handed over to 
Government.

National S a vin g s  S chem e

*tS41. Shri BnJ Kanwar: Will the 
Minister of Flmmw be pleased to 
state:

(a) the total amounts invested, State- 
wise, in the National Savinitt Scheme 
during each of the years 104SU9, 1949­
50 and 1960-51?

(b) of the above, how much was 
invested by (government and semi-Gov- 
emment Departments such as Muni­
cipalities, District Boards, Universities 

etc. and how much by the general 
public; and

(c) whether the entire National 
Savings Staff is on a temporary footing 
or whether the Department is manned
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partly by permanent and partly by 
temporary staff?

The Mlnlsler of Finance (Shri C. D. 
OealuBfikh): (a) The Information is 
being collected and will be laid on the 
Table of the House.

(b) Government have no informa­
tion, as accounts are not maintained 
separately by categories of investors.

(c) The entire National Savings 
staff is on a temporary footing.

G rants to U n iv e r s it ie s

♦8842. Maulvi Wajed AM: (a) Will 
the Minister of Education be pleased 
to state the grants paid by the Govern­
ment of India to the different Univer- 
aities in the States, other than the 
Central Universities for the purpose of
(i) Scientific; (ii) Research works, and
(iii) building and other general pur­
poses during the year 1950-51?

(b) Was any application for such 
grant received from the Gauhati 
University, Assam and has any grant 
been given to the Gauhati University 
so far?

(c) If the answer to part (b) be in 
the alllrmative, are Government 
prepared to consider the case of the 
Gauhati University for a special lump 
sum grant during 1951-52?

The Minister of Education (Maulana 
Atad): (a) A statement is placed on 
the Table of the House. [See Appen­
dix XXI, annexure No. 3.]

(b) No. The second part does not 
arise.

(c) The Gauhati University is 
established by an Act of the State 
Legislature and is, therefore, the res­
ponsibility of the Government of 
Assam. ̂

P.T.O. Concessio ns

^*2843. ShH Rathnaswamy: Will the 
Minister of Home Allmln be pleased to 
state:

(a) whether Govermnent propose to 
re-introduce the P.T.O. (Privilege 
Ticket Order) concessions to Govern­
ment servants?

(b) if so, when; and
(c) if not, why not?

The Minister of Home Allhln 
(Shri Raiagopalachari): (a) to <c). 
The P.T.O. concession has been held 
in abeyance, for the present till 
February 1952. The question whether 
i t  should be restored after that date 
will be examined In due course.

D.TJ5. C onductors (P ro secution)

«2844. Shri Rathnaswamy: Will the 
Minister of Home Affairs be pleased to 
state whether it is a fact that the Delhi 
Police were requested by Government 
not to prosecute Delhi Transport Ser­
vice bus conductors for over-loading of 
passengers and if so, why?

The Minister of Home Affairs 
(Shri Rajagopalachari): No, Sir. A 
suggestion was made by the General 
Manager of the Delhi Transport Service 
to this effect to the Traffic Superinten­
dent of Police but it was not accepted.

lx)AN TO Madras for  Mu l t i-P^jrpose 
S chem es

*̂ 2845. Shri Ramaswamy Naidu: Will 
the Minister of Finance be pleased to 
state:

(a) whether Government have 
received any application from the State 
of Madras for any loan or grant in 
respect of its multi-purpose Schemes in 
the years 1949-50 and 1950-51?

(b) if so, the amount asked for; and
(c) the action Government propose 

to take in the matter?
The Minister of Finance (Shri C. D. 

Deshmukh): (a) and (b). No applica­
tion from the Government of Madras 
for a loan or a grant for financing 
only their multipurpose schemes was 
received. The State Government had 
requested for a loan of Rs. 0 crores 
for 1949-50 and a loan of Rs. 8 crores 
for 1950-51 to finance their capital 
programme which included expendi­
ture on their multipurpose projects.

(c) The request of the Madras 
Government was considered along 
with the requests of other State Gov­
ernments and on the basis of an all- 
India priority did not qualify for any 
Central loan assistance.
H ospita ls  and D is pe n s a r ie s  in  B hopal

*2846. Thakur Lai Singh: Will the 
Minister of Health be pleased to state;

(a) how many hospitals and dispen­
saries were in existence in the State of 
Bhopal outside the limits of Bhopal 
and Sehore Municipalities in the years
1949-50 and 1950-51;

(b) how much money was actually 
spent on the above (i) on the Pay of 
Government Servants and (ii) on tl* 
medicines in the corresponding years;

(c) how many new dispensaries are 
to be opened in the same area during 
the financial raar 1051-52; and

(d) what will be the estlmatMl 
expenditure on them?
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Commimkatloiw 
(Shrl fiidwal): (a) The required in-

lormaUon is as follows:
1949^50
1950-51

12
15

(b) It is regretted that no separate 
figures of expenditure on those hos­
pitals and dispensaries are readily 
available.

(c) No proposals for opening new 
dispensaries have so far come in.

(d) Does not arise.
T ra in in g  S chool for  Dais in  

B hopal

*2847. Thakur Lai Singh: (a) Will 
the Minister of Health be pleased to 
state whether there is any training 
school for Dais in Bhopal?

(b) If the answer to part (a) above 
be in the aflftrmative* what was the 
number of Dais trained in the years, 

1948-49, 1949-50 and 1950-51?
(c) how long docs the c?ourse of 

training of these Dais last and what 
is the amount of scholarship per month
given to each Dai during the course 

of training?
The Minister of Communications 

(Shri Kidwai): (a) Yes. A Training
School for Dais has been started in 
Sultania Zenana Hospital, Bhopal, 
with effect from the 1st September, 
1950.

(b) There was no Training School 
for Dais in Bhopal during the years
1948-49 and 1949-50. During the first 
session of the school that is during the 
period from the 1st September, 1950, 
to the 28th February, 1951, 39 Dais 
were under training, A new session 
of the school has started from 1st 
March. 1951 and so far 7 Dais have 
sought admission.

(c) The course last$ for six months. 
Dais, not in Government service, are 
given a scholarship of Rs. 15 p.m.

Hakim s  an d  D o c to r s  in  B h o p a l

*2848. Thaknr Lai Singh: Will the 
Minister of Health be pleased to state:

(a) the num ber. of (i) Hakims:
(ii) Vaids: and (iii) Allopathic Doctors, 

employed in the State of Bhopal in the 
year 1950-31; and

(b) the amount spent by the Gov­
ernment of Bhopal on (i) Hospitals 
and dispensaries: (ii) Unani Dawa-

^hunas: and (iii) Ayurvedic Dispen­
saries?

The Minister of CommnnlcatiMis 
(Shri Kidwai): (a) The number is as
follows:

(i) Hakims ... ... 35
(ii) Vaids ... ... 5

(Ui) Allopathic doctors . . 39
17PS

(b) The following amounts were 
spent by the Government of Bhopal 
during the year 1949-50:

(i) On Hospitals and
dispensaries ... 3,73,200/7/4

(ii) On Unani Dou'o-
khaivas a n d  
Ayurvedic dis­
pensaries ... 1,02,701

As Unani Dawakhanas and Ayur^ 
vedic dispensaries are not separate 
entities in the State but grouped as 
one organisation, separate figures of 
expenditure are not available.

IT? ^  r r r  v d f t  f v :

(<3[) (»r) V ^ m

V 3TfErr< Pif«PWT ^  arpfr |  ? 

(jfi) w  ^  H m v

Unani and Ayurvedic S y stem s

[•285«. Shri Khaparde; Will the 
Minister of Health be pleased to state:

(a) the number of hospitals in t>art 
C States wherein the patients are
treated according to tne Unani and 
Ayurvedic Systems; and

(b) whether surgical departments
have also been opened in these hospi­
tals?] .

The Minister of Commanication» 
(Shri Kidwai): (a) and (b). The in­
formation is being collected and will 
be laid on the Table of the House at; 
soon as it becomes available.

A llianz und Stuttcarteii L o t 
A ssurance Co.

•2851. Shri Karaath: Will the
Minister of Finance be pleased to
state:

(a) the number of employees of the 
Allianz und Stuttgarter Life Assurance 
Co. that have been absorbed in the 
service of the United India Life 
Assurance Company to whom th«* 
assets and liabilities of the format 
were recently transferred;

(b) the number of employees of the 
Allianz und Stuttgarter Life A ssam oe 
Co that are still unemployed; and
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(c) what steps Government propose 
to take for their reemployment in 
pursuance of the assurance given by 
the then Minister of Commerce on 
the 2Qth November, 1950 in the course 
of the debate on the Transfer Bill?

The Minister of Finance (Shrl C. D. 
Deshmukh): (a) The United India 
Life Assurance Company Limited 
offered to absorb about half the staff 
in the employment of the Allianz Und 
Stuttgarter Life Insurance Bank 
Limited before the business was trans­
ferred to the former, but it is reported 
that only one of the men concerned 
has accepted the oflfer.

(b) The information is not avail­
able with Government.

(c) The Employment Exchanges 
have been instructed to treat these 
personnel as retrenched Central Gov­
ernment employees for purposes of em­
ployment assistance.

D isplaced  G overnm knt  Em ploy ees  
FROM P akistan

*̂ 2852. Shri Sidhva: (a) Will the 
Minister of Home Affairs be pleased
to state whether it is a fact that in 
the Ministry of Home Affairs Memo­
randum No. 70/47. Est(R), dated the 
13th January 1948, it was inter alia 
enjoined that the question of the 
confirmation of displaced employees 
would be decided after actual ex­
perience of the candidates* work has 
been obtained for a period of 3 
months?

(b) Has the above Memo been 
followed and what is the present 
position?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) Yes. An Office 
Memorandum was issued on 13th 
January, 1948 defining the policy of 
Government regardirtl the resettle­
ment of displaced Government em­
ployees without breach of commit­
ments to existing staff with a claim 
of longer service in similar grades. In 
order to ensure that persons who were 
unsuitable for appointment were not 
given an irrevocable claim to appoint­
ments, it was laid down that all 
persons nominated by the Transfer 
Bureau should be appo in ts in the 
first instance on a purely temporary 
basis until actual experience of the 
candidate’s work had been obtained 
for a period of about 3 months.

(b) Yes; and three schemes were 
decided upon to deal with cases found 
absorbable after the actual experi­
ence and assessment of merit referred 
to. It was decided that those em- 
ploye*d in the Central Secretarial 
should be confirmed in accordance

with the Central Secretariat Service 
(Reorganization and Reinfo^^cement) 
Scheme, the Central Secretari4jt Steno­
graphers’ Ser^ce Scheme and the Cen­
tral Secretariat Clerical Service Scheme. 
For those employed outside the Secre­
tariat confirmations would be in ac­
cordance with the instructions to be 
issued under Rule 7 of the Civil 
Services (Temporary Service) Rules.

S chool-going  A ge C hildren

*2853. Shri Ramaswamy Naidu: (a) 
Will the Minister of Education be
pleased to state what was the total 
number of children of school-going age 
in India in 1949-50?

(b) What percentage was in School 
in the year 1948-49?

(c) What percentage attained comp­
lete literacy in the year 1948-49?

The Minister of Education (Maulana 
Azad): (a) 8.86 crores approximately.

(b) About 24 per cent, of the total 
number of children of school-going 
age in 1948-49 were in schoois.

(c) According to available infor­
mation, about ten per cent, of the 
children in schools attained perma­
nent literacy in 1948-49.

H isto ry  of I ndian A rm ed  F orces

•2854. Shri fUnuith: Will the
Mmister of Defence be pleased to 
refer to my supplementary question 
on starred question No. 2182 asked on 
the 14th March 1951 and state whether 
the history of the Indian Armed Forces 
in world War II will record the 
activities of the Forces in those 
theatres of war where unfortunately 
they had to go into action against the

The Minister of Defence 
Baldev Singh): Yes, (Sardar

F o reig n  D eg rees  and D iplom as

*2855. Shri Balwant Sinha Mehta:
Will the Minister of Home Affairs be 
pleased to state what are the institu­
tions other than Indian Universities 
whose Degrees and Diplomas are
recognised for purposes of appoint­
ment to Government services?

/flfcSi* Home Affairs(Shri R a J ^ i^ h a r i ) :  A statement 
IS laid on the Table of the House. [See 
Appendix XXI, annexure No. 4]

C en su s

ChMdrUm Ram; Will 
th« Minister of H<mm AAUn fa*
jweased to state by what time the
C ens^ figures of all States through'
out the country will be available?
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The Minister of Home Affairs 
(Shrl Rajagopalachari): The provi-
siona) figures giving the total popu­
lation for each State will be published 
within the next few days. The rest 
of the infonnation will be published 
after tabulation has been completed; 
this is likely to be some time next 
year.

E conom ic  D ev elo pm en t  and Im pr o v e ­
m en t  OK R ural A reas

*2859. Shri K. Vaidya: Will the
Minister of Finance be pleased to
state whether any amount has been 
provided for the economic develop­
ment and improvement of rural areas 
in the Centrally Administered Areas 
in the budget of 1951-52, if so, how 
much and if not, why not? ’

The Minister of Finance (Shrl C. D. 
Deshmukh): I am afraid it is not
practicable, without a disproportionate 
expenditure of time and labour, to 
isolate the expenditure in rural areas 
from the rest of the expenditure on 
Cfentrally Administered Areas. The 
total expenditure on beneficent depart­
ments Is. however, given in the resr 
pective demands for grants and is 
also summarised in the Explanatory 
Memorandum.

C o m m u n is t  P arty

*2861. Shrt Krishnanand Rai: Will 
the Minister of Home. Affairs be
pleased to state:

(a) in what States Communist party 
of India has been declared and is 
treated as an illegal party at present;
and

(b) whether the Communist Party of 
India has submitted any memorandum 
to the Government of India to allow it 
to function as a free party in the com­
ing elections?

The Minister of Home Affairs 
(Shrl Rajagopalachaif): (a) In
Hyderabad, Travancore-Cochin and 
the area comprising the former 
Indore State.

(b) No, Sir.

M ilitary  C am ps  in  C hotanagpur

*2862. Shri Ansari: (a) Will the
Minister of Defence be pleased to state 
how many military camps in Chota­
nagpur were built during war time?

(b) How many of them are still un­
occupied?

(c) How much amount was spent on 
building these camps?

(d) How many of them have been 
disposed of how were they dis­
posed of?

(e) What is the total value of un» 
disposed of military camps in Chota­
nagpur?

The Minister of Defence (Saidar 
Baldev Singh): (a) 12.

(b) None.
(c) Rs. 6,19,98,835.
(d) None in full. Surplus portions 

have been disposed of by auction, 
tender and transfers to State Govern* 
ment and other Ministries.

(e) Rs. 2,68,17,000.

Eastern Higher Technical 
Institute, Hijli

*2863. Shri S. C. SamanU: (a) Will 
the Minisfier of Education be pleased 
to refer to the reply to starred ques­
tion No. 295 asked on 27th November.
1950 and state what further progress 
has been made towards the establish­
ment of Eastern Higher Technical In­
stitute at Hijli?

(b) Have post-graduate and re­
search work been started at least in 
some of the branches?

(c) How many foreign and how 
many Indian Professors have so far 
been appointed and for which subjects?

The Minister of Education (Maulana 
Aiad): (a) A statement giving further 
progress made since September, 1950 
towards the establishment of the 
Indian Institute of Technology, Kharag-

Eastern
Higher Technical Institute, Hijli) is 
laid on the Table of the Hou.se. {See 
Appendix XXI, annexure No. 5.]

(b) Yes; Four Research Assistants 
have b ^ n  admitted in Chemical 
Engineering Department for carrying 
out research work.

(c) Four foreign Professors in the 
fo lowing subjects have been ap-
pomtcd: ^

(i) Mechanical Engineering;
(ii) Chemical Engineering;
(iii) Harbour Engineering; and
(iv) Electrical Communication En­

gineering.
One Indian Assistant Professor has 

been appointed in Mechanical 
Engineering.

Cinema Stars

*2864. Shri Kannamwar; Will tue 
Minister of Information and Broad- 
ewaUnn be pleased to state the total 
amount spent. State-wise, by way of 
remuneration to cinema-stars invited 
for the Radio Programmes very often 
all over India?
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The Minister of State for Informa­
tion and Broadcaefting (Shrl Diwakar):
A statement showing remuneration 
paid to cinema artists in 1950 is laid 
on the Tabic of the House. [See 
Appendix XXI, annexure No. 6.]

F inancial Aid to Organisations

*2865. Shri Ganamukhi: Will the
Minister of Education be pleased to 
state:

(a) the number of the private 
organisations working in the field of 
Education, Culture, Research receiving 
any financial aid from the Central 
Government; and

(b) the amounts paid during 1949­
507

The Minister of Education (Maulana 
Asad): (a) and (b). Attention is in­
vited to replies given by  me to Starred 
Questions Nos. 1314 and 2475 asked by 
Shri V. C. Kesava Rao and Maulvi 
Wajed Ali on 1st-April, 1950, and 24th 
March, 1951, respectively, which give 
information about educational and cul­
tural organisations including some 
grants for research, A statement giving 
information regarding certain other 
organisations is laid on the Table of 
the House. [.See Appendix XXI, un- 
nexure No. 7.1

Universities (Grants)

*2866. Shri Ganamukhi: Will the
Minister of Education be pleased to 
state the number of Universities re­
ceiving annual and specific grants from 
the Government of India?

The Minister of Education (Maulana 
Aiad): A statement is laid on the 
Toble of the House. [See Appendix 
XXI, annexure No. 8.]

Madhodas’ D haurahka

177, Shri Sohan Lai: Will the Minis­
ter of Education be pleased to state:

(a) when the minarets of Banaras 
known as Madhodas* Dhaurahra were 
built and when one of them fell down;

(b) whether before its collapse, 
there were some visible cracks or not;

(c) whether it is a fact that the 
second minaret which is still there has 
got some cracks;

(d) whether it is a fact that the
second minaret is leaning n bit: and

(e) if so, whether it will be repair­
ed and when?

The Minister of Education (Maulana 
Aiad): (a) The minarets of this build­
ing were built during Aurangzeb*s 
time. The South-east minaret fell down 
on the night of 30th October 1949, at 
about 21.25 hours.

(b) No, Sir.
(c) No, Sir.
(d) The north-east minaret is lean 

ing by Si inches towards north-east.
(e) Necessary repairs to the minaret 

are in hand.
U n iv e r sit y  D eg rees

178. Shri Sidhva: (a) WiU the
Mihister of Education be pleased to 
state whether any representation has 
been made for the purpose of recog­
nising private study for University 
degrees?

(b) If so, what are the views of 
Government in this respect?

The Minister of Education (Maulana 
Azad): (a) Representations from
certain individuals have, from time to 
time, been received by the Govern­
ment of India asking for permission 
to appear as private candidates at the 
University examinations.

(b) The Universities which are pri­
marily concerned with the matter con­
sidered it at the Inter-University Board 
but they did not approve of external 
degrees or of any extension of the pri­
vilege of appearing at University 
examinations as private candidates.

Kosi D am  P roject

•179. Prof. S. N. Mishra: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether there has been any 
negotiation with the Government of 
Nepal regarding the sharing of ex­
penditure to be incurred in the Kosi 
Dam Project; and

(b) if so. with what result?
The Minister of Natural R ^ urces  

and Scientific Research (Shri Sri 
Prakasa): (a) and (b). Yes, Sir. The 
Government of Nepal have agreed to 
give a cash contribution of Rs. 2 crores 
towards their share of the Capital 
Cost of the first stage of the project, 
when undertaken.

Sales T ax on F ood A rticles

189. Shri Kishorimohan Trinathi:
Will the Minister of Finance be pleased 
to state whether it is a fact that the 
Government of India have requested 
State Governments not to Impose any 
Sales-Tax on Articles of food?

The M inuter of Finance (Shri C. D. 
Deshmukh): No such general request 
has been made to the State Govern­
ments, but Madras was addressed early 
last year to this effect, as they im­
posed a Sales-tax on foodgrains at 
that time. They have, however, con­
tinued to levy this tax.
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IHRiGATioif P rojects

181. 8krt KiihorimcAui Trtpftlhi:
Will Uie Minister of Natural Re  ̂

Itairces and Sclenllllc Besearch be 
pleased to state the number of multi­
purpose river valley projects all over 
India as have been finally abandoned 
alter preliminary survey and invest!- 
cation after 1947?

(b) What was the amount of ex­
penditure on preliminary surveys and 
investigations in respect of the said 
projects?

The Minister of Natoral Besonrees 
and Sclentillo Research (Shrl Sri 
Prakasa): The multi-purpose river 
valley projects of the State Govern­
ments are their own concern and in­
formation in regard to them is not 
available with the Government of 
India. My reply is, therefore, confined 
to the multi-purpose projects which 
were inve^gated by the Central 
Government

(a) None.
(b) Does not arise.

Reclaimed Land in TEumra 
Reservoir Area

182. Shrl Chandrika Ram: (a) WO!
the Minister o | Natural Resources and 
Scicntlflc Research be pleased to state 
what is the acreage of reclaimed land 
in the Telaiya reservoir area?

(b) To whom and on what condition 
has it been settled?

The Minister of Natural Resonrees 
and Scientific Research (Shri Srt
Prakasa): (a) 2,399 acres upto 15th 
March, 1951.

(b) The persons displaced on account 
of the Telaiya reservoir, are to be 
resettled on the land now being re­
claimed in the neighbourhood; but 
since the reservoir will begin to hU 
only after the dry season of 1951-S8, 
no land has yet been settled.

IT P8IX
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PARLIAMENT OF INDIA 
Saturday, 7th April, 1951. ’

The House met at a Quarter Eleven 
of the Clock,

[Mr. Deputy-Spsaker in the Chair]
QUESTIONS AND ANSWERS

(See Part J)

11-45 A .M .

MOTION FOR ADJOURNMENT

Open Blackmakket in Sugar

Mr. Deputy-Speaker: I have leceiv- 
ed notice of a motion for adjournment 
of this House from Prof. Shibban Lai 
Saksena as follows:

That this House do adjourn to 
discuss an urgent matter of public 
importance, viz., “the failure of 
the Government to stop the open 
black market in free sugar which 
is being sold by the factories in 
the Kanpur Sugar Market at 
about Rs. 60/- per maund while 
the Government control price is 
only Rs. 32/- per maund and the 
discrimination in the release of 
free sugar quota between factory 
and factory.*’
I would urge upon hon. Members 

hereafter as far as possible to give 
tsrped copies to avoid Inconvenience or 
my misreading them.

So far as this matter is concerned, 
we are in the food debate. Further 
black marketing is a day to day affair. 
It has nothing of urgent importance. 
Therefore, hon. Members can pihmie 
this matter and the hon. Minister will 
certainly take note of this and if reply 
is possible, he will certainly give that 
reply. Therefore, I consider this 
motion is unnecessary.
64 P S D .

6219
Prol, S. L. Sakaen» (Utter Pradesh): 

T)ien, may 1 begin m y speech on this
S4bj*ct?

Mr. Deputy-Speakff: i t  Is only an 
attempt to get a preference for making 
speeches. 1 w6uld irather not give him  
the preference now.

EXTENSION ORDER RE INCOMB- 
TAX-INVESTIGATIQN COMMISSION

Shri Kamatfa (Madhya Pradesh): On 
a point of enlightenment, permit 'die 
to ask you for an interpretation of the 
words “as soon as may be*’. The partis 
cular case is this; I find that the order 
extending the term of the Income-tax 
Investigation Commission was notified 
m the Gazette as long back as the 
28th March last. But the Finance 
Ministry laid a copy of that order on 
the Table of the House on the 5th of 
AprU, even though the Gazette dates it 
as the 28th of March, i.e. 8 days before 
it was laid on the Table of the House. 
I believe when the Bill as well as the  
earlier enactment of the Preventive De­
tention Bill was discussed Jiere we 
^ere told that the phrase “as soon as 

be meant even within 24 or 48 
hours. The House would like to know 
about this because this may be repeated 
in other cases also. It is likely that the  
phrase “as soon as may be**'may be 
niisconstrued and orders ipay be plac­
ed on the Table of the House lo n t

Oovernment,
and in this particular case as th e  
House was sitting, it should have been 
placed much earlier. I think th e  
Minister must explain to the

it was not possible to placa th e  
order on the Table of the House sooner, 
and why 8 days lapsed before the order 
was laid on the Table of the House 
My suspicion is that because I sent »  
Question on the subject soon alter-
wards, the order was laid on the 
Table a day or two after the qaesUon 
was received by the Ministry. It wa» 
a question on this very subject and on 
receipt of that, I believe the Ministry 
took steps to place that order on the
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Table of the House. A ruling by you 
on this subject would be very helpful 
for the fuvure also.

Mr. Deputy-Speaker: Before coming 
to ttie point on band that was raised 
by tne hou. Member, I would like to 
state a m atter of procedure which will 
lacuitate the utld^sfabdlng pro­
blem by the Speaker and tbea .giving 
a ruUng. I understand this is 'not a 
question of -privilage. When any suoh 
pomt is sought to be raised to avoid 
my adjourning it for the purpose of 

■*> intimation 
be '^v en  to 'Me <)bpeater in ad- 

vawcei as to what point is Koing to be 
raised, it would facilitate his knowing 
the facts and following th m . ru rth e r  
it wbuld idso -itdt ItliniSfar by

JO ta r  as th sf m itle r is con- 
berftsd. It is true tlte M lniiter may be 
responsible. It Will Ue eK tte to in­
form the Minister. Otherwise, all that 
I can say: I shall note this matter. 
Therefore it will facilitate the work 
of thfe House if some notice in some 
rorm is given find a copy is also given 
to the hon. Minister who oas to make 
a statement regarding this matter.

EXTm SlON OF SESSION AND 
CHANGE OF ^ E  FOR SIT­

TINGS
Shri lUniAlh (Madhya Pradesh): 

May I know Whether there is any truth 
In the Press speculation this morning 
that this session would be extended 
till the 20th of May?

Mr, Deputy-Speaker: I think W3 are 
aware that the House will sit till the 
5th May. It largely depends upon hon. 
Members like Mr. Kamath and others 
whether there is a need to extend the 
session or not.

Shri Ranialiiigam Chettiar (M adras): 
Sir, the other day you mentioned that 
you will consult the Speaker and let 
us know about the sittings of the 
Parliament. What I mean to say is 
about the time for the rest of the ses­
sion.

Mr. Deputy-Spealcer: I would only 
submit to the House for conside^atio^ 
that this matter has been brought be­
fore the House and before the Speaker 
some time. The Speaker also called 
a conference informally. I am still 
expecting the Speaker. I shall try to 
And out if there is a chance of the 
Speaker coming in a short tfme, in 
which case I certainly and the House 
could expect the Speaker to take a 
decision in the matter. If by Monday 
we do not hear something definitely 
about It, the motion may be made, but 
before it is made, I would urge upon 
hon. Members also to consult the 
Leader of the House. The Ck>vemment

also must be in a position to state 
wnat the opinion of the Government 
is so that we can take a decision.

Shri Huflsain Imam (Bihar): Tbe 
Minister of Parliamentary Affairs is 
not in his seat.

S M  tU M M i: When is the Speakec 
likely to be back here, Sir?

Mr. Depaly-Speftker: I have had no 
definite communication yet. I will be 
in a position to know about it cm 
Monday.

(Bombay): If I 
am not mistaken the Miniister for
ParlisUttentdk^ AlHaini ec^^ ^ed  the
wish of the I^^d^r of the Houm at 
that meetizxg'wfaich was open to all 
vfHie tthat ^  would prefer to
have a mofeni^ session or an eVening 
session. ^

lllr. will be
coifsidiived on ihat date.

GENERAL BUl>GE?t—LIST OF DE­
MANDS—contd.

Mr. Deputy-Speaker: Now we will 
p r o c ^  to the further discussion, oa 
this D ^ a n d  for grant.

Shri Nasintddin Ahmad (West Ben­
gal): Sir, I have a cut motion stand­
ing in my name.

Mr. bepaty-Spe^er: Has not the
hon. Member been called yet to speak? 
If so, he may do so now.

Policy
Shri Naziruddin Ahmad: I beg to

move: ^
“That the demand under the

head ‘Ministry of Food and Agri­
culture’ be reduced by Re. 1."
Food is an all important subject and 

^people are asking: |V hat is wrong 
with the Food D ^ r tm e n t?  A motor­
ist was once standing by the side of 
his car on a road-side in an out-of-the- 
way place, looking worried. Another 
motorist came up and asked the first 
motorist what was the trouble with 
his car. The first motorist said: “Well 
the trouble is that everything in this 
car is making a noise except the horn.'* 
So far as the Food Department is con­
cerned, it produces speeches, reports, 
forecasts—everj^hing except food. 
That is in one word the sum total of 
the achievements of the  Food Depart­
ment. Now, Sir, the greatest difficulty 
with the . Government relating to food 
as well as various o th tf things is that 
it has n mania for fixing targets; they 
set up a target and then sleep quietly 
over it. So far as food is concerned 
the &>vernment said. '*We must attain
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self-sufficiency by 1951/’ Everybody 
said: “Self-sufficiency by 1951/* The 
whole House echoed: **Self*>suffiQie&cy 
by ' 1951.^ and it was believed by all 
that this unanimous wish was enough 
to solve the food problem. It was 
known to all that self-sufficiency would 
not be attained in 1951. That is notori­

. ous However, nature helped us. We 
had floods. We had earthquakes in 
Assam, drought in Bihar and in other 
places. These are natu ra l calamities 
which came to the help of the Govern­
ment to save their face. We should 
rather talk iess and act 
The other mistakes that the Govern­
ment kias so far committed Are there. 
The Government wanted to attain > self­
sufficiency in iute.as weU as in  cotton. 
These were avgUable in plenty in 
Pakistan. They had no coal; we have 
coa) The most IcAical thii^g to have 
dohe was to take their jute and cotton 
in ekchahge t6r om  xs6iX, CQttOQ^^Qods 
and jute goods. I t has been rn^med 
by now that the economics, of Pakistan 
and Indik is the same and is comole- 
metitary. Any hostilities oh ^ tn e r  
side will Injure ooth. In trying to 
cultivate Jute and cotton, we curtail­
ed and put out of use lands which 
wotild have given us rice and wheat. 
Our jute and cotton production has 
failed; rice rand wheiu production also 
necessarily tailed, l l ie  m u lt  is that 
we have had to go to Pakistan for 
jute and cotton at a heavy price atid 
wfe have to approach some foreign 
countries for food. We have approach­
ed China» Russia, and America—abso­
lutely contradictory people. 1 believe 
Government suffers not merely from 
multi-purpose projects, but absolutely 
hopele.ssly contradictory multi-purpose 
purposes. “We must have jute, we 
mu.*̂ t have cotton” : that is the cry, but 
there is little achievement. I should 
think that our sensible policy should 
be to cultivate crops which are grown 
here, namely wheat and rice and not 
jute and cotton for the time being.

Then, Sir, take our import policy 
which is very relevant in this connec­
tion. We import large quantities of 
things which we do not really need, 
I mean comparatively speaking. It is 
absolutely needless- to iii^iort foreign 
(obarco. Government encourage its 
import to get a little extra tax. There 
are a good number of good tobacco 
factories in India which manufacture 
good Quality tobacco and if we import­
ed less of high class tobacco, our ex­
change position would have improved 
without any loss. In order to make 
up for the exchange gap, we have to 
export a lot of things which we require 
namely cotton goods while we have 
to import rice and other foodgrains. 
It is a strange Irony today that India 
which was considered, to be the 
nary of the world has how to a -

fqrsKard helplessly io  foreign coun­
tries for her food. I submit that the 
Government should really pay atten­
tion to the production of food at the 
cost of e v e ^ h in g  else, and also pro­
duction^ of^ cloth, and less export of 
cloth, at whatever cost. If t^e ex­
change gap has to be filled, it should 
be filled from other directions.

[SrittXMATi Durgabai in the Chair]

Then, Sir, one of the greatest things 
whidi ,^ave failed, is control. Control 
dh every th in  has failed. Jute Which 
.VUs grbWn in W e^ ftsngal .was con­
trolled. The m u l t  .it went into 
the b)ack'*ii\iMri^t. The tac t Wits this 

jrute was e k ^ t e d  to sell a t a y iry  
high price. WiU s h o r t ^  cX
a ^  mills were about to diose down. 
The controU0d price was hoptftessly 
below the expected market price and 
the result was that the erttife stock 
want ihto the black-miwhet. Govern­
ment came to the rescue and removed 
the control. Large quantities of jute 
came out from underground and was 
available to the trade. I think, con­
trols if  they are to be resorted to. 
.must be effectively enforced. Control 
is good if it is effectively and satisfac- 
19 Kr^n^orily pursued. A week con­
* trol is worse than no control. 

*No control’ is better thah a nominal 
control not enforced or managed effi­
ciently or with resoluteness. The 
result is that control only benefits a 
class of middlemen who have become 
very prosperous, namely the black- 
marketers. So far as black-marketers 
are concerned. the Government 
is not proceeding strongly against 
them. In fact, these black-marketers 
are the same highly “fashionable” 
people as an hon. Minister
of State, recently removed from 
this side of tne House to the other, 
frankly admitted. That is to say, the 
black-marketers are the most well 
known and civilised section of the 
people. It is common knowledge
that these black-marketers march along 
the road to prosperity and plenty open­
ly to the knowledge of all. The diffi­
culty is not that they are not known, 
but strong action is lacking. Govern­
ment is reluctant or perhaps afraid to 
touch them effectively. Sometime
ago, Government wanted to strengthen 
their hands by legislation. Under the 
Essential Supplies Act, the punishment 
originally was three years. That was 
by an amendment raised to 7 years. 
But, there was an anomaly which I 
ventured to point out at that time,
but which still remains intact, namely, 
that the amending Bill provided that 
the maximum punishment should be 
seven years and that the trial woiild 
be summery. But, according to the 
Criminal Procedure Code, if an.oiVence 
is punishable with in^HsoDOEieot for
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[Shri Naziru4din AhmadJ .
seven years, it is triable exclusively by 
a  Court of Sessions, where a summary 
trial does not prevail. It is a most dila­
tory trial. Thus, the amendment 
frustrated itself, and I believe that the 
amendment has remained a dead letter. 
I know that people have not been pro­
secuted under that Act because the 
authorities have to perform two contra­
dictory duties, namely, to try him 
summarily and at the same time try 
him in a Sessions Court. I believe that 
if black-marketing is effectively handl­
ed by a strong Executive, much of our 
miseries will cease. When, I ask, will 
the Gdvernment wake up to the situa­
tion aQd deal with these blood-suckers 
of society effectively?

Mr. Chairman: Cut motion moved':
. ‘That the demand under ' the
head ‘Ministry of Food and Agri­
culture’ be reduced by Re. 1”.

Shri M. L. Gupta (H:yderabad): For 
the last two days I have been hearing 
the debate on this subject of food and 
to me it seems the whole debate has 
centred round two points—one criti­
cism of the Government and of the 
Ministry for all that they had inherited 
from the last half a century and the 
other about what all should be done. 
It is no fault of the present Ministry, 
if I may say so, that the situation has 
been so much aggravated. If we look 
into the past record of Governments, 
we could see that for last half a cen­
tury this problem has been neglected 
by them. There is this report here 
wherein it is stated that as far back 
as 1893 it had been recommended that 
in the rural areas 7*5 million tons of 
compost worth Rs. 750 million was 
being produced and it was also claimed 
that if this compost was only used for 
growing crops we could easily reach 
the level of yield reached in Japan. 
I must congratulate the hon. Minister 
of Food for having directed the atten­
tion of the country to this very import­
ant subject of manure and also for 
fixing the target of production at 1*4 
million tons this year. I am sure if 
this target is maintained and continued 
year to year, we will produce very 
good results.

Another point on which I would 
like to congratulate the hon. Minister 
is this. He hns drawn the attention 
of the States to the importance of soil 
C 'w ^nservation  and fuel conservation 
which result from the proper conserva­
tion and development of our forests. 
For the last nine months I have been 
trying to impress upon the Grovem- 
meftt thal One-sided activity would not 
produce the results that we desire.

We plant many trees and some of them  
survive and these will be useful, no  
doubt. But on the other side, the 
existing forests are being reduced by 
the demand made on them for fuel. 
This drawal on the forests should be 
stopped or minimised and with this 
end in view, I have been urging upon 
the Government the necessity to en­
courage the production and use of coal 
gas in the urban areas. I am however, 
glad that the hon. Minister has pro­
mised to look .into this matter and also, 
to draw the attention of the Ministry 
of Commerce and Industry to this as­
pect of the question. I do not know­
how long they will take to start any 
effective action in this m atter and with 
what results. '

I would also like to press on the 
Government the difficulty arising out 
of the great disparity in the prices ot 
food crops and cash crops. The Gov­
ernment have now what is called an 
integrated production programme, but 
as things stand now, I fail to under­
stand how the Government is going to 
f^chieve the end .they have in view and 
how they can reach self-sufficiency in 
all the three things they want to be 
self-sufficient in. Moreover, the de­
claration that there will not be any 
import of food grains in 1952 seems 
Jto me to be contradictory to the pre­
vious declarations of the Government 
about the mtegrated production plan. 
We all know that the yield of cash 
crops is more than those of food crops 
and we also know that the cash crops' 
bring better nwnetary return to the 
farmer than the food crops. Therefore, 
if we keep food-crops in comparison 
with or as competing with cash crops, 
no one will be prepared to grow more 
food crops. The monetary return from 
cash crops will increase still further 
and that from food crops will go down 
still further. Of course, I appreciate 
the idea behmd the statement that in 
1952 we should not import any food 
grains. But we should not mislead 
the. country. We may as well say it 
out that we will raise money crops 
and continue to Import food grains 
by means of the l>eneflt resulting from 
such money crops.

I had also tried to invite the atten­
tion of the Ministry to the necessity 
of maintamlng some parity in the 
prices of agricultural commodities. I 
ha^l also wntten to them in this behalf 
and I have received the reply that as 
they wanted to encourage production 
of jute and cotton they were not pre­
pared to bring about parity in the 
prices of food and cash crops. But by 
their <̂ wn statement I know that the 
disparity between the price of ground­
nuts and food grains is as cm sk  a t
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^ • 8  per cent, and they also say that 
they cannot collect all this difference 
by means of taxes, that not more than 
31 per cen t of this disparity rould be 
collected. On the basis of these 
figures Mmistry has calculated 
that at the rale of Rs. 10/10/- per 
maund if they tax only the marketable 
surplus of the ground-nut i.e. about 19 
lakh tons—-they would realise as much 
as Hs. 54-9 and this I say could be 
diverted to subsidising the distribu­
tion of foodgrains and in raising Ihe 
procuring prices by about Rs. 3/- per 
maundt without raising the issue prices. 
This would give the desired impetus 
to the cultivator to produce more on 
his fields. I have also, in this con­
nection, stressed the need to remove 
the disparity between the prices of oil­
seeds and food-crops so >̂hat the culti­
vator may not lay too much stress on 
the growing of cash crops. Economic 
prices should also be guaranteed for 
food-crops, without raising the issue 
pri('es I have been trying to persuade 
the Ministry to agree to these things, 
but so far I have not been able to suc­
ceed

I shall try to conclude in two more 
^minutes, Madam. I cannot understand 
the policy of the Government with 
regard to its imports and exports.

I have also been suggesting the 
•change-over of the present land reve­
nue system from the cash payment sys­
tem to the kind payment systro . If 
tha t system is adopted, I am confident 
that 5 million tons of foodgrains 
could be secured at the same time 
reducing the collection charges very 
•considerably. At the same time this 
would ^bring down the cost of living,, 
index by 80 points. A sum of Ks. 150 
-crores would accrue to the Govern­
ment as profit over and above the 
present land revenue that it collects.

We require about 3*5 million tons for 
our total rationed treas which have 
a population of about 453*61 thousands, 
as compared with the total require* 
ment of 7 51 million tons for the Whole 
population of 1248'14 thousands. These 
demands can easily be met if parity 
is maintained between prices of cash 
and food crops and if an injtegratiad 
programme is worked out.

Shrl J. R. Kapoor (Uttar Pradesh): 
The food problem is one of the many 
diflRcult problems that have been fac­
ing us since we acquired freedom, but 
the manner in which the hon. Food 
Minister. Mr. Munshi has been trying 
-to solve this problem with courage, 
determination and imagination, and, 
best of all, with a responsive attitude 
to public opinion, deserve our appre­
ciation . The fact that Mr. Munshi is

trying to be responsive was made mani* 
fest last December'when he announced 
in consultation with us and in con­
currence with the House the policy of 
partial de-control of sugar. It has been 
manifested again today through the 
note which has been recently circulated 
to us. In its last paragraph we find 
tha: iie now realises that the grow- 
more-food campaign cannot be isolat­
ed from the policy of control in rela­
tion to foodgrains. It says that unless 
conditions are created whereunder the 
agriculturist would find it paying to 
grow more foodgrains, he will divert 
his land to more profitable uses, will 
not develop fallow lands and will con­
tinue to withhold foodgrains from Gov­
ernment and feed the blackmarket. 
This statement is indicative of the 
realisation that control is standing in 
tne way of production of foodgrains. 
But it is a happy sign that after au 
wisdom, is fast dawning on the Gov­
ernment, even though it be through 
Mr. Munshi, and I have no doubt in. 
my mind that if my hon. friend 
and his Government continue to pur­
sue this policy of responding to public 
opinion and of taking a realistic view 
of things, instead o f  being simply 
guided by political and economic 
theories in the abstract which very 
often have no bearing on the reality 
of the situation, the food problem will 
certainly be solved by March, 1952 
which is , th e . target date H xed for the 
purpose, aad Mr. Munshi will have one 
more feather in his cap:

The sugar policy enunciated in 
Decembet last has been very success­
ful. As we all know, it has given a 
frea t impetus to production which so 
far has already gone up to 10 25 lakh 
tons as against 9;8 lakh tons last year. 
And we confidently hope that before 
the close of the season ^*e will be pro­
ducing a total of as much as 11 lakh 
tons. What a great improvement this 
is would be apparent if I were only 
to mention that we have not had this 
quantity of sugar produced ever since 
1944. The good results that have 
accrued from this pollc/ will, I hope* 
encourage the Food Minister to de­
control sugar completely in the next 
season wh^n I hope and trust the in­
dustry will be able to produce about
14 lakh tons which is the crushing 
capacity of the industry. If  we are 
able to manufacture 14 lakh tons as 
a result of decontrolling sugar, wm 
shall not only have as much as we 
require for our home needs but we 
shall also have about 2 lakh tons sur­
plus which we can easily export and 
earn valuable foreign exchange.

May I at this stage say a word about 
guT and khand$ari7 It was necessaiy 
to impose control on gur and khand^
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sari in the early part of the season so 
that cane may not be unduly diverted 
from the sugar factories to the manu­
facture of guT and khandsari, but now 
the crushing season is going to be over 
very soon and I do not see any reason 
why the control over the price and 
movement of gur and khandsari should 
continue any further. There was a 
necessity at that time but now that 
necessity is no longer there, and, just 
as it was necessary then to impose con­
trol so it is necessary now in the in­
terest of greater production that that 
control should be removed immediate­
ly the factories cease crushing.

Now, in connection with sugar may 
1 make a suggestion for the serious 
consideration of the hon. Food Minis­
ter and also for the serious considera­
tion of Ihe hon. Finance Minister, be­
cause if the si^gestion which J  am 
going to make is accepted it will bring 
into the collers of Government a big 
amount—as much as Rs. 11 crores? My 
suggestion is this. This year we are 
going to have 10 lakh tons of control­
led sugar at controlled price. Last 
year we had distributed controlled 
sugar to the extent of 9*4 lakh tons, out 
of which a pretty good quantity, about
15 to 20 per cent, had been distributed 
for commercial purposes. It was 
necessary to do so then because sugaOf 
could not b^ purchased from the open 
market by any person even for com­
mercial purposes, but now that it can 
easily be obtained in the open market,
1 see ho reason why it should be given 
at controlled rates for commercial 
purposes. If we confine our rationing., 
only to household consunifefs 
would require only 8 lakh tons which 
would leave us with a b a lan ^  of about
2 lakh tons. I suggest ^ a t  this quanti­
ty 'of 2 lakh tons be held in reserve by 
G6vernmeiit and released in equal 
monthly instalments between May and 
October next before the next ciaish-' 
ing season begins, ^ d  wc shoyld sell 
it in the open mar)|cet at competitive 
rates by inviting tenders. The i^tesent 
open market price is in the vicinity oX 
Rs. 5:̂  thouith my hon. friend, ^Ir. Shib- 
baib Lai Slaksena pointed out this morn­
ing that it has gone up to Rs. 60^1 
am not very much worried about it, 
whether it is Rs. 55 or Rs. 60—1 do 
not see why my hon. friend should feel 
disturbed over it. Because this posl- 
tior is absolutely in accordance with 
a definite policy which we have 
adopted that the factories should have 
the right to sell their extra production 
at any price they can get. In fact, it 
war this very incentive which has led 
to increased production, and whether 
the price is Rs. 55 or 60 it does not 
Bi»iter much.. My point is that in any

event the price is not going to go down 
below lU. 50/- and if we are able, as 
I am sure we shall be, to sell two 
lakh tons in the open market by a 
lender system, Government will be 
earning a profit of about Rs. 11 crores, 
I do not think Government should 
have any difficulty or any delicacy in 
accepting this suggestion because the 
extra money which the Government 
will be earning may be spent for any 
public utility purpose. And may I 
remind the House that there is al­
ready a precedent for it? In 1947 
when sugar was decontrolled the price 
had been raised immediately from Rs. 
21 /4 /- per maund to Rs. 35/7/-. At 
that time there was a carry-over of 
about 90,000 tons out of the previous 
season’s production of controlled 
sugar. To mop up the huge unearned 
profits on this amount of sugai which 
would otherwise have accrued to the 
factories, the Government of India 
issued an order on 8th December, 1947 
purchasing from the sugar factories 
all over the country all the existing 
stocks at the controlled rates and the 
saroe quantities were then re-sold to 
those factories at the rate of Rs. 35/7/­
A part of this profit, of course, was 
allowed to be retained by the factories 
themselves, but the major portion of 
this profit—to the extent of Rs. 9 /- per 
maund—^was taken over by the Gov­
ernment 4nd is still with t h ^ .  It 
was Government’s intention then—may 
be^it is its intention now also— t̂o spend 
this amount for the improvement of 
the industry, for the improvement of 
ine condition of cane-growers or for 
any other public utility purpose. My 
submission is that we should adopt 
tw  same practice now and bring Into 
tno coffers of Govemmei^t a huge 
amount of Rs. 11 crores which would 
oe very well sbent on a public utility 
purpose. May I suggest how?

I am sure it wiU receive your appre­
ciation and give you satisfaction if 
that, amount is spend over the spread 
of p r ^ v y  «nd compulsory education 
for which, there is a statutory obliga­
tion on tiie ‘Government.

minutes more. 
itiiidriAMi: I wouM beg of hen.

Members to adhere to the time-Umlt 
strictly, because I hav« Rot twentj- 
seven names before me in addition to 
about twenty-five chits.

Wiri J. R. Kapoor: I have taken
only about eight minutes.

Mr. Chairman: The hon. Member 
has taken nearly eleven minutes. 1 
can give him one minute more,

Skri J. IL Kapoor: I have only one 
more word to say and that is thart W
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should profit by the experience al­
ready s«^ined in the m atter o t  partial
de-control of sugar. I would urge 
upon the Government and the hon. 
Food Minister to extend this policy 
of de-control to foodgrains also. I 
•hall not dilate on this, but 1 would 
only like to ask one question. Is it 
open to the Government to go con­
trary to the views and wishes of the 
majority of the people in this country? 
After all, what is democracy? The 
essential condition of democracy is 
that the Government must yield to 
public opinion, and public opinion both 
in this House and elsewhere is that 
there must be de-control in the matter 
of foodgrains—if not absolute de-con­
trol, at least partial de-control.

Some Hon. Members: Hear, hear.
Shri J. R. Kapoor; We shall be act­

ing almost in an autocratic' manner 
ilnterruption.)

Mr. Chaimum: I think the Chair is 
entitled to some amount of courtesy.

Shri J. R. Kapoor: 1 close. Madam.
Shri Sivaprakasam (Madras): In 

spite of the inherent difficulties, ob- 
stficles and unexpected natural cala­
mities, I am glad to find that cnir 
Food Minister; Mr. Munshi, and his 
Ministry are working hard with a 
determined effort to achieve seljrsulfi- 
ciency in food within the time pres­
cribed. I only wish them all success. 
We have so many different schemes to 
produce more food, such as intensivo 
and extensive cultivation schemes; th^ 
Central Tractor Organisation; associat­
ed farms; integrate^l Reduction pro­
grammes and so on. ll ie  succesi ot 
these schemes to achieve the maximum 
possible results largely depends UPOO 
a development of adequate administra­
tive machinery bbth at the Centre and 
in the States down to the village unit.

In this connection* I am glad to say. 
that our Ppoci Minister has overhauled 
the admiiiistrative machi;>ery at jthe 
Centre and has unified the resi>onSi- 
bilfty for organising the production 
prograrnmes. I would only aik  him 
and his Ministry to have a close con­
tact wjth the exact execution of our 
schemes in the different parts of the 
country. He should also watch very 
•rarefully from day to day the progress 
made, and also make his Ministry 
ready to offer all possible and neces­
sary help whenever it is required by 
the executive officers on the spot. It 
should be done with the least possible 
delay If they are able to do that, I 
am sure our programmes will be suc­
cessful and the self-sufficiency in food 
which we aim at will be achieved by

the time we have fixed, namo)]^ 
March 1952.

Regarding waste lands, when we a r t  
faced with acute shortage of food 
every possible step should be taken 
to utilise all available land for culti* 
ration purposes. In the booklet sup­
plied to us, I find that nearly 71 mil* 
lion acres of land are lying waste in 
our country. So, I would urge upon 
the Government to tajce every possible 
step to bring those waste lands under 
cultivation.

We are told, that out of the total 
surface of the earth, only less than
30 per cent, is land and the rest is sea. 
Even out of this limited surface of 
land, only one-ninth is available for 
cultivation. Naturally therefore we 
are led to look to the sea for our food.
I would request our Food Minister to 
make arrangements for the develop­
ment of fish as an item of food. Of 
course, the utilisation of fish for food 
has been long handicapped by the 
perishable nature of fish, but the pro­
blem of preventing bacterial decay of 
fish from the lime of the catch up t o ' 
the time of consumption can be tackled 
by adopting advanced methods of pre­
servation. I find from the booklet that 
some financial assistance is given to 
some States and local bodies to de^ 
velop deep sea fishing in their areas. 
But I would request the Food Minister 
to take more and more steps to make 
our ppople eat more fish and thereby 
reduce our food problem.

liQst but not the least I would like 
to say just one sentence about the allot­
ment of food to the various States. Iq 
alloting food to the various States, 
Government should take into account, 
the peculiar and particular need x>t 
the areas concerned. For example, 
Madras wants more rice than wheat 
Therefore, I would request him to 
allot more rice than wheat to Madras.,

Shri Syamnandan Sahay* (Bihar): 
Madam, the problems of this Depart­
ment could hot be better expressed. In 
my opinion, than in the words of an 
Urdu poet who said:

*nf *nTT ^  ^  w r  i

The disease, went on increasing as 
medicines went on being administered. 
The scarcity conditions and high 
prices have, it will be conceded^ been 
on the increase in almost the^same 
proportion in which we have been 
spending money on our grow more 
food campMigns and fixing our targets 
for self-sufficiency. All of us assem* 
bled here have to arrange for food 
for ourselvss and for our families, 
and we ran easily assess for our­
selves and come to our own conclih
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sion whether it is or it is not a fact 
that conditions have been steadily 
worsening. The hon. Minister will 
pardon me if I say that speeches in 
this House are sometimes taken as criti­
cisms and an attempt is made to give 
some answer to the criticisms levelled. 
From what I have heard in the 
speeches delivered during the course 
of this debate, I can say and certainly 
on my own behalf, I would assure the 
hon. Minister, that this question of 
food is assuming such proportions that 
no one delights in criticising the 
Government. Conditions are such that 
everyone is looking up to Government 
for some remedy and is also in a mood 
to help Gov^inment which really 
means helping ourselves. But when 
we find that the administration is 
£oing on in a manner which does not 
even give us a prospect of better con­
ditions in the visible future one has 
really no other alternative but to 
express his views frankly which might 
be taken for the time being as criti- 
eism.

Now, hon. Members who have read 
th e  recent notes circulated by the 
hon. Minister might have noticed that 
much of our trouble has been attribut­
ed in the first and second paragraphs 
to  conditions obtaining as a result of 
partition. In this connection I am 
tem pted to say, that it has become al­
m ost a fashion with our Ministries to 
a ttribu te  almost everything, every 
defect, to the partition. It was good 
enough for a year or two. But 1
suppose it is asking of the Parliament 
too much to swallow this plea year 
after year to a ad infinitum. The 
partition had its difficulties and it
must be said to the credit of Govern­
m ent that they were able to get over 
quite a good deal of it. But how long 
a re  we to be told for ev^ry ill from 
which the country suffers that it is 
to be attributed to partition? I sub­
m it, is time that our Government 
thought of other reasons, because the 
country is not prepared to accept 
partition as the reason for all our
ills.

The other course under which Gov­
ernm ent takes shelter is the question 
of increasing population. Now, if we 
flcrutinise the population in Pakistan 
and the area at present allotted to 
Pakistan with the population of divid­
ed* India and the area available to 
divided India, I think the hon. Minis­
te r will concede that the disparity is 
•not very great. I t  may be that In
•regard to irrigated land Pakistan may 
^  slightly better off than ourselves. 
B ut should that be sufficient Justifl- 
^ t lo n  Jor the serious trouble in which

we are In? The drought, the floods 
and the abnormal climatic conditions . 
are of course confined tp this yew. 
But we have been noticing this dif&’ 
culty of our food position year after 
year on a progressively increasing 
scale.

It ha^ been said that the population 
is increasing. Sir, the House is aware 
that during the last war we had quite 
a big population of a foreign army 
and their attendants in this country.
I am sure my hon. friend Major- 
General Himatsinhji will admit that 
Che actual consumption of food mate* 
na l of one individual in the army is 
perhaps five times as much as that of 
d civilian. And also during the war 
there was a lot of wastage of food; 
a lot of foodgrains used to be purchas­
ed in India and sent out to the eastern 
line of war activities. Even so. it 
will be conceded that the price con­
ditions were not such as they obtain 
now. Is it not therefore, essential 
that we should calmly and carefully 
think over the matter as to why is it 
that the prices are rising? My indi­
vidual opinion is that the question of 
prices also has assumed a kind of a 
fashion. Now we know that the 
actual cattle population of India is 
not as big as it was before the war. 
If anything, it has gone down. During 
the war many heads of cattle were 
slaughtered. Bhoosa which is 
only used as cattle fodder con­
tinues to be produced in 
the same quantity, if not more; so 
there should be no scarcity of bhoosa. 
But still we find that bhoosa is selling 
at the price of wheat. This question of 
high prices cannot be related to 
scarcity conditions only. There are 
other conditions and reasons-—the 
question of control and decontrol, the 
question of middlemen which have 
been touched upon by various Mem­
bers. I have very little time at my 
disposal, so I will not go into them.

I submit, therefore, that while par­
tition and growth of population play 
a small part In our present difficulties,
I must state that our main trouble is, 
in my opinion, bcid administration and 
maladjustment. (An Hon. Member: 
No.) Perhaps my hon. friend know?* 
better about the administration—I am 
only placing before the House my own 
view. If my hon. friend wants to 
know something about maladministra^ 
tion, I shall refer him to so many 
instances mentioned In this House It­
self. A large number of tractors 
costing huge sums of money were pur­
chased abroad and brought to this 
country, but the p lo u ^s  and harrows 
were left behind in tne country from 
which they were imported with the 
result that many of them. If not most



<S34 CcnentI 7 AI*ltIL Ust vftMMondt. eaa*'

of them, remained idle for quite a 
long time and we were not able to 
bring about the results which were 
expected of them.

In this difficulty of food, there is 
another problem, the problem of the 
statistician. He prepares his own 
figures, considers them right and asks 
the whole world to proceed up on 
them. If I were to refer to some of 
the figures given in the latest note 
on the Grow More Food which has 
been circulated to us under the signa­
ture of the hon. the Food Minister, he 
will be convinced that there is some­
thing to be done about these figures 
and something to be decided as to 
how far any reliance could be placed 
on them.

In the first paragraph it is stated 
that the annual consumption of cereals 
has increased by 3*5 lakhs tons, that 
is about 95 lakh maunds. Then it is 
said that the area under cereal has 
increased by 3-5 million acres, that is 
35 lakh acres. Now, even if we cal­
culate the production of one acre at
5 maunds we get about 175 lakh 
maunds of cereals as against an in­
creased consumption of 95 lakh 
maunds. It is also claimed that one 
million acres of land has been cleared 
and cultivated. If this is so, it should 
bring at least 10 million maunds, or 
100 lakh maunds. At the end of the 
note it is claimed for the Grow More 
Food campaign that it has resulted in 
pn additional production in 1949-50 of 
1 78 million tons and In 1950-51 of 
2-92 million tons, that Is a total of 
4:7 million tons or roughly 470 lakh 
tons. Our deficit on u81at December
1951 is estimated at 4*4 tons. According 
to these figures we have fully 
covered our deficit. But these figures 
given in the note need in  my opinion 
no comment. All that one can say is 
that they make confusion worse con­
founded.

But before I sit down I would like 
to draw the pointed attention of Gov< 
crnment to the case of Bihar. It has 
been referred to by several preceding 
speakers and I would only add that 
the conditions are such that if im­
mediate steps are not taken I will not 
be surprised if conditions in Bihar 
equal or even surpass those in Bengal 
at one time.

In the end I  would make an appeal 
and request to the hon. Minister not 
to divert his energy and his time and 
the time and money of the country 
to what he calls his Vanomahotsava 
We have seen of it last year and I 
would tell him that his difficulties on 
the food-front are sufficiently great: 
let him not waste his energy any more 
on Vanomahotsava.

The Deputy Minister of Food 
Agriculture (l^hri Thirumala Rao):
I am deeply obliged to the Chairman...

Sardar B. S. Man (Punjab): On a 
poini of information, Madam» what 
will be the status of the Deputy Minis­
ter as regards the time-limit? Will 
he be treated as an ordinary Member?

Mr. Chairman: He is > given five 
minutes more, that is, fifteen minutes.

^  Shri Tbirumala Rao: May I make
^ n y  position clear and allay my 

friend’s fears? I am deeply obliged 
to the Chairman for the consideration 
shown to Government in calling upon 
the Deputy Minister to speak at this 
stage. But I do not want to cut my­
self into the limited time available to 
the Members of this House. My chief, 
the hon. Food Minister, will be able 
to deal better with the points raised. 
Therefore, with this expression of 
thanks I sit down.

Shri M. P. MIshra (Bihar): With aU 
the emphasis and earnestness at my 
command, I 'Join in the appeal for a 
kind and sympathetic treatment of 
Bihar in her present hour of crisis. 
Bihar is hungry and starving. About 
thirty million of her people are in the 
grip of the acutest scarcity and un­
precedented conditions. I do not 
desire to raise any scare, for I know 
that it will cost none else more than 
Bihar herself. But it is equally bad 
to hush up the truth and sCreen the 
facts. I want to make it perfectly 
clear that thousands, tens of thou­
sands In Bihar are slowly moving 
towards the frontiers of death and 
any delay on the part of either the 
Government of India or the State 
Grovernment, or any complacency will 
end in a disaster. Tim«s is the grea­
test factor for Bihar today. And I ‘ 
join in the demand that before the 
monsoon sets in, half a million tons 
of food must be rushed to the affected 
areas of North Bihar whose transport 
difficulties are well-known. The ex­
periences of the Bengal famine teach 
us that any amount of foodgrains 
sent after actual hunger-deaths begin 
to take place will be of no avail.

B ihir is a poor State. Her resour­
ces are limited. The State Govern­
ment are doing their every bit to 
meet the situation. They have 
ftirown what little money they had 
for development into relief works and 
thev are taking up minor Irrigation 
and road construction works all over 
to provide work for the agricultural 
labour. But unless the Government 
of India comes to our aid it is diffi­
cult to meet me situation. In thlf
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context I fail to understand why only
6 lakh tons of food have been allotted 
to our Province in the face of this 
gravest crisis. Never in the past 
seventyftve years had such a calamity 
visited our people. The famine that 
had gripped Bihar in 1874 had affected 
just half the present number and 
the then Government had imported
10 lakh tons of food to feed the peo­
ple. Even a railway* extension was 
made I therefore urge on the Gov­
ernment of India to increase this 
allotment and take immediately the 
construction of the Mokhama Ghat 
Bridge so as to provide work for the 
agricultural workers and transport 
facilities for the affected areas.

Our total deficit has been to the 
tune of 25 lakhs tons. But in consi­
deration of the overall food situation 
sA. the country the State Government 
has asked just for 11 lakh tons and has 
decided to meet the rest of the deficit 
by asking the people to tighten their 
belts. But there is a limit to the 
tightening of the belt as well. I shall 
again urge on Mr. Munr.hi to save 
Bihar and earn her abiding gratitude. 
Mr. Munshi has his difficulties. But 
they are not such as can prevent him 
from saving Bihar at this moment. 
But in order to do so the question has 
to be approached in all its serious­
ness and things done in a manner 
suitable to an emergency of the 
highest magnitude.

But, hunger and famine are becom­
ing the order of the day so long as 
we do not radically change our archaic 
land system and ' reorganise it on 
scientific and co-operative basis. 
Mookerjee and many others yesterday 
and even today asked for decontrol of 
foodgrains and abolition of the limitec] 
rationing in towns as remedli^ to 
meet the situation. This cry for 
decontrol has been persistent and is 
fraught with disastrqus conjiequeii- 
ces. It is the commercial community 
that has been tenaciously opppsiing 
controls and sometimes even the com* 
men people join it on account of the 
exasperation caused by the most in- 
effeitive administration of controls 
by the Government. I strongly 
oppose the idea of decontrol at mlis 
hour. I even want that any agitation 
for decpntrol should be made an 
offence because this agitation does 
not allow the society to accept the 
life of controls which is there in spite 
of their protests. In the present 
phase of India’s struggle for her 
future, controls and a life of austerity 
are supremely needed. All that I

want is that it should be the req;K>n* 
sibility of the Government enthuse 
the people about it all. I must ask 
the Government to enforce rigid ad­
ministration of control and particular­
ly price-control. In this connection 
partial decontrol of sugar presents an 
anachronism. At the Western Court 
where I stay each resident has to sup­
plement his sugar from the biack- 
market which is selling at Rs. 60 per 
maund while the Government rate of 
sugar is just Rs. 30 per maund. Simi­
larly, existence of two sorts of prices 
for foodgrains, one for procurement 
and the other for the open market, is 
an anomaly. I want procurement to 
continue, but this anomaly must go. 
All-out price control is the need of 
the ’ hour, and Government must 
enforce it come what may. I should 
suggest here that in view of the des­
perate situation that faces us, offences 
like black'^marketing, hoarding and 
profiteering should be made punish­
able with death. In that case some 
hundreds of social sharks will be eli­
minated here and there, but it will 
save millions of the sons and daughters 
of India. The Woodhead Commission 
had reported that for every thousand 
rupees of black money made one person 
had died during the Bengal famine.

But the basic remedy lies else­
where, Land and population are the 
biggest p r‘)blems of this country. 
Foreigners that came to India have 
said unequivocally that India’s prob­
lem No. 1 is her land system. And 
these foreigners were neither Russians 
nor Chinese. They came from Ame­
rica, they came from Great Britain, 
Canada and West Europe. In this 
connection. I heartily welcome the 
decision of the ^Government of India 
to seek to amend the Constitution 
with a view • to enable the States o f 
Bihar and U.P. to abolish the zamin- 
dari system and eflfect land reforms 
so that our economy may be put on 
the road to progress nnd p rosperity . 
I again say that, Indians econpmy has 
to be built'wWh the poor and nungrv 
kisan of the viliag-^ placed in its cen­
tre. Today the miseries of this kisan 
are the miserlef of India. His prob­
lems aje the problems of India. 
If he dies India dies. If lie lives 
India lives. I wish Delhi paid Its 
first attention to his problems. I 
wish the Planning Commission made 
all its planning with an eye on the 
resurrection of the Indian vUla^e. 
But I wonder, whether with all its 
style and promp and grandeur. New 
Delhi will be able to do so. Because 
I see in the new integrated pro­
gramme there is an emphasis on con­
centrated and largersqale fanmnE.
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Id the present set-up. that will belp 
only the landlords and the big far­
mers who have been notorious for 
withholding food from Government 
and starving the people I repeat 
that the Constitution must be amend­
ed expeditiously in order to facilitate 
the reorganisation of our entire land 
system. Gradualism should not be 
the rule in this matter. For we must 
not forget that we are running a race 
against Communism, and a ' greater 
race against time.

Mr. Chairman: Mr. Alagesan.

Shri Kamath: May I point out that 
under rule 157 of the Rules of Pro­
cedure and Conduct of Business in 
Parliament it is laid down that “when 
a Member rise? to speak, his Jiame 
shall be called by the Speaker.** The 
rule is categorical on this point. I 
would request you to take such action 
under that rule as may be necessary.

Mr. Chairman: The implication of 
what the lV>n. Member is saying is 
that Memljers are called ^even when 
they do not get up. ” Every time they 
are getting up here, it is not possible 
to give them an opportunity. AIan> 
Members get up at a time and there­
fore they are not able to simultane­
ously catbh my eye. ,

Shri Kamath: This rule applies to 
any time. It is a very clear ruling.

Shri Alagesan (Madras): This morn­
ing. Madam, I had a nasty cut in the 
finger and then I little thought that 
my speech also will be cut into two. 
A few days a ^ ......

Babtt Ramnarayan Singh (Bihar): 
This is very objectionable.

Mr. Chairman: I do not like this 
remark of Babu Ramnarayan Singh 
should go unchallenged, b^ause  the 
Members who are called upon to 
speak, they would have got up at least 
half a dozen times or more.

B̂ ibo lUmnnr̂ yan Singli: My objec­
tion still cofttlriues, Madam.

Suitor B. 6. Mm : if a Member is
so unfortunate that a microphone 
intervenes between the eye o f . the 
Chairman and him, what should he
do?

Mr. Chairman: The mike is not 
intervening between the hon. Member 
who gets up to speak and the Chair
which wishes to call upon the 
Member.

Shri R. K. Chandhuri (Assam). On 
a noint of order, let this matter be 
straightened out. We have been

a victim of what has been going, ob 
for a few days here, I want to her 
clear on this point. The rule says 
that when a Member rises to spealc, 
he should be called upon to speak. 
When more than one Member rise to 
speak, it is left to the discretion of 
the Chair to call upon any one to 
speak. But we have found here to  ̂
our greatest surprise that not only a 
Member who has not risen has been 
called on to speak but a Member who 
is absent in the House. I want ta  
know whether we should follow this 
rule or we should follow any new­
fangled practice.

Mr. Chairman: The hon. Member 
will be pleased to state some instance- 
ot that kind, namely when a Member 
is absent, he has been called by the 
Chair. Can the hon. Member give an 
instance?

Shri R. K. Chaudhuri: The Deputy
Minister was called u^on to speak. 
He never stood up.

Mr. Chairman: The Deputy Minis­
ter was present here when he was 
caHed upon to speak. Can the hon.. 
Member point out a case where an 
hon. Member who was absent in the 
House was called upon to speak? That 
was iiever correct.

Shri K. Chaudhuri: That is cor­
rect. Mr. Rathnaswami was called upoa 
to speak when he was absent.

'Mr. Chairman: Mr. Alagesan.
Shri S. C. Samanta (West Bengal): 

The other day Mr. Rathnaswami wfia 
called upon, That was a non-offlcial 
day.. He was not here at that time.

Mjt. Cĥ lrmâ : May I know w)iat.
the hon. Member was doing just at 
that time when this thing happened 
four days ago? Mr. Alagesan.

Shri Alagtsan: I am sorry I h.ave 
been made a victim of these interrup- 
Hons. I can assure my hon. friends 
that I  would have at least got up a 
dozen times  ̂ before I was railed upon 
to speak. A few days ago a very 
strange proposition was put before u i 
from very high Qiiarters. It was thii.
If you have got an organization and' 
a staff which places or(ters for about 
a million rupees worth .of stores and 
if you are going to increase the orders 
to say, 10 millioa rupees, then the 
stalT also should be increased tenfold. 
That was the proposition and because 
it came from very high quarters. It 
was swallowed by many, though It 
stuck in niy narrow throat. But iiere 
I find the Food and Agriculture Minis­
try is going to double their purchases 
on import account of food grains dur­
ing the next year to the tune of 40̂
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lakh Ions at a cost of Rs. 160 crores 
and they have not followed the dictum 
which I said ^ust now and they have 
really cut down their expenditure by 
half. Last year the expenditure 
under General Administration was Rs. 

41-64 lakhs and this year they are 
going to spend only Rs. 19-99 lakhs.

Mr. Chairman: It is now one o’clock 
and the hon. Member may continue his 
speech after lunch.

The Tiousq then adjourned for 
Lunch till Half Past Two of the Clock*

The House re-asseinbled after Lunch 
•at Half Past Two of the Clock.

[Shrimati Durgabai in the Chair]
Shri Alagesan: When the House 

Tose for lunch. I Just began by saying 
th a t the Ministry of Food and Agri­
culture should be congratulated on 
reducing their expenditure by at least 
one half. There are Deputy Ministers 
^ h o  are very able men, who have been 
acquitting themselves very well. The 
Tood Ministry has got a Deputy Minis­
te r  whose abilities we know. Though 
It Is a long time since these Deputy 

'Ministers have been appointed the 
position relating to them does not 
seem to have been very much clarifl- 
•ed. The case is different with Minis­
ters of State. Taking a Miniatiy like 
the Food Ministry which has got seve­
ral departments under Its care, it is 
liigh time that Deputy Ministers are 
•€ntrusted with departmental respon­
sibility so that the work may be very 
usefully divided between the Minister 
and the Deputy Minister and pro- 
fperly discharged. I just throw this, 
suggestion because otherwise our 
"Deputy Ministers’ talents are likely to 
be wasted and also they are likely to 

l^ecome more ornamental than useful. 
1 think this suggestion will go home 
to  prooer quarters and be given 
*effect to.

A few days back, on the floor of the 
Madras Legislative Assembly, a gen* 
tleman of the opposition criticised 
the"Members of Parliament,f^om Mad­
ras and said that they are Ineffective 
and they are not able to get the re­
quired quantity of food to the State. 
H e also said that the Government of 
■Madras is neither feared nor respect­
ed in Delhi. I  do not know......

Shrf Ramaswamy Naldn (Madras): 
It is not a fact.

Shri Alagesan: My hon. friend says 
that It Is not fact and I do agree with 
him. Nobody can say that the contin­
gent from Madras, composed as it is

of such f ro n t. rank parliamentarians 
like Mr. T. T. Krtshnamachari and Mr. 
T. A. Ramallngam Chettiar is ineiTec* 
tive. Nor can the Madras Government 
be subjected to the charge to which it 
was subjected. Yesterday, strangely, 
my hon. feiend Mr. Satish Chandra 
said that the Food Minister is partial 
towards Madras and Bombay, us 
examine which of these statements is 
true. Not that I take the statement of 
the Madras gentleman, but we have to 
examine whether there has been a 
fair deal to the Madras State.

I shall place a few facts before the 
House which will clarify .the position. 
I do not say that there has been any 
wilful discrimination against the State 
of Madras. But, the facts show that 
there h«»5 not been a fair deal to the 
State of Madras. For instance, take 
the rationed population. Madras 
State maintains the largest percentage 
of the rationed population in the 
whole country. Out of 12 48 crores 
of total rationed population, 3-67 crores 
Is the rationed population in Madras; 
that is roughly about one-fourth. But, 
if you take the allotments from im­
ports, you will find that only four lakh 
tons have been allotted out of the 
total import of 37 lakh tons, that is 
only about one-ninth.

Shri Thimmala Rao: It is now five 
lakh tons.

Shri Alaivesan: I shall come to that 
later, which itielf works to the dis­
advantage of the Madras State: not 
the allotment itself, but the other 
implications.

Both the Governments of Madras 
and Bombay asked for one million tons 
of foodgrains. Whereas Bombay was 
allotted 7 lakh tons, Madras was allot­
ted 4 lakh tons. It Is really strange. 
Either Madras should have over-esti- 
m ited her requirements or the Centre 
has got a somewhat strange method 
of calculation by which they are able 
to allot a particular quantity to a 
particular State. This has provoked 
a very sober dally in Madras to remark 
that the Food Ministry here is discri­
minating. It is n6t a dally which 
indulges in rash or irresponsible 
criticism. It is a sober daily and it 
has been led to remark like that. I 
think this needs an explanation.

Coming to target of procurement, 
the total has been reduced from 51-67 
lakh tons last year to 45-21 lakh tons 
this year. But, the target of procure­
ment for the State of Madras has been 
increased from 1109 lakh tons to 
13:22 lakh tons. I say this bacauie 
all this go to affect the procurement 
bonus and subsidy that is going to
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given. The reviied scheme of procure­
ment bonus and subsidy works to the 
detriment of the deficit States like 
Madras. Formerly, out of the total 
procurement bonus, nearly 25 per cent, 
was going to the State of Madras, 
because it procured the largest amount. 
Now. it has been laid down that no 
bonus will be given for internal pro­
curement and if the allotment from 
imports exceeds by 25 per cent. Here 
comes the hitch. When the allotment 
to the State of Madras was increased 
from 4 lakh tons to 5 lakh tons, it is 
an increase of 25 per cen t Because 
you put the initial allotment at a very 
low figure of 4 lakh tons, now this 25 
per cent, increase works to the detri­
ment of the State of Madras, and it 
may have to go without any bonus 
^vhatsoever. If  that is the position,
I should very respectfully submit to 
the hon. Minister of Food, that this is 
an unjust arrangement, and that this 
should not be treated as a  25 per cent, 
increase for the purpose of bonus.

Again, the sam e,is the case regard­
ing the payment of subsidies. Out of 
these subsidies and bonus, the State 
Government was financing th e . C.M.F. 
schemes. Now, the States will ibe put 
to a very great difficulty in financing 
tJheir G.M.F programme. As the time 
is very short, I shall only touch one 
or two other points before I sit down. 
Some of us here have been pres.sing this 
question of liberal import of Oil En- ‘ 
gines for a very long time; but I must 
confess that the results have not been 
quite adequate. Now, the spare parts 
of Oil Engines have been_put on the 
O.G.L. but the Engines themselves are 
not. The Food Minister and the Gov­
ernment were kind enough to consider 
this question and they have evolved 
a new scheme by which a sufficient 
number of Engines will be imported. 
But. still there is great delay and the 
Engines are not forthcoming. Mean- 
.while, black-marketing in these En­
gines is flourishing. Here, I should 
say that the well subsidy scheme has 
borne good results at least as far as 
the Madras State is concerned. I can 
give a few figures. In the State of 
Madras, out of a total of about 1 crore 
of acres, 20 per cent, or 21 lakh acres 
are being irrigated by wells. By the 
help of this subsidy scheme, another 
one lakh wells have been already cons­
tructed, which brings the number to
9 lakhs of wells. The number of 
electric pumps in the State of Madras 
is about 13-639 and the number of oil 
Engines is in the region of 8,000 and 
odd. The total comes to only 21,000 
or 22,000. The gap is quite big. If 
this gap is to be filled and if every 
well is to be fitted with water-lifting 
appliances, Diesel oil Engines should 
be placed on the O.G.L

1 shall not tidce up more of the time-
of the House, but shall only touch 
upon one more point and it is mis. 
my own district. Chingleput, 
the Military authorities had taikea 
away 6,000 acres of land for the cona- 
truction of an ammunition depot 
They do not require the entire area, 
but they still keep it under them 
without letting the cultivators culti­
vate the land. In the same district 
there is a company called the Amal­
gamation Limited which is going t;> 
reclaim 3,000 acres of swamp landr 

/  .with the aid of experts from abroad. 
Here you have the Military keeping 
hold* of 6,000 acres and refusing to  
return it to the cultivators as they 
had promised t t t ^  would do after the  
cessation of hostllities^though that 
had happened' several years back.

‘ xM  can imagine what an amount of 
loss this must mean in the produc­
tion of food grains.

I shall finish in a minute.
Mr. Sahaya touched on the question 

of the consumption by the Army. 
Last year the Army consumed 2 12 
lakh toni of imported grains and this 
year it is going to consume 2*5_lakh 
tons. I do no t grudge the Army their 
food. But in my opinion, the Army 
can also be, diverted to the wgrk of 
production of more food. They can 
be asked to help in the digging^ of 
public wells and also in the setting 
up of engines. This is not a fantastic 
suggestion as it may appear at first 
sight or on the face of it. I would 
even go to the length of saying that 
we may even set up special cnakras 
for rewarding good work in the field 
of food production by the Army so 
that the Army may begin to take 
pride in doing this kind of work and 
winning these chakras for themselves.

Pandit Kiinsni (Uttar Pradesh): 
On a point of order, Madam. I  have 
to move my cut motion which is No. 
222 on page 19. Shall I have an 
opportunity of moving it?

Mr. ChaimuiB: Ye#, the hon. Mem­
ber will have the opportunity to move 

cut motion and also to speak on

Pandit Mnalahwar Datt Upadk/ay
(Uttar Pradesh); There has been a 
great deal of controversy over the 
question whether we have self­
sufficiency in the matter of food or 
not. There are some hon. Members 
here who hold the view that we are 
self-sufficient in food even now and 
there are many people outside also 
who hold that view. But there are 
many who hold the opposite view. 
But whatever may be the correct 
position, we know it for a iact that we
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do experience scarcity of food in the 
-country at the present time. This 
scarcity should be remedied and we 
have to save the people from .starva­
tion as we find people in some of our 
States are almost facing starvation. We 
^ave had also to cut down the ration to 
4  ̂ chattak^ These things show that we 
are not now giving sufficient food to 
the people in the counti:^. Well, tbiere 
iare two methods or means or courses 
that we can adopt to m^et this scarcity 
in food. One is to import from outside 
and the other is to inci’ea$e produc­
tion in our own country. As regards 
importing from abroad, there are 
certain difficulties in the way. Ih re e  
.conditions have got to be fu lfil]^. 
One is t lu t  the graih we want should 
be available in some other country 
whence we may get it. The oUier is 
that we. should h)Eive .̂s))iAI)|iM^Bp (̂  ̂ or 
the means of transport for gettin|[ that 
food; and lastly there should be mter- 
:national peace also. If any of these 
three conditions is not fulfilled, then 
there is bound to be difficulty in im­
porting food. Therefore, this course 
<of importing it from outside is uncer­
tain. Then what is the course left? 

T h e  course left to us is to increase 
internal production. This increase in 

^production can be effected in two 
ways. There is the immediate in­
crease that could be effected by certain 
means and there is the permanent and 
long-range production plan that would 
take some time to be realised. If you 
should have permanent self-sufficiency 
in food you have to turn to bigger 
projects like the projects of irrigation 
and fertilizer production and the like. 
As regards imports, again, 1 find that 
these have become more or less, re­
gular features in our land. Tn normal 

o r  good years we import about 15 
million tons and in bad years we im­
port to the extent of 4 million tons. 
We have all along been having these 
imports and to rule out absolutely all 
imports. I think would not be proper. 
Moreover, we have got to maintain 
our relations with such countries as 
Burma, Thailand and other countries 
wherefrom we get rice and give in 
return things which they want from 
us. We cannot allow this relationship 
to disappear. My submission, there­
fore, is that we cannot absolutely rule 
•out all imports and to do so would 
be neither proper nor desirable and 
not even practicable at the present 
moment.

In 1950 we wanted to stop imports 
and increase procurement, but it so 
happened that that year was a year 
of calamity and gradually it became 
« p p a m t tfamt we coiild not realise our

expecUtions. We had a number of 
calamities such as floods and droughts 
m many parts and then the earth­
quake in Assam and on account of 
these calamities a number of States 
were affected and the programme that 
we had that we would in the course 
«  * working of the Grow
M ^e  Food campaign be quite seU- 
sumcient so far as food requirements 
are concerned. Was not fuinUed. It 
actually happened that our deficiency 
gradually increased and our total 
.production which is about 40 tnimnf, 
tons per year was found to be insuffl- 
cient and we had to in p o rt about 9 
million tons or more to teed the people 
of our country. So .it is clear that as 
fa r as imimrting o f food is concerned, 
toat Is not a^ permanent fototion and 
we caimot achieve selfisufflciency that 
way. For that it would be necessary 
to work out our'detrBte|»hi«ht Schemes, 
^ e s e  may not bring results imme­
diately. they take some time and also 
a lot of money. In our country we 
have So f&r invested Its. 250 crores on 
these projects out of which « s  140 
crores have been contributed by the

1 balance 
by the State Govem-

2m  projects
T̂, to yield results.In the meantime, these grow-more* 
food programmes that we have had. 
yielded some results.

We had provided Rs. 13 crores or 
more in the year 1949-50, and a little 
over Rs. 31 crores in the year 1950-51 
for the grow-more-food campaign, but 
we find we did not achieve any iarge 
increase in our production. So. I do 
not think that scheme also is very 
helpful in our present problem.
« these investments we
find that we have not gone far ahead 
In ^ u r  scheme for becoming self­
sufficient.

Then the course that is open lo us 
u 1 ? cultivators; by
helping them we might encourage

2 produce more. That way we 
might be able to uchieve some imme-
mol® Attempts ha-e been
made in this du-ection, let us lee how 
far they succeed.

The next point I would like to sub­
mit IS in regard to certain problems 
that face my own State of Uttar 
Pardesh. In Uttar Pradesh our 
staple food is gram Just as In so 
many other olaces it is barley or 
wheat. Most of our villagers eat 
gram as well as barley and wheat. 
We were somehow or other pulling 
on In trying to meet our requirements 
Jt but in 1943 we were
directed by the Central Government
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to send out ibout one lakh tons of 
gram to otner Slates and that made 
oui position precarious. That pre­
cariousness continued for a long time. 
We were gradually recovering from 
our difficult position when in 1950 we 
had a number of calamities of nature 
like floods and drought and on that 
account our crops were damaged; a 
number of Districts of Eastern LF.P. . 
.sullered very badly. The position was 
So difficult that we could not fteed our 
people. The position became ^Orse 
with the movement of ^ a m  from our 
Slate, because actually gram dal was 
exported at Rs. 17 to 19 -per maund 
AS price of gram and not of dal had 
veen fixed. On account of that our 
procurement has suffered very badly. 
Unless some stet>s afe taken by the 
Central Government to that
tnovement of grahi from U ttatrnadesh, 
our Kabi pro<*Urd?nent will l)c very 
much harhjpered'a'hd we ^ ill not be in 
a position to feed our rationed popula­
tion.
4 Another point is that the recent 
tMim have very badly damaged the 
crops in Uttar Pradesh. About 25 
per cent, of the crops have been 
damaged. I dare say that some provi- 
sieon has to be made on that account 
also.

The last point I would submit is 
that although we have undertaken big 
schemes of development like model 
farms they are not of much use to our 
agriculturists because in those farms 
which are called experimental agricul­
tural farms they use tractors, where 
they have large-scaje agricultural 
operations. They are meant to serve 
as models for our kisans who own 
small holdings of a few bighas in 
which they cannot use these tractors, 
where they cannot use these fertilizers 
or the tube wells. So these experi­
mental farms which are meant to serve 
as models for the kisans are absolutely 
of no use to them, iliereforet the 
work of the Agriculture Department in 
this respect has been of very little 
help to these kisans. I would there­
fore suggest that our scheme should 
be so planned as to be of help to our 
kisans, and the big schemes which 
have been started should also 
viewed from that angle so that they 
may be useful to the kisans of our 
country.

Pandit Kvnsni: It has been said
that our grow-more-food campaign 
could not succeed because we have 
been having bad years since 1948. but 
we had hoped nevertheless that 
those in charge of the grow-more-food 
campaign would be able to show 
substantial results. I fear, however, 
that our hopes have not been realised.

It is claimed in the note on the ktow • 
more-lood campaign which has beeu 
circulated to hon. Members that durxoA 
the three years 1946-49, 1949*50 and 
1950-51 production has increased as a 
result of this campaign by 34*4 lakh 
tons over the production in 1947-4®. 
Now, this production has been calculat­
ed by employing what is called in the 
notes “conventional yard-sticks’\  but 
after what the hon. Member, Shri 
JWaia Prasad Srivastava told us the 
ofhfer day about the manner in which 
the formula that is noW being used 
by Goverriment was dievised by the 
W ltish Government in the old days, 
i i^  can have hardly any faith in the 
dorrectness of that ^formula. Apart 
from that, the year 1947-48 is not 
comparable with the later years for 
'the area for w h i c h h a v e  been 
itVcfh frohi 194b to 1950 is la ^ e r  than 
the area covered In the yelir 1947-48. 
In the ^Mrllbr years there mrfe many 
areas that either submitted no report 
to the Government of India Or sub­
mitted only pSairtial leports. Now, 
hdwever. the situation has changed. 
Consequently, it is not Enough merely 
to say tha t production is now subs­
tantially ^ a t e r  than ivhat -ft was in 
1947^8, but it is also necessary to 
show what allowance must be made 
for thfe food jgroWn in the area which 
was not included in the figures for 
1947-48 In order to enable us to know 
what the real increase is. There is 
brte more thing that I should like to 
say in this connection. We have had 
a succession of bad seasons and we 
have been told that our failure to 
realise our schemes is due to these 
seasonal calamities. But strangely 
enough, we are asked to believe that 
although the plans of the Government 
in other respects failed, the target of 
more production in respect of food 
has virtually been achieved! Taking 
the three years 1948, .1949 and 1950 
together. I believe that the target of 
production was 35 7 lakh tons, and 
now we are asked to believe that the 
Food Ministry has succeeded In 
increasing the food supply by 34 4 
lakh tons, that is. in virtually achiev­
ing the target that it had placed before 
it.

I find it very difficult to understand 
this and I shall be grateful to the 
hon. Food Minister if he will explain 
the figures contained in the note to 
which I have referred more fully than 
they have been in the note.
3 t* m.

It is very unfortunable that we have 
had some calamity or other to face 
at least since 1948. But Is there any 
year that can be called normal? We 
are used to calamities, though the 
extent of the calamity may vary fxonk
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year to year. II the Food Ministry 
wants to place complete reliance on 
its lltfures. it should review the posi­
tion in this respect for a series of 
years and tell us in what respects the 
last three years were substantially 
worse than the immediately preceding 
years. .

Another question to which I  want 
,to  draw the attention of the House is 
the production of cotton and jute which 
forms an essential part of the inte­
grated production scheme. In ' the 
current year, we have failed to seach 
the target ftxed by th« Agriculture 
Ministry both in respect of cotton «fnd 
jute. I . hope that they and we Mil 
have better luck next year. But what 
I am cpncerned with just now is the 
area that will have to be diverted 
from food crops in order to produce 
cottoD and , jute to the desired extent. 
Shri J^i?amdas Doulatram stated in 
March 1949 in explaining the new 
policy of the  Government with regard 
to production of more food that about 
46 lakhs of acres that were then under 
food croos would have to be pl&Ced 
under cotton and )ute In order to rM̂ k̂i 
the target; in respect of these comuiu- 
dities. I understand that the area 
that will have to be diverted is’ 
estimated to be only 39 lakhs of acres, 
but I am sure that the quantity of 
cotton and jute that Government w e 
now aiming at will not be found 
sufficient for the needs of the country. 
In the case of cotton, I think it will 
be necessary to provide for a reserve, 
so that the mills may not have to 
depend every year on the production 
during that year. In regard to jute 
too, the target will have to be increas­
ed as time goes on. We may, there­
fore, take it that substantially more 
than, say. 40 lakhs of acres will have 
to be diverted from food crops to 
cotton and jUte. How then is the 
Grow More Food Campaign to succeed 
fully?

My hon. friend the Food Minister 
announced yesterday that self-sufflcien- 
cy could not be attained before 1954.
I ask him whether it would be attain­
ed even then. During the years that 
will elapse, population will mcrease 
further. It may increase by five t o . 
six millions. Apart from this, it Is 
clear from what I have said that if we 
are to succeed, we should think not 
so much of extension of cultivation as 
of intensive cultivation, that is to s ^ .  
our efforts should be to increase the 
yield per acre. I know that this is a 
part of the policy announced by Gov­
ernment in 1949 but I do not know 
whether it has been fully carried out. 
Although it was then said by Govern­
m ent that their effort to grow-mote-

' lood would not be dispersed over the 
whole of India but would be concen­
trated over a smaller and a mana­
geable area. I doubt whether even 
now their effort ig not too dispersed. 
I suggest that the area in which pro­
duction is to be increased by the use 
of fertilizers and manure, by the 
provision of better seeds and irrigation 
facilities, should be smaller so that 
Government may be in a position to 
know to what exte^^t those whom they 
help are carrying out the intentions 
of the Gpvernment. Apart from this, 
it will be necessary. to have a larger 
trained personnel so that ttechnical 
assistance. might be readily available. 
In a manageable area such technical 
assistance as is quickly forthcoming 

. will be of the utmost use.
There is just one* more point, tha t 

1 should like to speak about. The 
integrated production 'scheme while ’ 
making provision for growing more 
cotton and jute is absolutely silent 
about the greater production of oil­
seeds. The important place that they 
occupied in our economy only a few 
years vago is, I am sure, k^own to 
every hon. Member. They were a 
valuable means of earning foreign 
exchange. Because of the rise in 
their prices, their export has become 
impossible. I know that the hon. 
Food Minister has already got a good 
deal Oh his hands but if he wants 
really to have an integrated produc­
tion scheme his efforts must be to 
improve agriculture as a whole and 
not merely to think of growing more 
food. In this setting only he will be 
able to achieve his purpose even 
in spite of food. I hope that when he 
speaks he will tell us what is the 
policy of Government with regard to 
oilseeds.

Lastly, I would refer to the question 
of de-control to which some hon. 
Members drew attention yesterday.
It is not pleasant, to Hiink of perpetual 
control over food. Yet, what is the 
alternative at the present time? 
People would certainly get tired of 
control if they feel that it will con­
tinue for an imlimited period, but 
de-control wiU be possible only when 
the trade can be sure of importing 
food from outside. It must be sure 
of getting food in the necessary quan­
tities and also of getting the shipping 
required to transport that food to India. 
Government will help trade in this 
respect and I venture to think that 
the time will soon come when what­
ever the results of the ‘Grow More 
Food Campaign’ may be, there will 
be a cry all over the country for 
de-control. I should like Government, 
therefore, to think of this problem of 
producing all those things that are
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jnore valuable than food, s6 that w t 
may be able to get as much food as 
we want in future from other coun­
tries. I am not tor immediate de­
control I think those who think that 

. a large quantity of food will be avail­
able as soon as a policy of de-control 
is followed can put forward no argu­
ment in favour of their demand. This 
is what was said in December 1947. 
Food was de-controlled accordingly. 
But the results of the policy that .was 
followed then were disastrous, so 
disastrous th ^  w ^  are suffering 
from their consequeiRes even now. I 
hope the Government will not think 
merely in terms of growing mot*e food, 
or even more cotton and jute, but 
will take a wider view of the matter 
and see whether they cannot so frame 
their economy that while fncreasing 
the internal food supply enable the 
country to get the balance that it 
will need in future years from outside.

Mr. Chairman; The time between 
now and four o’clock is so short llia t'l 
would request hon. Members to confine 
to the time limit. If they are able 
to speak v^ithin seven minutes, that 
will enable more hon. Members to 
to participate in the discussion.

Shri lyyunni (Travancore-Cochin): 
May I suggest that the time may be 
extended up to at least 5-30 so that 
hon. Members who had had no oppor­
tunity to speak on this important 
subject, may be given a chance?

Mr. Chairman: Is it the intention of 
hon. Members that/ they need only 
speak and that the hon. Minister need 
not reply to all their points? If they 
are anxious to have a reply to the 
points raised by them, they should 
give the hon. Minister adequate time.
I would in the meanwhile like to know 
from the hon. Minister what time he 
requires to reply to the debate.

The Minister of Food and Agricul­
ture (Shri K. M. Mnnshi): Either the 
House wants a reply tb the important 
points that it has made or not. 
Whatever time you give me. the result 
will be that I  will say that the reply 
to the other points could not be given 
for want of time—that is all I  can 
say.

Mr. Chairman: Perhaps, hon. Mem­
. bers feel that the Food Minister is 
able enough to reply within one 
hour.

Shri K. M. Munshi: I do not want 
to be bound down to any time-limit and 
then be told later on ihi^t I did not 
reply to this poii^t qr ®e o ^ r .  I m  
completely in srour hands. Members 
vnay go on speaking as much as Ihey

•4 PSD

like. If I feel that 1 <-annot 4o 
justice, I shall say **I will keep thet» 
points for further reply.” I m ust 
take sufficient time to answer, at 
any rate, the important points.

Mr. Cbairmaji: I would like tli« 
House to tell me as to how long ih% 
hon. Minister should speak and at 
what time he should start.

Some Hon. Members: We want a
full reply.

The Minister of State for Parlla- 
mentaiy Aifairs (Shri Satyanarayaa 
Sinha): The hon. Minister wants an 
hour and a half. I would therefore 
suggest that the debate may concluda 
at 4 o’clock, when he may begin his 
reply.

Mr. Chairman: The debate will
conclude at 4 o’clock when the hon. 
Minister will begin his reply.

Are hon. Members agreeable to con­
fine to the time-limit of seven 
minutes?

Shri Raj Bahadur (Rajasthan): May 
I point out, Madam, that there are 
cases where not even one Member 
from certain provinces, which are su­
ffering from dire scarcity of food, have 
spoken?

Sardar Ranjiit Singh (P. E. P. S. U.): 
Production of food can be incr,eased 
on sound lines if irrigation can be 
extended. Even barren deserts can be 
converted into green gardens and 
smiling fields by irrigation. The work 
on dams and canals that are already 
under construction should be speeded 
up. More and more tube wells should 
be .constructed. The Government have 
planned to construct two thousand 
tube weUs in the coming year. I  think 
that this number is extremely inade­
quate and I submit, that at least
4,000 tube wells should be constructed 
every year till the food problem is 
solved.

PEPSU is a surplus area. This . 
the PEPSU State has supplied 2 jaS 
tons of foodgrains to the deficit areas.
If two or three crores of rupees aie 
invested in constructing lube 
wells in the PEPSU Union.
I am sure that this Union would 
be able to producc and supply an 
additional quantity of 2 lakh tons of 
food-grains to the deficit areas or to 
the CJentral Government. Vast Govern­
ment lands are lying vacant. These 
lands should be allotted to the refugees 
or to such parties th a t can develoD' 
them withto the next -two or three 
years. Cultivation of such crops 
should be encouraged which give flve
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to  ten times higher yield than food- 
grains. The cultivators of our country 
can solve this problem. By working 
hard in their fields they can Improve 
their lands and increase the yield by
10 or 16 per cent. The cultivators 
must work hard, increase production 
and make the country self-sufficient.
I know the Government realise the 
gravity of the situation and the 
leriousness of the problem and will 
tackle this problem with all the 
resources at their disposal. •

I would now like to make some 
observations about the sugar industry. 
Most of the ^ugar mills last year 
ftarted crushing sugar cane on tlie 
15th of November when the cane was 
unripe, and the recovery of sugar 
from sugar cane was as low as 8*2 
per cent.

Up to the 15th of December the 
sugar mills crushed about 10 crore 
maunds of sugarcane and the recovery 
was 1;2 per cent, lower as the cane 
crushed was not fully matured. The 
country have lost about 12 lakh 
maunds of sugar worth about Rs. 360 
lakhs. This sugar has passed in the 
molasses tanks in the shape of mola­
sses. The Government have lost Rs.
Id lakhs as excise duty and Rs. 122 
lakhs as other taxes. 1 submit that for 

N the future the Government must not 
tempt the sugar mills tp crush cane 
before it is fully matured. Other­
wise it means an unnecessary loss to 
the country. The question when the 
mills should start crushing cane ought 
to be left at the discretion of the 
mills management as they can judge 
better when the cane is ripe and when 
it should be crushed.

Shri V. J. Gapta (Madras): Now the 
food problem has become a very 
difficult one. Controls are found .to 
be very bad and controls have brought 
disccntent, and hatred amongst the 
people towards the Gove^pment and 
the Congress organisation. If the 
Congress and the Congress Govem- 

‘ ment lose any hold on the people it 
is only by the controls we are pur­
suing. Under controls the pity is 
that the producer is compelled to take 
his produce to the Government and 
offer it at a price fixed by the Govern­
ment and not a t the price he requires. 
And the consumer is forced to go to 
the Government and beg of them and 
be satisfied with whatever they give 
and pay whatever price they fix; the 
consumer is not able to purchase what 
he likes and eat what he wants. That 
Is the secret of the disrepute for 
controls. There is no time to describe 
Hm mischief, the maladministration.

the impracticability and the impossi­
bility o | continuing the food adminis­
tration by controls. It is practically 
impos.sible.

About the availability of food my 
friend Pandit Kunzru said just now 
he doubted whether there is sufficient 
food available in the country. From 
1947 onwards we are having these 
controls. What is the result? 
Gradually a ration from 16 oz. has 
been going down and it is now 6 oz. 
Yet people* are living. But people 
are not living oa these 6 ounces. They 
are having sufficient rice. Those who 
are rich and resourceful are getting 
any quantity of rice, not openly but 
in the black-market. You cannot 
deny that. I am glad that even our 
hon. Minister has admitted that there 
is a well-founded establishment of the 
black-market in food-grains. It is 
there. But the only thing is that poo^ 
people are not able to go to the black- 
market and they are suffering with 
the little quota that you are giving, 
namely 6 oz. Therefore, even the 
wage-eamer says ‘‘Remove the con­
trols and we raise up our wages and 
buy in the open market at any price.^ 
Therefore, there is foodgrain available 
in the market. If not, the Gov­
ernment are importing food-grains 
from abroad at a huge cost. Let 
them bring. I do not want them to 
give up purchasing fbod-grains from 
abroad. Let them purchase whatever 
they want and keep a reserve. Let 
them abolish these controls and leave 
everything to the open market. Let 
people get things from any Province 
or from any district. All the Inter­
provincial and inter-district barriers 
must go and free trade must be estab­
lished. Then there will be no scarcity, 
there will be no discontent among the 
people, and we will have a pleasant 
atmosphere to breathe in and content­
ment everywhere.

In regard to food production much 
is talked of the Grow More Pood 
campaign. About Rs. 60 crores are 
being spent on Grow More Food 
campaign fpr 1951-52. In my honest 
opinion all this money Is not rightly 
spent. All this money is not reaching 
the actual ti;]or. Much is being 
absorbed on the way. Therefore, 
what I say Is that Instead of frittering 
away this huge, money by means of 
loans or bonus or subsidies, utilise 
this to Improve agriculture, to bring 
in more land Into cultivation wherever 
it Is possible without waiting for big 
multi-purpose projects. '

I have pointed out the other day 
that there Is a vast area of nearly 
sixty thousand square miles touching 
four. Provinces—-Madhya Pradesh am
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the north, Hyderabad on the west,
Orissa on the east and Madras on the 
south. This is a big area crying for 
development. What do ^you find 
there? You find a very rich and 
{fertile soil where there is 100 to 120 
inches of rainfall every year. But
how is it left uncultivated? It
K only on account of a virulent type 
of malaria raging there. The whole 
area is hyper-malarial. Whfft I sug­
gest ia this. When I look to Delhi we 
have got here a big All India Malaria 
Institute. We have another Agricul­
tural Institute at Pusa. And we have 
got the C.W.LN.C.—the Central Water­
ways Irrigation and Navigation
Commission. We have got everything 
in Delhi. Simply shift portions of 
these organisations to that area on
the east coast somewhere. You have 
got the Rice Research Institute at 
Cuttack, a well developed Government 
Agricultural Farm at Anakapalle ’ and 
a branch of the Malaria Institute at 
Coonoor—if you pool them all and 
place them at a convenient place at 
the border of this vast area Vizaga- 
patam you can reclaim the whole 
area without heavy tractors or 
tube-wells costing Rs. 35,000 to 40,00# 
each. Without all these things you 
can cultivate this area. And who are 
inhabiting this place now? A few 
hill tribes are now,living in this area.
I appeal to the Food Minister, to tne 
Finance Minister, to the Planning 
Commission that they should all sit 
together and plan to reclaim this big 
area. Then there will be no scarcity. 
On the other hand we may be able • 
to supply to foreign countries also 
who may be in need of food.
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(Sngliah translation of the abovt 
(speech)

»u“ *lx KadheW Vyar (Madhya
Bharat): I am thankful to you for 
having given me an opportunity to 
speak. Of late our food condition 
has been becoming a headache despite 
the efforts that are being made for th# 
last five to six years to solve this 
pioblem. Shri Jairamdas Daulatram» 
formerly Minister of Food, en­
deavoured hard in this respect and th t  
present Minister of Food is also taking 
much pains to get the country out ox 
this difficulty; but, as an hon. Member 
rightly said, it is a malady growing 
worse with treatment. Much has 
already been said regarding this. We 
cannot possibly depend upon other 
countries* alms. We have to make a 
note of whatever mistakes we have 
made and whatever wrong steps we 
have taken so that in the future we 
may be able to follow such a path as 
may be right. We have to explore 
the possibilities of producing so much 
foodgrains from the next year as may 
enable us not to depend on other 
countries for our food requirements. 
Reforms in the land laws are to my 
mind fundamental necessities to attain 
this object. Unless *we amend the 
laws regarding land, food situation 
will not ease. It is a welcome news 
that the Government are proposing to 
amend the Constitution durmg this 
very session. But unless the pro­
posed legislation has the provision that 
the entire land will be vested in the 
State and the cultivators will cultivate 
the land on the terms and conditions 
prescribed by the Government, the 
food problem will not be solved. In 
this very session an enactment should 
be passed to the effect that the Govern­
ment will own the entire land and will 
give it to the cultivators for cultiva­
tion. The existing cultivators will 
have their possession on their lands so 
long as they work in accordance with 
those rules. The mere abolition of 
Zamindari and Jagirdari systems 
would not do. The third party bet­
ween the cultivators and the Govern­
ment must also be abolished. Should 
such provisions be made during th^r 
present session, the peasants will bê  
filled with fresh enthusiasm and 1 
oen dare say we will becone eelK'
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sufficient in this respect from the next 
year.

Before the formation of the Union of 
Madhya Bharat an experiment was 
made at Indore. It being a deficit 
area, the Crop Control Order was 
promulgated there. It was ex­
perienced that within a couple of years 
not only did it become a self-sufficient 
area, but also began to supply food- 
grains to other states as well. This 
Crop Control Order is, therefore, re­
quired to be extended to all the States. 
We see that so far as scarcity of food 
is concerned, some of the southern 
States as Bombay, Madras, Travancore- 
Cochin, Mysore and Hyderabad are 
the worst affected areas. These 
States require something about 18 to 
19 lac-tons of foodgrains every year* 
The figures of the year 1950 show that 
21 lac tons of foodgrains were imported 
from abroad out of which 18 lac tons 
were given to these States. The food­
grains that were imported costed us 
80 crores of rupees. More efforts 
should, therefore,, be made in the de­
ficit areas to grow more food so that 
the money may not go out of the 
country.

, Among the States of the north there 
is a deficit of three and a half lac 
tons of foodgrains in Assam, Bengal, 
Bihar and Orissa combined together. 
There also more production is required. 
With the exception of these four 
States and the States of the south, all 
the States of India taken together are 
food surplus areas. By the figures 
of the year 1950 it is disclosed that 
all of these States combined together 
gave 188 thousand tons of foodjgrains 
to other States. An hon. Member 
has just said that PEPSU is a surplus 
area. Similarly, Madhya Bharat, 
Vindhya Pradesh and some other 
States also are surplus areas. In 
these States also efforts should be 
made to increase the production.

They say some Malwa Board has 
been set up in Madhya Bharat, but 
it is not clearly known where it is 
working. .Probably it is working 
somewhere in Bhopal; but it has 
nothing to do with the greater area 
of Madhya Bharat. More capital Is 
required to be invested there. If 
the Government cannot do anything 
for the peasants they should at least 
advance loans to these persons for 
their requirements and realise intierest 
on them. Even this, I am sure, can 
lead to our food problem being solved.

I wish to draw the Government’s 
attention to what will follow in case 
the Crop Control Order is not enforced. 
We ran see from the flsures that 

dhania crop in Madhya Bharat has

been much satisfactory this year. Its 
price has come down from Rs. 120/- to 
Rs. 65/-. But if the prices of other 
commodities continue to be high, the 
cultivators will certainly like to pro­
duce only those very particular things 
and production of foodgrains will be 
scarce. So much about the ‘grow m o n  
food* campaign.

As regards the Forest Department 
I have only to' say that although ther# 
have been things like Vanmahotsava, 
we do not~exactly know what are the 
functions of the said Department. Wa 
know that in other countries Forest 
Department does stupendous work. 
It checks soil erosion. It is not 
known which forest has been planted 
here. Last year Vanmahotsava was 
celebrated in this country at a time 
when there were no rains and as such 
it bore no fruit. The work done by the 
Forest Department during the last 
year and the progress made thereim 
should be made known.

I also wish to submit that  ̂ suck 
crops may be sown as may help en­
hance the country’s trade.

As regards the system of procure­
ment I have only one thing to subm it 
There cannot be one and the same 
system everywhere. The Report pub­
lished by the Food Department sa3rs 
that in most of the States there is no 
levy system of procurement. It adds 
that among the States of south, Tra- 
vancore-Cochin has^ got the best 
arrangements. Similar arangements 
should be extended to other States of 
southern India as well so that the 
procurement may be maximum. Sepa­
rate machinery should be set up for 
Bombay, Madras and Hyderabad and 
for Assam, Bengal, Bihar and Orissa. 
In the rest of the States levy system 
should be introduced and such pro­
vision should be made that the States 
may take as much foodgrain as they 
like and the remaining portion may 
be purchased by the consumers and 
not by the tradf'rs. The prices of the 
foodgrains that may be procured from 
the cultivators as levy should be paid 
according to the controlled rates. What 
remains with them after the procure­
ment should be allowed to be sold im 
the open market. These measure* 
will definitely go a long way in in­
creasing the production of fo e ' ‘
and thus the existing deterioration in 
the situation will cease to continue.. 
With these words I once again thank 
you and close.

Shrl lyynnni: I request that tha 
Members of Parliament will pay soma 
heed to a submission that I have ta 
make on behalf of TraTancora-Coaltfa
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state. I need not^tate  that Travancore- 
Cochin is a highly deficit State in India 
In regard to foodgrains. The extent 
of the territory even though it is only 
fi,155 square miles, the population is
87i80,000. Of the 18 States in A and 
B parts in the whole of India, it ia 
the smallest State. At the same time 
it  is so populous that there is no other 
country in the whole of Inaia which is 
equal to it. Out of this 9,155 square 
miles, you will find that one third of 
the country is forest region. Then 
there are only 6,000 square miles of 
lurea and the population is 87 and odd 
lakhs. If this is worked out. It will 
be seen that for one square mile the 
population will be 1500 which is a 
record figure in the whole of India. 
Even tliough it is very deficit with 
regard to foodgrains it is one of the 
most fertile regions in the whole of 
India and from the point of pictur­
esqueness, and beautiful scenery I may 
concede it is certainly next to Kashmir. 
All the same it is one of the few 
places which will attract tourist traffic. 
What I have to submit further is that 
the deficit goes to the extent of 60 
per cent, in the matter of foodgrains. 
There is no other State in the whole 
of India where the deficit will amount 
to 50 per cent. In Madras the deficit 
is only 6 per cent. In Mysore it is 11 
per cent, and in Hyderabad it is 6 
per cent, if we look at them from the 
Imported foodgrains they have from 
Abroad,

Now, the point is this. The State 
is incurring a loss of Rs. five crores 
per annum on the foodgrains that it 
purchases from the Central Govern­
ment. The total revenue of the State 
of Travancore-Cochin is only 14 crores. 
Out of that, if five crores is to be de­
ducted, what will be the financial 
position of the State? I say five crores 
only with respect to coarse and broken 
rice that is supplied. If we pur­
chase fine rice, then the loss will 
mount up to 7 crores. If we take 
•way seven crores out of the total 
revenue of 14 crores, how can the 
administration of the State be run? 
Can such a thing be permitted by the 
Centre?

Now, some decisions have been 
taken by the Food Ministry with 
regard to the food that is supplied. 
Usually, the rice that is «wpli^d is 
coarse and broken and calculation will 
be made on the basis of coarse and 
broken rice. As a matter of fact, 
after the lapse of one or two 
months, we are told that the 
rice that is supplied to us Is 
fine rice. In that case we have xo 
pay Rs. 3 or 4 per maund more than 
ihe price that we have to pay for 
broken and coarse rice. That comes 
to Rs. 80/- lakhs for a period of Xbrm

months. Even if the rice that l i  
suppilied is broken and coarse, we ar« 
incurring a loss of 80 lakhs. If it !• 
worked at the rate of 160 lakhs foi 
three months, it  comes to a loss of 2 
lakhs per day and for 365 days it 
comes to 7 crores odd. Now, what 
is the subsidy that is given us? It was 
fixed at H  crores. Subsequently, it 
has been increased to 2i crores by 
the merciful Finance Department. 
Even now, we are incurring a loss to 
the extent of crores. If the ric« 
that is supplied to us is fine rice, 
are put to a loss of at least 5 crores.

It has been stated by the Ministry 
of Food that Travancore-Cochin will 
not be given any subsidy and that 
subsidy will be given only to indu»* 
trial areas such as Madras, Coim* 
batore, Madura, Vizagapatam, Mysor® 
in the Madras State, and Bombay* 
Ahmedabad« Poona and Sholapur la  
the State of Bombay. In our State, tb t  
Ministry has not found even one single 
city which could be considered as aa 
industrial city. From this point of 
view, we are not going to get any 
subsidy whatever. At the time of the 
Financial Integration, we have bee® 
told that we will be given subsidy to 
the extent of three-fourths of the looi 
that our State is put to.* Now, we are 
told that we are not going.to be give® 
even that. In that case how can the 
administration be carried on? That 
is the only point that I have to submit 
with regard to that matter. I would
request the hon. Minister for Food to
be good enough to give us some mdre 
money at least as a matter of concession 
so that we may be able to carry on tte  
administration as efHciently as we
have been doing hitherto.

•ftW To

iTSTO ^  f t w m  v r jr  i '  flf
ITO
f, ^ Ifnpt f  fiarf

^  € t«t 
f  I f  ftr pTRT >n*(r
art ^  s tn r |
ffTT f^Tcnri fspJIT f

% ?n<r fiPTf >PTT I ^  w  
wwrn ̂  ̂  ̂  (Scheme) W, 

\Grow More Food) 
ftn? TTJiwpT ^  *rw

#  H nnnn % M  ^  f tm  4 1 

Tfr arrr t  ^  firfi
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t  I ^  f  an»T ^ .
î(Wr«IT «IT TH R 'fi’T ^  ^

ft*rr i  ^rnni ^  < T r f t 9 ^  
m  'TR i r m  a m  ^  

^fiPTT^r I

•TW <>t ^ afTT ^  5ft
^  am ^  «r|?r ^  q ^ rc  ^ ft f  i 
W»ft5T ?ft ^  t  ^  ^
It ^  5T i|r ^ q '  11̂  51^

Tl{t t  ^  ^  aĵ W
^  fiT5RTT t  I ^

rnft 5ii(1f ? ,1 ^
I’? irft, anrt «ft?T ?TT ’Tnft ^

^ T  3nn^ «n?rt #  f*P ^  ^

% !?t I ^  «f)R
Vfw % «wf sr % ^ ’T 

Hftww q» I  I Pbt 3trr
wft*T ^  ̂  ^  rft ^
^  5 T ^ t f 3 R r ^ r f ^ « r r r

f» n t  ^  ^  IT T ^
(river valley projecl.) srm  *pt 
IPP » ^  ^  aiTT JTf
^»IT fv  aTTT ^

I 3rrr ^  ftw ’:
^ tffi friver valley schemes)
tft’̂  5TRT ?ft ?̂ r ?TT̂ % ^  3rq̂
wtrsft ann^  «ft  ^ tn rr
w»?!T ?ft ^  mw ^  ?̂rr ^  1

l»Tt^ JTRT %
(tube-well) ^  ’R5t*T 3iT<t 
ftrff ^  JTRT «ft anj % % nw  <r

(telf-eufBcient)
I wnr^ 'TT ar»ft Ir

*<>nft wtTST l?rT 1

« m  ^  ftWHRT t  ftf 
l» rm  TTO^ irfhf >  WT VTA ifhr

fen i ^Pn ^  arrr *15 ĝ̂ ii 
ftp ?ft TRFT % art’s ^  l(fT
TWT î  ̂ a#ff^ ^  sip: wtn 
firsT f , Pp?r snFR wr vw

'<̂1 ^  r̂rtiVT ^  «ii<i ^ I
afTT ^  rrr«3j!T f>Tr f*p *rfT ^  
^wiT srrf? 3rH5<f % % am
^  ^  ^  I

WT ^  fV ^  ?tfRT "J*!>K̂ r f  

^  ftWT f  aftr «ft *T1̂
f  ^  *1̂  t 

^  *T̂i 5i«a «ai«i *hft ^
f>n̂  ?rr«r ^  5 1 anir f*r
anT rft arrr ir̂  >̂15̂  Pp
5»rrt 3WT Hmrair i

vt sm ^ TTOf̂ r ^rationing) 
^  afk apTM arr̂  ^  ^otrrt 

^ T^ t  I Pro ^f^r (area) ^  
am^ TiOT sr: t> t  ^
ijrftTiT ^  anrsr aftr arr-T ̂  ŝTRff
I artr apTFir anr R̂kTT 1 1 %ftTfr
JRTSr 3TT^ *P?r % ? 5ftH ?JTW

r̂ «T5iR ^  ^flr ^  t  
VTT5T arriHTT ? ^hA  ^  ^iwl

qtsrpft 1 1  ar'k ar̂  arrr
^  ^  Pp ^  artr %■
JTI«ft5PT |t  T̂T t  I 3RcTT ^
Pp «Fff 'TT̂TfT *P7rrr w

t  am Ir *P^ P». arrr ?fr % 
atnr afV̂" 5ft TRR ^  art̂ r
TT aftK 3r*T5 ^  ^
5![t ^  ^  t̂PiĴ  I

•. TT5FT W Kf 
^  SfTT 5ftr TT*T 5HT 3TPT |

•ft WTo <ft* rdMiwim: ^  ain! 
vr ift v»r TT ftjiT T̂>T I arrftR 
w 4  «rrr TT «n*r |» n ^  »(ft ^
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^  (lety) iftr (pro-
«urement) ^  aftr ftWMT
f  I T̂ SIT*T f  I ^

f f% arpT 3n*T̂ f 18rtr
w  ^  sn tn r I  I w  ?Rf

^  ^T'T ? an? ^  <r- 
WBW tft ^ 3 n ? r  t '  v r  
r̂t?rr Ttnr i arrr # «pt

t l >R ^ i X  ^  T9T
t i ^ t ' a r r r ^  «fr«T ^ r^ fW anT #

ftrw 4« ^  ffwr I 3TTT ^
f i r  m  «Fift ift mwr

^  t  I an^ft f  rft ? irrt
Wj|t fli{« ’5*1̂  "ITT TTTT 

i_ I *TPT Vt ^  9T5®pr
JT̂t TT ̂ TT«r anw

irfrfr ^   ̂ I
firrtt 3frr?rr ^  ?fl̂
^  3RR- ^  T̂FTT

V8WT 5  ̂ ^  >̂T
t  ftf 5*irt srrr ^
IT? »TT ^ 5>TT iJJTpR’

^  t  I «T5 9TcT fV^TR ^ft STlff

«rrr ^  ^  am̂ r w  ^
^i'fw ?>!̂ JTi a r r r^

f  ftr 5?tT nmr qr^ ^  W

% 5'-f4i««iM (inflation) f>rr i 
A anq- I JJcWTT
w  cHiTt •ft arh: anrnr arr# 
mwT nr ^ r  ^

w rf^ T.'TO ^  ITT I ^irrft m jiw  
(CongresB Committee) # 

«lt feflf ?Rr w  %

•» <fV JT? f̂ Tsnr ft?JTr fr 5*r 
w  ^  *rc Tt ^  w  51̂  f  
irtt w  vr ftrft .̂ ftnrr i

Mwi^ Ti?r ^  ^  Ti >n^ 
U  w #  »R f»R inn I ^  f i r t f

t t m  s n fk  fTf?{t *rft ffl 
m»fr<grO' ^  ftpft î  Tflf
I  ftRT ^  r̂ 8FTPT ^  ^
9>?rr 5ft arrr ^  w  irw

^  ?it fwfST T ft % aftr <'tt

I ?

aw 415T *T? vpiT f
f% an? oini’si  ̂ I wPpH wt anw
#  TTaRHR r̂ tfV f a r

ftf ftf*TT WRIT ^

•At ^  ^  ?1?iT  ̂ I 5TTO ^
JT5 fTT ?TT̂ 9 ^>n ftr i f  «!t
?nw %■ f«».'d5i ftfJirfan anrr̂ rŵ f̂tw 
% Iwrrrff (Headquarters)  ̂
^  Ppin’ >raT «rr ^  *?*!
^T arwT ^  îir <tht i
aRT3T '̂ rf  ̂ «n ^
>rff »nTT I P w R t f?r a?
^  ^  ari^ n ^  3n?TT «n fr arrr
#  ??Fft w f̂hRT vmiTT farr ?*Tm
am^ afk 3T5̂ 115 JT̂  «nitr

Tfr t  I f»r 3 n t IT aiH
?r 5ft *T5 W

f«P JT5 ?mTT ^  t i  f « ^ -

fv  ^ qr?r •'5iT3ft 1 wit
% 3T5J ^  H?T farr anrnr «n?t
^  'il'ldr ^  PpTT 3Tt TfTI ^ I. ?ft >f
¥?5TT if ft? 5ff 5R? Sft W#
% 4m 9)Tm̂ i w4t ?ft W ^
afk fsrram 5T̂  ^  ?TP̂  ftf ^

w r  srnr aftr amTWfrr 
ft ^  'srnr I

\w % arwntr jt| |
Pp arnr f̂t fvtrr^ ^
wfiR arrr ftRnsfr ftnr f  ?
ifTT W *PT ^  PTOR ^  *T
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t ,  H ^TST ^

(control rate) tt f>T55?rr 
51 (Steel)
f*T5P=rr t  a fk  5T f w  ^  fjr̂ JrTT 1 1  

3rr<T ^  |  ^  
spt ?r^  aftT

SITT ft? ^  3TTT «Ft \s

^  I 3T  ̂ 3 m  ¥*rftR ftf

^  H t̂«TT t
'Wt ^  arrr Pr i h  anrnr

^  ^ r  s j!F m  5̂TT
1 1  ?er# ^  3rr>T f »  ^
«ft 3TR Tt ^  =^rr|^ I w
Tjfnr ft? waft s fh  sftwtTtfe 

(Procurement) r̂ wnr
f t #  <iryr 5T|lr t  aftr ^ ra rR  ^  anrrsr

^  ?T^ ^  I

{Inglish thranslaiion of the above 
speech,)

Sliri R. C. Upadhyay (Rajasthan): 
Madam, hon. friends from Madras 

-complain that the hon. Minister of 
Food is biased favourably tov/ards the 
State of Bombay. The hon. friends 
from Uttar Pradesh complain that 
favouritism is being shown towards 
both Bombay and Madras. I, how­
ever, have to say that the kind of 
lnju.stice that is being done to our

• State* despite its being so large in 
area, is unparalleled in the case of any 
other State. In all schemes formulated 

^by the Ministry of Food it is suflft- 
ciently evident. Just take for in­
stance the scheme regarding the 
‘Grow More Food’ Campaign. Only 
nominal funds have been advanced 
to Rajasthan on this count. The sub­
sidy to Rajasthan in this respect has 
•been reduced to a bare minimum. At 
one time, it was stated in reply to a 
que.stion that no. money was advanced 
to Rajasthan. I, however, don’t feel 
sure of it. It is probable that five 
or ten thousand rupees may have 
been advanced.

' Froip the v ie ^ o in t  of production of 
foodgrains, you will find that Raj­
asthan produces a very small quantity. 
There is enough land available in the 

J8Uie. but three years* continuoui

drought has created conditions im
which people find it difficult to get 
even a square meal. Apart from its 
beinE; somewhat sandy in a sense the 
land there is not so hopeless. A
little of rain is sufficient to grow so 
much grains as 'o  enable the State to 
pull on for two years. Three years* 
continuous drought, however, has 
made the situation much difficult. 
Again from the irrigation viewpoint 
too, we have no big river flowing in 
our state over which we can hope to 
construct any river valley project. la  
these conditions I will plead that you 
begin thinking right from now. The 
various river valley projects may en­
able other states to produce sufficient 
food for themselves ten years hence* 
but the conditions will remain un­
changed in our State even after that 
period. A tube-well scheme, there­
fore, should be started in Rajasthan 
so that our State may also become self­
sufficient in this respect. Sufficient 
attention should be given to tube- 
well scheme with immediate effect.

It is complained that ration has bees, 
reduced from twelve to nine ounces.
I would point out that in Rajasthan it 
is only six ouncos. People there are 
keeping body and soul together in 
only six ounces. M is much astonishing 
to note how things are working there 
despite all this. You will be sur­
prised to know that people are living 
there even on gowar which is normally 
a food for the animals. What hap­
pens is that he who shouts most, gets 
more and one who does not shout, 
goes without anything. This is how 
the hon. Minister of Food is treating 
us. If we represent our case, we are 
charged with forcing the Government 
unduly. So to say you have permit­
ted to bring additional foodgrains in 
the rationed areas. It is stated that 
it is permissible to bring additional 
quantities of grains in the rationed, 
areas. But where is it to come from? 
Considering that there has been no 
production of foodgrains for the last 
three years, whore can we expect to 
And that additional quantity? People 
are being put to much harassment. 
The result is that people are agitating. 
They complain that they are beiitf 
treated with absolute indifference. X. 
therefore, plead for justice being done 
to them also and that the quantum 
of ration should be increased to nine 
ounces In case of Rajasthan too.

Sardar Hukam Slngb (Punjab): Y<m 
will begin makinf more noise tbe 
moment you get more ration.

Shii R. C. Upaaiyay: In thB% ease 
your ration should also be reduced. 
Next I want to draw your attratsos



•4t70 G m ra l Buda^t^ 7 AFBIL 1951 L ift of Demtmds, •171

to the way the levy or the procure­
ment policy of the Government if 
working in our State. People are 
much embarrassed on this account 
also and 1 know that you are also 
aware of this fact and feel angry with 
them for it. But how long will things 
work this way? What is required is 
that you should face the facts as they 
are. In our Brea you have fixed the 
price of wheat at Rs. 13/- a maund. 
From conditions obtaining in my own 
district I can say that you can never 
procure wheat at that price. The* 
rice in our area at the harvest time is 
to  to 22 rupees a maund. You may 
feel surprised to know that these days 
this price is 30 to 32 rupees per 
maund. So- our people have to pay 
30 to 32 rupees for a maund of food- 
grains in order that they may live. 
Under the circumstances, it is futile 
to expect the local peasants to sell 
wheat at 13 rupees a maund. It can 
never be possible. It does not suit 
the peasant to dispose of his grains 
to you at that price. You maintain 
tha t for fear of inflation you are un­
able to increase the prices. 1 submit 
that the prices of grains had ranged 
between 20 to 22 rupees a maund at 
the last harvest time. The State 
Congress Committee, that had been 
agitating for a fairly long time against 
high prices, passed a resolution to the 

•effect that they were not prepared to 
' pay levy at that rate. They vehe­

mently protested against it. The 
passing of that resolution had an
Immediate effect on the prices which 
came down to Rs. 18/»- a maund. In 
a State like ours where many thousand 
bighas of land are l}ang barren and 
uncultivated and where the high-
ihandedness of the *jagirdars’ haa 
made? the production of foodgrains 
impossible, it is futile to expect the 
peasants to be able to pay that high 
rate of levy out of their meagre
Cleans.

Further you procuire foodgrains. But 
have you ever taken pains to enquire 
of the Rajasthan Government as to 
^ h e re  the procured grains are stored 
*and what ultimately becomes of them. 
The House will be surprised to know 
that half of the foodgrains stored in 
tlie Tehsil headquarters during a 
procurement drive of a year or two 
past has rotten and gone waste. It 
has not been sent to places for which 
it was meant. It made one simply 
l)oil with rage to see that stored food, 
which had been produced after a good 
deal of toil by us, rotting In that 
manner. We made representations to 
rarious departments. But every 
Hme we were passed on to the other 
departm ent under the excuse that the 
Issue did not concern them. The 
position at present is that the sama

rotten foodgrains are being distributed 
to the people alter a good deal of 
persuasion. What is the use of 
charging such a levy when you ara 
unable to make proper arrangemente 
for its storage and transhipment t# 
places for which it is intended?

There is one more consideratiom. 
You charge this levy from the peasant! 
but wh^t is it that you give them la  
return. You will find that tha 
peasants are unable to get any sugar or 
cloth at the controlled rates. »Neither 
they get any steel or cement. Thesa 
are the articles controlled by you 
which the peasants cannot obtain. But 
anyhow you want to charge from 

•them a levy of foodgrains at this high 
rate. A kisan holding five bighai of 
land stands to suffer^a loss of llfty 
rupees at the rate you charge thia 
levy. But in return you want ta  
give him nothing. I will, thcrefora, 
submit t’lat the country stands to galM 
nothing by this mode f>f levy and pro­
curement and that Government policy 
in this respect will not meet with any 
success.

Shrl Ramaswamy Naldtt: Madam it
is this belly, this blessed belly—which 
in my case is bigger than the usual 
size—though I have cast covetous eyes 
on some pf my hon. friends here who 
have even bigger ones than mine—this 
is the root cause of all the trouble. Th# 
saint and poetess Ayyayar has su iy  
that this belly would not forgo one day’s 
food, nor would it take in two days' 
food, knows little how much trouble It 
causes me, and how difficult it is ta 
pull on with it. Madam, it is tha 
pang of the belly that has driven maa 
to beg, borrow or steal. But in o'ur 
country where ^the pangs of hunger 
have been so great, it is really admir­
able that our Government have not 
gone begging or borrowing, and of 
course, stealing is not at all contem­
plated at Governmental levels.

Much has been said here which—I 
may be pardoned for saying so—romcf 
from crooked provincialism. Few 
people seem to have viewed tha whola 
situation as belonging to B harat If 
for example Madras or Bombay hava 
been helped a little, the people of tha 
other provinces should not forget that 
that is feeding the hands that glva 
them the cloth that they wear. Tnera 
must be a complete picture of tha 
whole country before our mind*i eya.
If we were to say that there should 
be no protection for the sugar Industry 
and the rest of India shall not ba 
taxed to help the U P. sugttf earn 
grower how would our friends of 
Uttar Pradesh feel about it? Wa hava 
to think of the whole problem la la- 
lation to the whole eountry aad aat 
provincial-wise.
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[Mui lUmaswamy Naidu]
Oi coitrfe, our Food Minlstrjr has 

Wen th« target of a lot of criticism. 
That if nothing new in the history of 
wiaakind. This is not the first tim e 
that the mouth has begun to say a 
few bad things about the hand that 
feeds it. That is but human-nature. 
All the same, the fact remains that 
•u r  Food Ministry has been doing a 
lot to relieve the people from the 
pangs o  ̂ hunger and the schemes that 
they have formulated towards this end 
are really admirable. One is struck 
by the breadth of view and the depth 
9t insight into the actual conditions 
that are exhibited in these schemes, 
and also the boldness with which these 
schemes have been formulated. The 
integrated food production scheme, the 
irrigation schemes, the tractor organi­
sations, the supply of better seed and 
manure all these have gone a long 
way to relieve the lot of the actual 
cultivating ryot. It is as an actual 
cultivating ryot that I make bold to 
congratulate the Government on what 
they have done. About a lakh of 
wells have already been sunk which 
means that water is assured for at 
least 5 lakh acres of land to supple­
ment the scant rain that we are hav­
ing. About 55 lakh acres of land  ̂
have been assured of water either by 
minor irrigation tanks or by big irri­
gation tanks. This is no small 
achievement. The tractor organisa­
tion which has come in for a good 
deal of criticism here has been able to 
reclaim about 6 lakh acres of land, 
besides helping the ryot to plough 
some of hi?? own land. In all big 
schcmes there is bound to be some 
wastage. But one is glad to hear 
that steps will be taken to utilise the 
large collectiop of tractors and tractor 
parts that one sees in Delhi areas and 
along the G.I.P. Railway near about 
Bhopal and other places. But in 
spite of all such waste, these big 
schemes have the^r own value. The 
Vanmahotsav of our bon. Minister of 
Food which was started last year has 
had its own good results, ev ên with 
the waste that it might have had. 
Even if a few logs had been carried 
away by some unsuspected people, 
that would have ffonc a great way 
towards relieving their fuel shortage.

Government has been trying to do 
a lot and if there has not been any 
great result of which we can boast 
of and of which Government can boast 
of, it is because the cultivating ryot 
or the peasant does not cooperate with 
the Government sufficiently. When 
there is a chance of his getting some 
proAt. the  peasant cooperates, but 
olh€9rwlse he refuses to cooperate wiUi 
Ihe GovenuneDt In view of the

fact lhat I happen to be the 
speaker, I hope the hon. Mtoister 
would give me some indulgence and 1 
may be allowed to take up two 
minutes of his time. I would only 
request the hon. Minister to come 
down from the higher level to that of 
a cultivator and try  to help him in 
ways he could appreciate and then 
he will be able to make the cultivator 
produce more. Let the villager be 
given better facilities for getting cheap* 
and easy credit: let be made U>
live a better life, let hhn be given 
facilities to educate his children, slet 
him be given better roads to market 
his produces, and better m arketin r 
facilities, and some little surplus to* 
keep his family and his house in a 
better condition, and then you will 
be doing your duty and the ryot alao' 
will gladly cooperate with you.

Mr. Chairman: The hon. M inister 
has been persuaded to give up fifteen 
minutes of his time and so two more- 
hon. Members can be accommodated. 
Ch. Ranbir Singh may speak.

[Mr. Deputy-Speaker in the C h a ir .l

T^nfhr f t i f :

^  ^  ITTf^ ‘fTSTt

^  TO % f ,
arrr

(Chief Whip) % it? t  Pp

qr, m (Cut Motions)*

•diTRT ^ 3 ^  1 f e r
^

3Tn% I

^  efnrr 3T?R ^

% 3RTir ^  v r
^  t ,  ^  

^  ft? ^  if ^  ^  Pwhtt w
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I  I 3TTT % <ft
Prsrr |  ft? arrr^, ^

^  ’Iff Tc v r  ^nnr feJir
I  OTtre JT? «ft ftr t  *ljj

^  fiRPTT ^  ^ T  t  s rk  ^  
IVd»ii 5 I ^  wt*ft v t

% 5<hr 8r(ir t  aftr
v n r  ^  ^  srtr ^  fp

' ^  % sn  ̂ ^ an̂ r ?Pt f®  5m  %
<T, ^t?wt w r  51^ I wT^r 

% 3ftr f*T?rT <̂ <̂ 1 "il^dl I

4  P.M.

3T? >T arrr % ?fRT ^  
f  fv  A ^  fR«Tf ^ ^ g 3ft jj?
*TR% f  % a r^  airnar ^  ^ . 
5T̂  f  afk 4 IT # ?fr
f  5ft ?T5 ?nT5î  t  ft: ^  ̂
»n fs^ ĵt^f (de-control) ^  ^
^RTsr ^T ^  ^  ?r®P5rr 5  ^
^»mrrr f  ftr anrjr *pt mr̂ JT, ?iit?t 
irw Ir ^  frir ft | .  3ffw 
'iii'i V( â T %■ IT5
*W5yr rPT ?T5lf ^  T̂̂ ar 1 ??ft ar? %

t'f^JT ^ r  115 t  fiff
'^^rnr (Crop Planning) srtst vr
IWWT ^  ^  ^  'RTT
t  ftf n j  ftfjprr
«n5fl =̂ nf5̂  aftr p f t  ^  firsj??!
Unf? % W TPft 3n?T5JW f JIT

■ fiTKf I afk i![1? fsRT % a i^  If 
^Wrr JTT aiRT̂ r ^  Jl? f  ^  % 
»|5TT anrr arm  ,>rf jit ^
Vl>« ?t^ ?ft TO *T 9T?T *T̂
*̂TT I ÎVH Vt̂TT

vfffv *Tf i^*T ^  ?rni>?r‘ ^  
T*nftt 5T^ v w f  I w P s '?
•nnslfW w  *frfr ^rrf Pp 
¥ f  w it ^  ^  <ifh

5TR^^ ar'kww
Ji? ^  ^

^  i rm f  % fiiPT !M frtt, 
r̂f?v %i5r % |t»ft 1 arrsr

^  55nnF y>?r ^  w rrcT  f ijf  
^  ^  ^  |«T j|r^ %

«fr gsn  ̂firjTT, <̂r ?t ^  n | inrarr 
^ i^ r 5  I 

arw »̂ft am 5ft>TiT|
'tm  ?JT 7 t  arrf, w  ^rrr®r |*r 
55K ârer arfrr̂  ?r|lr tw  14‘ 
ff*Tr rffT arq# 9VjRT*n7r 
^T55rr ?  ft? % 3 j?^

#eft qfft I ,  ,f5RT A  7 T r ^

«PT r̂«T r̂ar t, ?rrjift
wt îft̂  t  f«w ’R' «r%

¥ t  q^R ix ĝ JTT, ^ r ,  >T>T̂ R jn 
?g?T5r 3: 8|)t 'TT

11 frr^ >TTiT̂ft<T ifjft aî  firrf 
firfsTHT fiiin

 ̂ 5IK (War Basis) qx
SRTST ^  ^  I

t  ^  5f :?H v<tf v^m i

f>T 5rTT TT apTW ^  T r̂^TK Wfl^
#  5TTf^ «R5IT ^  I JTn: ^R w  *R

^  ?n?imr ^  fv  ^  ifjw
^  win W ^ If^
'Tf^ «iri JT^ ^ I f  T> 3ftJif
^TTO% t  ^  ^  ? r r^ ^  % sifw %
ftw 3ft firm mj, ?rf qmir tm,

Pp^5weft «tt |'t 
^  ^  ffRT % aitfr| ftt 
t ,  ^  ^ ? !frdf % w  »»nr
ft;[ aftr f<? % iftff vff isnn[ 
*̂rm ^  jarr artr <f fipferrflr I 

ftf «nr arrr wts stw ^  fv. % 
« p fT # T rf  « F r n r ^
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«riTf f t  1 1  8PIT
f t f

?ft w re r WWT
?TT3 551^ js f f  ^  ^5TR %

M  I % HT«r ?ri«T 8H»T aflr

i z  a fk  v r e m x  ^  ? ,

% Bff^T «PT# »nft t .  ^
f  11 5^  err 11 aflT fW ^ r
I ^  «Pl% 3RM ^  ^  ^
TTH % *Ft ? rr  *t>T

f , «flT SIJITSr ^  T.*ft ^  ^
Pp l*T 3iqm*lTT f t v

^  sf\T w m ^ n  v t  '^¥1 ?  sftT g n

«t f  t  *«? 5^  *<’TT
^5T^TT ^  ^  BnT^J^ * 1 ^  % 
«Tî t ?rrw? ^ ^  ^  t  • 
t|' ^  ^  ^

^n^gi f  STTT ^ t|  in ’jjT ?Fm%
wnr

ifff ^  3Ti<m sT>ra t l  
t> n  I ^  ?ra ^  I  ftr «trr 

^  ?Tftr?y ^  t anir

fTT*rar if  t  ^  8fH ^  
i n w  ’nrm  îr ^”t arre’ff ^  

n ^  «^t»IT, 3^ ^  
ifT’T’IT ^  ^  ^
^  ?̂PTT ^  f  5TT 3trr T̂5 
fHTiw  ̂ ftf ^  vPRTvn: faff tt  

% StlT^ % ^?WT5y
wr^ «Pt ^55 5̂iT vnr *tt ^  

t

iRT JI? I  » N
• i«pn ^  *̂TTCT ?frt^, ann: «m

ifh  PiRi’̂  w ff  wi srrr> n ^  ^
«fnr% I, w  VH fT?: % ^  wit

«rnr viw»i<l’ vt jaff % *rt# %
I

3 1 ^ ^ ' ^  f i r ^  wi’rfh r  

3ft % t  ftp ̂ rnr w  ^
«Pt 'STPRIT t  f«P lTH?ft5r *1^ 5̂T %

^  ^  «P7?rT ^ r p r  ^  ftr
iprftRP^j ’PT f7 ( f ^ t j r r ,  f r o  v r  

y»rnT ^  ÛTRJcT !̂T»I
^#l‘5y ^T #5 I

»f wTJpft̂ T *T t̂ *r^1w ?r ^ [T ^  f  
^  ir t t  ®n»T ^  I

g f¥  4 |  ^  f W m x  ^ i> t^  
i ,  %ftR ^  ^ « R fw  ^  w r

^ R 5 T t,f^  ^
VitTJT 3TH «ra>T55?r I

aiTT TÎ R̂TT̂  % ^  afrr
3tFT ^  «ff ^  t|p̂ - -q ^ ft(i4 l0  §, 

TT «mireT ftr^rRf v t  ^ *  
^  f?5rnTT ^  I ^

arrr % f  ftr
3TPT an^ ^  'BFtt̂
qpnf aik antT: anT ^  «r:, ?ft 
^  ?̂pT f  f?' am
^  wir 3 im  I

^  arrr Ir <tt strt afl^
f  I fTRTTW % 5fh: TC !̂7ni 

^  <Wst^, %!fr % arf?T f^Rpft 
^ ’TRf f«(+clt f ,  ^?rft ?R?ft ^f^nit 
f  >F|lf 5T̂  t  I spf TTlf J
aft « P ^ . f  ^!«mr T[r»R?fFf
Ir, Pr«r r̂, jh  annftw  % sft 
T W  arnr ir^r ^  ^oo ^  #  

i ,  ^  «»̂ ?r <pr W5T anrtt^ 
\ \ \ o  ^  t  I IT? «rt«t 5PTTOft
^  t  I aw ^  w ^
OTTw snjt ^ I ^  '̂n?T
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i', ^  iRFT afTT ^  ^  f ,  W arrr 
% ^STT t̂^cTT f  a n w  WT ^  t  
ftr 3SCT % ?TRT 3 R R  

iftT a m  TO «Ttcft ?r^ 5T ?  I

^  arpr ?ft ^
^  'isrricTT f  fsp Jrt 5yr>w 

^rviix  ^ 5 ^  ftr? *rnr, ^
5>d ?n:5 r̂ ^  ^npRmx f ,
C, «fl7 sftT fT5%?IT
^  l i t  arrsr ^?ft f ', ^  ^  
ifrs#  ^  H»PT P #  8H^

v t  ?nn«ar f  i

(English translation of the above 
speech)

Ch. Ranblr Sin«rh (Punjab): Sir, the * 
kon. Members whom you gave 
opportunity to speak, first of all offer­
ed you thanks. But I have to present 
a complaint, not because you gave 
me time to speak, for indeed 1 am 
thankful to you for that, but I feel 
complaining against you and the Chief 
Whip because when the discussion on 
the Railway Budget or the General 
Budget or on cut motions took place 
in spite of my rising again and again 
I was not given time any day to ex­
press my views.

Sir, 1 am sorry to say, and I beg to 
be excused for this impertinence, that 
the work of growing more food in the 
country has been entrusted to those 
who do not know even the ABC of the 
wheat and gram plants. And, Sir, 
you will excuse me. I have also to 
complain against you that you gave 
chance to such of our friends who 
probably do not even know an3rthing 
about the wheat and gram plants, 
while those with whom agriculture 
has been an ancestral occupation’ and 
who are still engaged in agriculture 
and could have rendered some suitable 
suggestions with regard to agriculture, 
were not given time. I do not want 
to complain more than that. I now 
only wish to say that I am not one 
of those hon. Members who believe 
that there is no scarcity of food in 
the country, nor am I one of those 
who see the solution of ihtt food pro­
blem in either control or aecontrol. 
My belief is that the problem of food 
can only be solved by projducing more 
food and not by imposing control or 
lifting i t  Many friends are of the 
opinion that crop planning can solve

the food problem. But they do not 
know what amount of water wheat 
requires and whether other things 
such as oilseeds require a large or 
small quantity of water. Nor do they 
know that wheat or any other thing 
will not grow on the land on wMch 
maize or other food crops have once 
been grown. But oilseeds can be 
grown because they enrich the soil and 
do not reduce its fertility. So I 
regret that those hon. Members are 
heard who by themselves have no 
knowledge of agriculture. The result 
of that would be that the policy which 
will be framed will be injurious- 
rather than beneficial to the country. 
The problem of food can only be' 
solved in the way suggested by m r  
able friend Shri Sardar Ranjit Singhji.

The failure in growing more food is 
often ascribed to certain calamities 

I  of my
countrT?!^ ic u l tu r e  depends upon human 

82 M r the produce of the rest
win ^ d e p e n d s  upon the 
Mv upon nature as we may

^  t *}: Minister and the- 
th i?  announced that

° “ "e a se  food production on war basis. But mav T ncir
want declare that they
w «  production onwar basis by sanctioning only 25 crorea 

I think th i t  to put It “  
a ?  sfSf/ should have sanctioned 300/- crores To those frien S

money which was
waste  ̂ improvementwent waste, I want to say thev jir*
+ According to the figures re-

la to g  to the last year, one miUion
Stf constructed at the cost ol

^o res and each well h e ln ^
to produce 20 maunds of extra food-
gains and I believe that if six mlllioa

®oj?st™cted in the country
the figures of deficit of the foodgrato*
W ^  reduced to zero.If one million wells cost Rs 25
^Mulre “ “i in"require Rs. 150 crores Tnirtfkfhm* 

cement, bricks’ and money 
rtould also be given to the cultivators.
wells can be dug. I am sure we can
Jhnrfa™'’ meeting the foodshortage if only we open our hearts 
Md give money to the cultivators and 

j  fj”  to increase the country*# 
production. A large number of wells 
can be dug within a few months. I 
CM asw re those who have any doubts 
ab w t this suggestion that no purpos# 
Is going to be s e r ^  by any amount 

legislation. That would merely 
^  a paper wastage. The real n e ^  

o p e r a t i o n  of th* cultivator. If you have to
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[Ch. Ranbir Singb] 
let there be a legislation which may 
provide that he who does not construct 
a weU would be asked to pay one and 
a half times of the land revenue. 
Some punishment could 
vided or an order be issued that tne 
cultivator who does not use the well 
for production purposes could be sent 
to jail or any other punishment can 
be provided.

My submission is that U you want 
to make good the food deficit, more 
money should be given to culUvators. 
A cut should be effected in the amount 
that is being spent on imports and t ta t  
money should be given to cultivators 
for constructing wells.

I have to make another complaint 
to the hon. Minister. Everybody 
knows that the hon. Mimster is one of 
the foremost lawyers of the coun l^ . 
But I want to put a question to him 
as to what would happen to the chent 
whose lawyer instead of defending 
him changes sides?

I wis'.i the hon. Minister to give 
careful hearing to what I submit. He 
is an expert lawyer jaut I ask him wha^

T S e a d ^ ^ S ' f o r  h i i ^  L  t e  V a s

iSSent* S'“ Se’'‘ l S u « S S  raOiej
than for the cultivators.
Wm to let us cultivators have the b en ^  
S ro f  his abilities. That would add 
glory to his good name. .

J „ '" “ ‘ta“ eT o .S r to ? 'J s ;  “ ““S
no other country the world «  cotton 
fto cheap as in India. ir

America. This is not a small affair

cation have you to ask for all ^
foodgrains from those who
without giving them even a pair of
dhoties?

I had a few more

lations are even
a g r i c u l tu r e  may also get time to speaK. 
Hence I close.
m .  Dcputy-Speake^ Professor 

Saksena.

 ̂8h il Httisaia Imam- (B ihar): Sir, w  
m pdint of InXormation. May I draw

your attention to the report of tha 
Ganganath Committee which was 
placed on the Table of the Hous# 
yesterday? We did not have any tima 
to consider it, and therefore, would 
the hon. Minister be pleased to giva 
us another occasion to discuss this
matter or for a committee to examina 
it?

Mr, Deputy-Speaker: The Leader of 
the House arranges the time. This 
request will be conveyed to him.

Shri M. L. Gupta: Would the report
be circulated?

Mr. Deputy-Speaker: It has not been
printed. It will be kept in tha 
Library for any Member to read. Now, 
Prof. Saksena.

Sardar B. S. Man: Sir, the few 
minutes which were left over by my 
hon. friend, the previous speaker, wer« 
left over expressly for me.

Mr. Deputy-Speaker: If it is a ques­
tion of adjustment between hon. Mem­
bers, I need not sit iiere.

rrc f . S. L. Ealiseua (Uttar Pradesh):
I thanK you very much for giving me 
this opportunity and fulfilling the 
assurance that you gave this morning 
when I raised the subject, of sugar 
through an adjournment motion that 
you will let me have some time to 
partake in this debate. Last year, 
we had a big sugar racket and a 
thorough enquiry was demanded and 
the Government also appointed a 
committee. We are still awaiting the 
report of that committee, which is 
still not before this House. I would 
request the hon. Minister to publish it 
soon. There are rumours that fh^ 
report has been changed to suit the 
desires of Government and so on. I 
hope the rumours are incorrect and 
the report would be published soon.

That is about last year’s sugar 
racket. What I am concerned with 
now is this year’s sugar racket. It it 
very well known that sugar is belnn 
sold by the factories at Rs. 65 oar 
maund and at even higher rates. Tne 
official price of sugar in Western U.P. 
is Rs. 30-8-0; in Eastern U.P. Rs. 
32-0-0; and Rs. 31-0-0 and Rs. 33-0-0 
in Northern and Southern Bihar res­
pectively. You can thus see that the 
factories are taking something like 
its. 35 per maund over and above the 
control price. I call this legalised 
black marketing.

Tt has been said just now that the 
hon\ Minister has been able to secure 
Idbt̂ ger woduction. Had a c o r r ^  
prtce policy followed. I w  tfeai 

latger productibh could feava 
been obtained. The grower convarlad
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his cane into gur because that fetched 
him a better price for his cane. He 
fioi about Rs. 2-8-0 per mauna where­
as price fixed for supply to factories 
was Rs. 1-12-0 per maund. Suppose 
you had raised the cane price to Rs. 
:2-8“0 per maund in the beginning, the 
result would have been that Gur 
would not have been made in such 
large quantities. Cane would have been 

diverted to factories and there would 
have been at least 15 lakh tons of 
sugar produced this year. If you had 
given Rs. 2-8-0 per maund for the 
cane price, the cost price of sugar on 
tlie basis of Tariff Board calculations 
and alter allowing Rs. 1-4-0 per maund 
for implementing Tariff Board recom- 
mc-iidations about labour would have 
been Rs. 36/10/- per maund. II you 
had given this increased price for the 
sugarcane and had also acceded to the 
demands of labour as the Tariff Board 
had rerrommended, then there would 
have bosn a production of not less than 
15 million tons - of sugar, and there 
would have been no sugar strike and 
no racket. But Government did not 
do so. You did not raise the price 
of sugarcane, nor satisfied Labour, 
Government have now announced that 
if the factories produce 7 per cent 
more sugar tban the amount produced 
by them in any of the last 2 years, 
they would be alljwed to sell * the 
excess over the basic quota of 107 
per cent, production in free market. 
Sugar got in this way is sold openly at 
the black market prices. Nearly 1 
lakh tons of sugar are being sold 
under legal authority in this way at 
the black market prices'a t Rs. 70 per 
maund. Rs. 10 crores are being thus 
put in the pocket of the factories 
through ‘this legalised black market 
which has been permitted by the hon. 
Minister. I consider this to be a 
criminal policy. Even factories have 
not been treated impartially in the 
distribution of this sugar for sale in the 
legalised Black Market. Some factory 
owners who are powerful and wield 
influence have been given 80 per cent, 
or more out of the free sugar to 
which they became entitled on the 
basis of the sugar produced by their 
factories on 7th March, 15th March 
and 23rd March. 1951. Some factories 
have been given only 50 per cent, and 
others none at all upto this date. I 
can quote the name of factories which 
have been given more than the 
amount to which they wore entitled. 
They are factories belonging to men 
like Sir J. P. Srivastava, Birlas, Narang 
and some others This is sheer 
partiality and discrimination. I 
charge the Government with dpen 
partiality to some black marketeers 
over honest people. This is favourit­
ism and helping the bigger sugar 
magnates at the cost of smaller ones.
64 PSD

I now come to sugar rationing. 10 
lakh tons of sugar are to be reserved 
for rationing. One third of this goes, 
to the bigger consumers like confec­
tioners, hotel-keepers and sweet-meat 
makers. At what rate do they pur­
chase? They purchase sugar at the 
control rate and sell their products at 
black market rates. The result is 
that the consumers of sweetmeats 
and confectioners’ products are fleeced 
to the tune of Rs. 35 crores. This is 
most objectionable. If the sugar pro­
ducts are to be sold at black market 
rates, it must be purchased at that 
rate. My friend, Mr. Jaspat Rai 
suggested that the Government should 
auction sugar for confectionery and 
such other purposes, and they will 
earn Rs. 11 crores. I say they will 
earn Rs. 25 crores and this money 
can be- used for national purposes. 
Otherwise, the money would go to the 
black marketeers.

Then, §ir, in regard to rationing 
itself, there is no uniform sugar ration 
all over the country. In Lucknow a 
man gets U seers per month. In 
Kanpur he gets only 1 seer. There 
must be uniformity in this mailer all 
over the country. This present ration­
ing of sugar is a hoax. You cannot 
really manage the controls. I am one 
of those who believe in cent, per cent, 
control. I believe in a socialist sys­
tem, but the way in which you are 
administering controls compels me to 
say that you should scrap • controls 
immediately. You cannot manage 
the controls. Out of these 10 lakh 
tons of sugar, 3 lakh tons will go to 
the confectioners and sweetmeat 
makers. Out of.the balance, 4 lakh 
tons will go \s  the urban rationed 
population and 3 lakh tons will be 
given to the rural population. But you 
can rest assured that this quantity 
will never go to the rural population.
It is my experience and probably the 
experience of all of you that villages 
hardly get any sugar. In my own 
district of Gorakhpur, all the sugar 
meant for 'that district is given to 
some agent and he sells it in the black 
market. In Kanpur I know that 2,000 
bags are sent to the black market 
every month. That is the condition 
ever3nvhere.

What is the use of this control? You 
cannot manage It. I say, de-control 
sugar and then I can assure you that 
sugar prices will come down to Rs. 35 
per maund after a short time. There 
will be then no sugar racket. The 
Ministry have stopped the movement 
of guT and khandsari this year. This 
restriction is ruining these cottage 
industries. Why should you stop 
movement of khandsari when free
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sugar is moving, freely. You have 
ruined this khandsari industry. I 
would suggest that khandsari should 
be allowed to be nnoved freely.

Besides, I would suggest that there 
should be an honest and proper dis­
tribution of free sugar. All factories 
should be treated in an impartial way.
I have already said that some people 
have been favoured. I demand that 
those who have been given higher 
quotas than what they deserved, 
should be forced to give back the 
money which they have made by 
black market sales.

One more thing and that is about 
oilseeds. I would like the Finance 
Minister to listen to me, and not talk 
to Mr. Goenka as he is doing at pre­
sent. You have placed a duty on the 
export of groundnuts. I would like 
you to place a similar duty on linseed 
and castor seed. In my province, 
about 3 lakh tons of linseed ahd castor 
seed are being exported. Instead of 
the oil being exported, the raw material 
is being exported. Fifteen thousand 
workers are idle and the mills are 
closing down. I would request that 
this duty may be levied immediately. 
It will bring you several crores. You 
can lift the duty on tobacco and biris 
so that the poor man’s tobacco and 
biri may not be taxed and the biri 
Industry may not be ruined. This 
would laad to encouragement of oil 
industry.

Then, Sir, I have to say something 
about cattle. I have read the pam­
phlet issued by the hon. Minister about 
the Grow More Food campaign. But 
I find that no attention has been given 
to cattle improvement. I would re­
quest the hon. Minister that when he
Is spending huge sums of money, on
Grow More Food campaign, at least 
a crore of rupees should be set apart 
for cattle breeding which is so impor­
tant for grow more food.

Then, Sir, I would also draw the 
attention of the hon. Minister to the 
famine conditions obtaining in certain 
parts of my province. One of my
non. friends, Mr. Upadhyay, Just now 
drew the attenUon of Govern­
ment to the export of gram from our 
province. You have taken away all 
the gram from the province and in 
return have given nothing. Certain 
eastern districts particularly the 
Gorakhpur district are as bad as 
Bihar in this matter. Our men are 
literally dying, I would, therefore, 
request that export of gram, at least 
from the Eastern districts, should be 
immed-^to^y stopped and other food 
sent t&ere.

In the end I would request the hon. 
Minister to restore the ration cut. 
Thtsre is considerable discontent in 
the country on this account. My person­
al request to him is that the lation 
should be restored to the original 
quantity of twelve ounces forthwith. 
It is not difficult. I am for decontrol of 
grain also. I am certain that as pointed 
out by my hon. friend Mr. Sidhva 
there is enough food in the countrjr. 
Take, the case of jute for instance. 
As soon as you decontrolled it, about 
ten lakh bales which were lying 
underground came out. So, if you 
decontrol food, at least in the surplus 
provinces, you will very soon have 
much better conditions.

Grow More Food Policy 
Sardar Hukam Singh: I beg to move:

“That the demand under the 
head ‘Ministry of Food and Agri­
culture’ be reduced by Re. 1.**

I must thank you, Sir, for having 
given me an opportunity, though at 
the fag end of the day. I would have 
devoted more attention to this matter, 
if I had an opportunity to speak 
earlier. My grievance is th a f  those 
who have tabled cut motions are not 
given proper consideration.

My point in moving this cut motion 
was to draw the attention of the Gov­
ernment to a subject which has already 
been . discussed at great length by 
many of my hon. friends. I can well 
appreciate that there are difficulties 
in the way of Government and that 
they cannot reach the goal that they 
had put before them, S3 far as food is 
concerned. I realise that the country 
is so vast that certain parts of the 
country may suffer from natural 
calamities, like drought, excessive rain, 
pests, etc. I also realise that under 
the integrated scheme certain areas 
have been diverted from food produc­
tion to cash crops, which luive brought 
us valuable foreign exchange. In 1950­
51 about 16 lakh acres were diverted 
to jute and cotton; during 1951 about 
23 lakhs were diverted to cash crops. 
To the extent to which they have 
brought us valuable foreign exchange, 
they have served their purpose well.

Whether there is a diflcit of 10 per 
cent., or a surplus of 2 per cent, as 
indicated by certain hon. Members, it 
is acknowl^ged on all hands that the 
Grow More Food campaign has not 
brought forth the results that we ex­
pected or desired and to that extent 
it has proved a failure. Persons or 
authorities who are in charge of this 
campaign might claim credit, but so
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far no impartial enquiries have been
made to tind out the results. In the 
livies oj India ol the 22nd oi J?cbruary - 
there wa» a report about the Bombay 
State. The Reserve Bank of India 
which made c.iquurieg came to the 
conclusion that the achievements of 
the campaign did not appear to be 
commensurate with the resources exr 
pended on it. This is what the report 
says:

 ̂ ‘̂ ^erhaps it could be said that 
the campaign was often directed 
with more attention to publicity 
and glamour than to solid results.
To some extent lack of planning, 
defect# in administrative arrange­
ments, vagaries of rain fall, in­
adequacy of credit facilities, 
hampered the progress of the 
campaign.”
Of course all these reasons are given 

not only with regard to Bombay, but 
about all the States as well. It has 
been very widely published that so 
many acres have been brought under 
cultivation, but what we find is that 
there is a general decline in the pr0‘ 
duction per acre.

Immediately after partition we em- 
bai ked upon certain expensive 
schemes hoping that they would yield 
very valuable results. I do not dispute 
that. But until the time comes when 
these schemes will make the country 
self-sufficient in food, we have to 
depend upon short term schemes. This 
was not realised in the beginning and 
the money meant for this purpose was 
wasted at certain places. It was point­
ed out in this House the other day 
that in Sindri a lot of money has been 
sunk in the construction of certain 
buildings, which are expected to go 
under water immediately the Damodar 
Valley dams are completed. Even in 
regard to the Damodar Valley -itself, 
it was thought necessary to put up a 
thermal station before the actual dams 
were constructed. The fact is that the 
money that we have spent till now 
has not brought about the desired 
results Of course, it is no use crying 
over spilt milk now. I am glad that 
for some, time past Government’s 
attention, has been ‘ directed to this 
matter. There are schemes now fcr in­
tensive cultivation of the avaii.)ole 
land, that is the thing that is going 
to bring about self-suflRciency.

The way to bring about quick 
results is by sinking more tube wells, 
by constructing more tanks, etc. My 
hon. friend Giani Gurmukh Singh 
Musafir pointed out the instance of a 
small stream by the side of Kapurxnaln 
which at present goos waste. I arn told 
that there is a similar river in R aja^ 
than by nam e. Sama Nadi. Perhaps’ it

has now come to the notice of Gov­
ernment that the whole river has got 
silted a,id that was the reason why 
the WiiOie land along its banks was 
going waste.

Another fact which I want to bring 
to the notice of Government is that 
our food deficit is hardly 10 per cent, 
which can be made up very easily. The 
hon. the Chief Minister of Punjab 
made an oiler that if he were provided 
the necessary money the deficiency 
could -be made good from Punjab 
alone. The production haft gone down. 
If we can really bring- succour and 
help to the cultivator there should be 
no difficulty in making up this deficit.

The last point that I would urge 
before this House is that there are 
refugees. There are three lakhs of them 
who have got uneconomic holdings. 
We have got lands at so many places. 
They have the experience, pull and 
resources *as well, which if combined 
together they can give us very good 
results. If Iannis-given to them, they 
are very hardy people and they have 
that experience of colonising in Lyall- 
pur and Montgomery areas, this much 
deficit can be made up very easily, and 
you Would have solved this problem of 
refugees also to a great extent and 
would have removed this deficit of 
wtiich we are complaining so much. 
Only it requires a certain amount of 
attention which has not been paid so 
far.

Sir, I would like to finish because I 
am afraid the hon. Minister has already 
said that if he is given a shorter time 
he may not be able to reply to all the 
points. Therefore I would like to give 
him full opportunity and I would stop 
here.

Mr. Deputy-Speaker: Cut motioa
moved:

“That the demand under the 
head ‘Ministry of Food and Agri­

culture’ be reduced by Re. 1.”
Are hon. Members anxious to  

speak? Pandit Thakur Das Bhargava.

Shri AMos Sattar (West Bengaiyr 
Sir, I have been trying to catch your 
eye. But there is nowadays no chance 
of catchipg your eye because the busi­
ness of supplying names to the Chair 
is going on. I have been attempting 
repeatedly to catch your eye, but un­
fortunately I have not succeeded. I 
have to say a few words with respect 
to West Bengal.

Mr. Deputy-Speaker: There are three 
hundred arid odd hon. Members in the 
House. For want of time all Members
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cannot take part in the discussion. 
I t  is true that hon. Members had to 
•wait in this House for five years and 
«ix years. They were not able to catch 
the eye of the Speaker. Thefe is no 
iifie protesting against this and saying 
:that because he is new he should be 
•^ven an opportunity. The debate is 
arranged in such a way that a proper 
discussion may take place, that there 
is a propef level of debate, and 
various other things. Therefore no hon. 
Member can claim to speak, as a 
m atter of rigljt. He has to try to catch 
the eye of the Speaker and wait for 
‘his opportunity. Simultaneously all 
Members cannot be asked to speak. 
Pandit Thakur Das Bhargava.

'‘TftrcT STVT : A 3TPT ^

^ 3TrT ir fqrT ^

«frr
fem  1 1 • ^

f  K 5T?f ?f>Tr,

T-: 5r<rJ5rf
itf) I, ^?r
s r k  A' ^nw?rr g ^  ^

ftJTi I ,  zr? ^  ^
aift I  I 4  ST fft

^  «ft spjiff 5ft ir %

«Tw 3 ^  f » r f ^  3rr<?)
(Ministry of Food and 

Agiiculturo) ^  ^  vf
3 f r ^  TfT IT?

% pp JTf WftR t
«ft ^fsft %«T ^  TT<^a ?n?pn: 

% inft ^  ^
Finn I  I *T*nc %

vpxK ^  ^  ^  t  ^
f*Pf «T ^  ^  I

faiS tr^  ar»n T̂T
(animal husbandry) ^  

« w  » A ^  ^PParr P r ftfH

if ^  ^ ^

^  hT̂ TT 
f  31  ̂ pp jrnr arlr t? jt  ^vr>

ff ? I #■ 5 T T ^  spt 

3T#^ 3TR '1?

'dt) f%% ^
% fir^n !T t?y % ir=TTf?5r5P

I ^  »T(ir %
I 3ft >ST (food) # ar.wi I, ^  
fft  ̂ T̂'ST \-c ^ »ft?Tr?yi 

(Gowi-'hala Development) ^  
P j^  I  f3r?r ^  q'

f f5 f̂ T'̂  ?cT?TT t
f^?r 5fTf ’ft?TT?yr3ff 'k

flTiVR spf ŜSTI 3T5T I
■jfl ^  jftyTi'̂ yraff tt

I 3fr9T 3'̂  ^  |[f*T<TT*TI
=5rr??ft t  I ^  ^’T
t  ft̂ nf (ro oarch) ^

5ft fr̂ r̂  n̂;§r qr %s|i 
armr t ------

Shrimati Ammu Swaminadhan: On
a point of order, Sir. When the 
Chairman, Shrimati Durgabai was in 
the Chair she told us that the speeches 
will go on till 4-30 at which time 
the hon. Minister will start replying. 
She did that with the full consent of 
the House. May we know whether her 
decision was final or whether you have 
changed that decision?

Mr. Deputy-Speaker: I am exceed­
ingly sorry that I am not able to keep 
to the time-table. If the House will 
bear with me and the hon. Minister 
we shall sit till 5-30.

Shri Sidhva; Till 5-45.

Shrimati Ammu Swaminadhan: My
only point was that it was done with 
the full consent of the House and I 
wanted to know whether those things 
are binding or not. The moment you 
came to the Chair the whole thing ♦ 
seems to have changed without the 
House being taken Into consultation.

Shri Satya Narayan Sinha: Sir, the 
Minister must have an hour and a 
half to reply. The Deputy Minister 
also could net speak. Therefore the 

Minister made it perfectly clear that
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he must have at least an bour and 
a half.

Shri Sidliva: Then we can sit-up
6 0  clock. We want to hear him.

Mr. Depaty-Speaker: Possibly we 
may not have another occasion during 
the Budget debate. The majoi demands 
are over. Therefore, if the House will 
hlave a little patience I think we may 
sit Till 6 o'clock.

SWT ^
^

«rr %
Vi ^  ft- ^

fiRft PtTfiT 'Pf 5rivf^d %

I t  qp: ^
«rm WRTT f  ft> ^  qf5T*rw.

^  Pww % f5W ^  
(Stfttioa) «TT ^  'TK f» m  
^  cTT’S f̂rTT TT, *niT ^

t  >

4  ^  3T  ̂ ■^T^r ^

ĴTT̂  am tfanr M t o t  (h o n .

Minister) % f?’Tr».f ^ it? ^
«rik ^  ?rvTf?pt M  ^  ^

^  ^  1 1  3r»p:

f̂f̂ r ??TT?y t  eft ^ ^  ^
^  %nT i  I f W r c
# arrsr gft f w  (figures) fTft 'rr̂ r 
#sr I aftr 5fr (Pamphlet)
<T5% TTsrr «Tr ^  ^ *n?5iT jfrai |  f«P 

ifft '3 ?!rr^ tr^w  ^

^  f̂5T ^
îrn: 5t?r f  i ?»rr̂  JT̂t ^  >ffT 

Vf ?T5y 5 ?rr |tf f® ^  I
^  % ^|iT n^nfr^r j

f<F ^  r̂n? 5H wt (Grow
More Food) *1T ?<>

fn?iTT arrar «rT, frw% ?rrw
spftf 3ftT «R>? T^T ’nrr

t ,  T< Wr JHTf t
*T^ 3TFft I fin ^  fw r? ( M i l k  
report) % ^  ^ ^   ̂ fit
>T?f »rrjjf «pr arr T?r  ̂ i

4 artf tV 3r»iT arrr* %
snFw »̂y ^  T̂T̂TT

f  ?ft 3TPT % W ,% frfari a(H
^  '^(Tr 5f^ t  3n7?H’
^  % *p»T ^  wr»T tt<̂

^  ^  7T ^  I ^  ?T^

3TPT ^x! ?,cr q r  gr? ? rtr '
aTi’T ^  ^  (Scheme)

■ vr*rffT^ ’fii^ ^  ^  I »r<i^

’TT T5*fT ‘IfcT ŜTITT *IT
(House) WiTfJT

^  (Speech) <̂TT |  
*T w  *T̂ WTTI

H J ttf t  nT<f>
ari'T ^  n'i'H? r?<?Hr p I 31̂  
ÎT̂TTT ? sM'syR) f̂ r yrjpiT %
f<B>Tt ^ 5Tf JTT̂  ?>?rr t  ft? 5T?T ? »

^  (per cent.) ( i
4  Tjffi f  Pp ^  Tf?r *15^ ■! I ^  5

11 r̂r̂ PiT # ir? ¥ jtar 
(control) 7"̂  f  aftr
!i ^n:^r(T % «t,jt ^

t ' W  t  ^
?T3r3rf f r r  I m  ^ r

5 aflT 4 gf?: % T̂l«f iT? ?PF5n
aftr A ^  <T̂'3t (challengo)
^  j  fp  ^
ift ?̂r ^ srrrar ^  iff4t 'T|V |  i ^
sm ^  'Tsrsar?
^  % ftsrprr f  i i?in^ n ?f

\6  w*ft*T •TT ^

g»nf t  aft fr? ̂  ^ =p*»t wif 
5rnft f  i r W e  % <rs% % a rw ^
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3TfT ^T»h(]
^  ftr?r(3flr % ^  TfT f  » >rf5T?f 

3TT5 3T!TT̂  % ^  3TiTi  ̂ WfW
^  I 3PR ^

5r«TTJrr r̂nr ?ft t̂nr 
^  Prf?yJH (million)

CT ^ jtrV r̂ ^*IKT ^?T 11

jfwiT%^riT|?rT^ >TW5rt ^ffF«P»rf5T%

^  I 3H7 ^  pp s n i^  <TT

si'k <: arrj^r (ounce) 
Tr5PT ?5ft t  ^  5yt»r ’p r r o  ^T5t 
t '  I ?fm ??ff '^ tiit % «T3rm ^

11 t  JTf « m r  ^  f%

^  ^  f  I

amr «fwt f  eft 5»n<t «Pt |
?f VfT f̂ JTT I  %

> p ^  ^  t  I IT? ^  
5 :^  5>^r t  ^

*iTT?y (moral) ^  (ruin) 
t ,  ^  ^  5̂ rnTfJT̂ > ^?!T
(ecimomic ruin) «ft SR fejrr 
IT? ?iTm w r (Physical
ruin) >Tt^ t»TT r ̂  anRsfl̂ r
% ?rr«r «p^  i  5?r #
iT̂  Prei5ft »nnTHJ %■ w
<rT5TT ? 3Ttr ^  ^  'srr’ct fi? 11

t  ^  
an̂ TR 11 ^

#  fiir Pp'T# ^  WT
8T?n:  ̂ i ^  sr̂ rr ^  t
Pp (boarding)
11 anrr ?¥«»t n orrflr at

iwft̂  t  ft: f  ?T ^  ^ arnnft 
»ft ^  I

srr'T <̂if ft? T§% <TT ^ 5 5

I I  m  ^ fV  7T ^

^  n ^  ’ft'ft »rf I
^  (Jute) <n ^
«(i'<iK ^  SJj'i WTT 'Pfl'tcr ?T pT̂ 'f
5y<iT I anrr |  ?ft f»n  ̂ JTft

^  ^  ^  ^  
^  t  I ^  # 3t:j  ftrJTT ft f

3T<T? ^ 5JJTIT % ^riTSrm fn  ft!^  

(1 ^ >̂*ft' I  . ^ ^ ’̂ 'NH‘1'4 
pisw ark ^  ftjir# %
r̂ i )  r r̂fwaPT SH 3T?rT3r jr^^Jr^e

% Ti^r f  I 4  »T^ f>??TT ftr  ijs jt iiiw

jR??r{Industrial towns) r̂ (̂ksT 
^  srff f^: 2TT# 

( workers ) 3irr?T arsrrsr ft
^  fiTi<*T

?r 4’' 3T5f spTSTT g
ft: ^  5T>̂ 3ft 3TPT ^

(Subsidy) # f̂ Jtr i, atfk 
arPT f  iT̂

T̂5ft̂ r ^ am fg?5j?̂ pr % 
ftiHpff ^tfw 5T> rf % Ji^
aiffrsr ^  p̂̂ ft qr»Tnft:̂  |  1

3ft 3TT*T <rnn i| sft 
»T 1*11̂  ft>?rnft ^  'Ti'T?rT ? «rVr 
!T 5*rrtt aHFsr ^  ?nT?jn 5? ^ ^  
I  I ’5?T5Tr w n  T̂ srrar % 3ttt 
■»ftw ?rt»r̂  % F i![ amftTT ar^ 
f  I ’T̂  5PT an^ 11
TfFv^H 1̂ T̂tSTT̂Vr 5t?TT  ̂ ^  ^  
% ^  arrt ?Yv ^
^  ^ Ttf *i^
f̂l«T aniT an'T ft̂ f̂t *T3FT̂'T % *ITff 

3TT *!>̂?l 5 ^  8pn3T
^ <t rft IT? ^  STTV

VTC»T %■ 9TRT  ̂ I W ^  ^ ft>4ft
^3T ^  ^  5T̂  I, f̂<T %
T̂T # «T̂  i  fa «TM W



^  (tackh) ¥7 i 
sft ^  i^^iJTsnT ^  ftfr

 ̂ (Integrated
scheme) ^  ^  i  ̂i ‘

«TT fv ?nT ^
% >j5rif?9rfr (Self­
sufficient) ^  3rt^ I fft 4 
f  %  ^  ^  flf»i- 

^*1 ^  VTT rTT^'? 3)77 ^  ^  ?

J m  m  spgrrr zn? |  w  ^  f m
5 1 ^  t  tjTwsr
(S u rp lu s  areas) ^  «Pf>r ^  ^
f ^ r  wT?T,ytT qfTJTW (D e ficii 
a re a s )  % jf>̂ jftT*r5j (p ro cu re ­
m en t)  5T PPTf 5TTn 3T»fi ?rrtt 
^  sr % 3ft

% f?5 if >rf «f) ^ tr ^  5t«?t 
^  STTT n?r̂ ^T?r ^  5̂  3f#
^ r p r  p’ ftif 3PR arrr ^  ftT tl
Vt 3fV̂  *7X 3T*T̂
HftftrST ?ft 3TPT «!T .

ft I ^  % 55rr^r >lxT 
^  f *TT 3W 3Tr

t  ^  ?I7 ^sfVsr' ^  ?TT'K 9?5»r 5SI? I

4  sirr % ^«5T ff ft? atK #
fff fPTT gsm r t  < ^

arn «ift Ti<!rPT>T f  f, irim 4 am
^  TRrl%<T f f  I ^  ar^
*T «(5t 3inT I ^  ^
VT?IT i  ffT 2TPT #  Jr^Tirrfl' «pt ^  
spr# <raTT ftr? ^
^  VI '̂TTflfT, SHT #  ^

% feiT f>5H >s6i^l %
3TN ^  «T5^ f ,

aft ^  ?rft s rw if v  t
% ^  am TT amnft ? i ?f5»t 

arR?rr j  f% arî r ^  W  
^  % ar^rc fiisft fi^  t  f*F ^  «(fl 
'̂j.TRT if, f«R ^  JT?t qr 5?pft
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^ ftf 8r*TT 3rrr >8̂ i ^  ^ tv  ?rc? 
’ r m ,  ?ft a m  % <n!T 3ft 'fl-if f  > 1  

^  vrq5t 1 1  5T3R^ arrr^ft «ra#J|7s 
. ari«R ^ 5 ^  v r sff mD+<r<i<c vi 

t v r r  t ' ar̂ TT art's

^  ^  ^ ’TT ^  ^  ^  ^  W
^  ^rrrr f̂lf’T fififr irr% ?ft arrr 
*fT iTv arrejft ^ r  *r i

arrr #  5rt w r  f w  ? 3r  ar 
t  PiiT ^  arrr 3T^ W f ta n rrs r

^  arr^iw'i ^  I 31  ̂ (TV

arTT # ?R JT 3IT TT r«5tTT
<frrr ftv ^t i ijrtw »rerf
% |*T % <TW 3fT  ̂ t  fiff
3rrr3r ^  ?tr *r^ an f  i a fk  w

W< f<«TT I ?fr 3rvTT̂ «(T55T, 4  ^
% ar# n .x ^  ^ fsp an'T ^  
*rr TTSt WmT cOn ?TTW % 31^ 4  
iP S K  *5^, am  Tt 3TT̂
iT?t % Pk'i^ ^  'TTsrr? 1 1 arrr 
<r3rr? afiT cfto 4  %  «r»:
WtJlf % ®r^ apT^^ WTT 'TIT ?  I
*PTT arrr ?t % H(0 9v ^ , an'®? *r 
^cpft 5TM>5r *T^ t  I arrT if tv f tr ife  
TT?t f , Tr5if%<r T5n% f  arrar
^ tv  %■ sflwVii'd ift TT

^5 arrT % amTrrr 4  ^  ^  i 
OTft 5rr<P?r h z  »m'Tir;aff % ^

4  t  I lW r?»T
(Divided ro.5ponsibility) ^
% Vf ?5PTr "J^'H  fftflT

t  1 -

4  T.|!irT jj fv  aw arr »PTr 
I  ftp »m4iRr v t  w»nT ^  >?Tf|pT Fv 

^  m*rwr w  ^ tr tn r  i
fanr î PC'TTir 4  I  «r«t arTT
w f  !TtwtT»T?e «F^ f , ^  t  a m

19S1 tAst o f Demande. 6S05
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sTfT

’ft sh v ftd n e  I
^  jffvTtx$F<r ^rni

»ftT I f a fifg v l  5rw I

(Secular State) ^
I  ftr ar^t ?w »rm tw  «6T ^mr 

I  arrr 5jt*r ^  t ' 1 ^  ^
^  | : ^  >̂cfT 11  #■ « P ^

i  ft? I T H ^  % W Tl
nY ^  aftr
? ? r % ? r n ! T i f t 3 w ^ 3 r T » n T T

5  fsp ^
^PTT 3ITJT 3ftr 3PTy *TT STN ^  

TT ^f^rsrm ft? % at^irsr
V t *̂1 *̂T>'i6i H VT 1̂% I Vrt̂ T

^fir»T f , artx aiTT j^ n r t ^  * p ^

f<RT̂  t  ft? 'm r 3RT3r 1 1

f̂t*r ^tY ^rrlf 5  f<P̂

Vt 'TtT ^ ( tm  W =qT^ f  I 3TT<T
»w^f ftr^ft ^  'i-if?

T̂'iT̂  I  w  ^  IT? ^5TT I  ftr 
ĴTT̂  wni 5€ TT ^^TT ^1^

I  I ’'TT^T ^ ft; Ji3RJpe 3TTJft 
«TTf?y?ft :̂T ? 3^T ff̂ ŝr̂ y 
^  Tffwfft 3T«?JTrT T t fsr̂ T f(T a m  

% ^ 5 ? r

?i% sftT If? srtsiT t̂ ^  ^
'sn<T I

(English translation of the above 
speech)

Pandft Thakur Das Bhargava
(Punjab): Sir, I am grateful to you 
for having given .me this opportunity 
to express my ideas here.

Before beginning my speech here I 
beg to submit that' I am not going to 
take much of your time. I have paid 
much attention to this question and 
have spent sufficient time on it; and 
I feel that you too have been very 
kind to me in giving me this oppor­
tunity. I repeatedly read the book

which has been published by the 
Ministry of Food and Agriculture and 
the copies of which have been for­
warded to all the hon. Members by 
the hon. Shri Munshi, in order to show 
as to how much work has been done 
for us by him, who is a Minister of 
the National Government of this 
country. But it gives us no such 
details which would satisfy us in any 
way. I have read every word of it 
and only at one place some mention 
has been made about animal-husban­
dry. I fail to understand as to how 
shall we be able to increase food pro»- 
duction unless and until we do not 

j pay due attention to the welfare of 
our livestock. I gazed at it with sur­
prise and read it again and again 
many a time but could not find a single 
word that may have been written 
either about cows or about bulls. So 
far as the question of cow's milk, 
which comes under the item of food, 
is concerned, something has been said 
on page eighteen of the book about 
the development of Gosh alas etc.; and 
with regard to this as well only this 
much is written as to how the Govern­
ment will bring all the existing three 
thousand Goshalas under their con­
trol. Not single penny has been 
spent by the Government on these 
Goshalas but now the Government 
wants to take them over. In the 
manner when we try to know from 
this book whether any research has 

, been made in this connection we find 
’ only a few sentences written about 

it on page 24..............
Shrimati Ammu Siviira/.iadhan 

(Madras): On a point of order. Sir.
When the Chairman Shrimati Durgabai 
was in the chair she told us that the 
speeches will go on till 4-30 at which 

'  time the hon. Minister will start 
replying. She did that with the full 
consent .of the House. May we know 
whether her decision was final or 
whether you have changed that 
decision?

Mr. Deputy-Speaker: I am exceed­
ingly sorry that I am not able to keep 
to the time-table. If the House will 
bear with me and the hon. Minister 
we shall sit till 5-30.

Shri Sidhva (Madhya Pradesh): Till 
5-45.

Shrimati Ammu Swaminadhan: My
only point was that it was done with the 
full consent of the House and I wanted 
to know whether those things are 
binding or not. The moment you came 
to the chair the whole thing seems 
to have changed without the House 
being taken into consultation.

Shri Satya Narayan Sinha: Sir, the 
Minister must have an hour and a 
half to reply. The Deputy Minister
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also could not speak. Therefore the 
Minister made it perfectly clear that 
he must have at least an hour and 
a half.

Shri Sidhva: Then we can sit up to 
6 o clock. We want to hear

Mr, Deputy-SpeaJcer: Possibly we 
may not have another occasion during 
the Budget debate. The major demands 
are over. Therefore, if the House will 
have a little patience I think we may 
sit till 6 o’clock.

Pandit Thakur Das Bhargava: Sir, I 
was submitting that after reading the 
Whole book I could not find whether 
any amount has been set apart for 
the protection of cattle. Wheh I read 
page of the book I came to know 
that there was one animal husbandry 
research station in India and that too 
has now been closed down.

 ̂ submit that our hon.
Minister seems to be of the opinion 
that the food production can be accele­
rated in 111 is country without ixnprovr- 
ing the livestock. If he is under this 
impression I would like to remove it 
from his mind. The figures given to 
us by the hon. Minister as well as 
the pamphlet, that he has sent to us 
show that we reouire seven lakh and 
fifty thousand bulls in this country; as 
against this we produce here only 
seven hundred and fifty bulls every 
year. When there is so much shortage, 
how can we be in a position to do 
anything. I beg to submit that two 
years ago, some ten crores of rupees 
used to be spent on ‘Grow More Food 
Campaign’ last year a sum of twenty- 
five crores of rupees was earmarked 
for it and this time too we are going 
to spend twenty-five crores of rupees 
for this purpose, but what is the 
reason that no attention has been paid 
towards this problem of improving the 
cattle breed. After going through the 
milk report one comes to know that 
the milk of cows is gradually drying 
up. This is why I submit that if you 
really v/ant to solve the food nroblem, 
you have no other alteinative but to 
spend at least one crore of rupees out 
of this sum of twenty'five crores of 
rupees for improving the breed of the 
cattle. Unless and until you do not 
pay attention towards this problem 
none of your schemes is likely to , 
succc-ed. I bad to speak a good deal 
on this point but as the House is 
anxious to hear the speech of the hon. 
Minister, so I would not take much of 
your time.
•Nevertheless I would like to draw 

your attention to another thing. Sardar 
Hukam Singh has just now stated that 
the figures as submitted by the Gov­
ernment show that there is only a

deficit of ten per cent. My contentioxt 
is that this is wrong. There is no deficit

* in the country. The Government have 
inherited these controls and they lack 
courage to abolish them now. It is- 
said that the Government were not in 
a position to make experiments. I am 
confident and can say authoritatively 
that there is no shortage of food in the' 
country even according to the figures- 
submitted by the Government. I chal­
lenge the Government on this issue.
I would like to draw your attention to  
one thing specially. In our country 
about 2,87,87,218 acres of land are such 
on which such things are grown which 
thougr pre used as staple lood \^et are 
not considered foodstuffs according to  
the Government statistics. I am quot­
ing these figures from' the book which 
is published by the Government. The 
Government do not take these food­
stuffs other % an the eight cereals,, 
into account. If this production too is 
taken into consideration we arrive a t  
this conclusion that there is a surplus 
of two million tons of grain in this, 
country. The calculations of the Gov­
ernment are wrong because they do 
not take this huge production into- 
account. Look, how the people manage 
to live in the areas where the rations 
given by the Government are not 
more than six to eight ounces of 
cereals per head. They pull on with 
these very things. So my submission 
is that there is no shortage of food 
at all in the country. If there is any 
shortage it is that of wisdom, because* 
we have thought, though wrongly, 
that the country is in need nf the 
controls. I am sorry to say that these 
controls have brought about our moral 
ruin, they have brought about our 
economic ruin as well and they will 
bring about our physical ,ruin too. I, 
am .sorry to say that this Government 
have inherited these controls from 
their ij.edecessors and they have kept 
them ititact. England is a small 
country. It is easy ô have controls 
there. But in surh a vast country as 
ours, where the figures even are not 
available, whnt would be the effects 
of pll these contro s? Fney only lead 
to 'the hoarding of commodities. If 
steps would be taken to check this 
hoarding. I am confident that nobody 
would die of hunger in this country.

You know that at first there was 
control on gram here. As soon as It 
was lifted, it could be had in abun­
dance. Similarly when control on sugar 
was abolished enough of sugar was 
available in the country. In the same 
way Jute began to come In the m arket 
and was available in abundance as 
soon as control was lifted. If the 
controls are removed there is not 
goln?? to be any shortage. This country 
does not suffer from shortage of any
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IPandit Thakur Das Bhargaval 
Jtind. t r y  to convince me with the help 
of facts and flgures how India suffers 
from a shortage of commodities. I 
have seen Government figures and 
-according to them there is a surplus 
of two million tons of foodgrains with 
the Government. I do not ask you to 
lift controls in the industrial towns 
immediately. I do not ask you to dis­
continue the extra quota of foodgrains 
to the workers or to discontinue the 
conirois in their case. I wish to assert 
however, that if instead of paying 
thirty crores of rupees by way of sub­
sidy anu spending ten crores on 
account of other expenditure, as you 
have done, you were to hand over this 
sum of rupees forty crores to the culti- 
vat9 rs of India ;any shortage of food­
grains would have become an impossi­
bility. You waste this gum of rupees 
forty crores. It does not reach our culti­
vators. It does not solve our food pro- 
-blem. Even after having spent such a 
huge amount you go a-begging to 
^ e r i c a .  I feel humiliated by that. 
Becently we concluded an agreement 
with Pakistan under which we have 
stipulated to exchange their hundred 
rupees with our one hundred and 
forty-four but that does not injure my 
self-respect. When, however, you ap­
proach some Government asking them 
for a gift of foodgrains out of Charity 
you are compromising India’s honour. 
There is no dearth of anything in this 
country: only you lack the courage to 
tackle tĥ sj pioblem. I am very much 
thankful to Shri Munshi for having 
presented to us an integrated scheme. 
I am obliged to him. He once stated 
that we would attain sel^-sufflciency in 
the- matter of food by 1952. What 
plans, I ask, has he evolved for the 
attainment of self-sufftciency by 1952? 
My own suggestion is that all surplus 
areas should be freed from control 
and that no procurement be made 
from deficit $ireas. Also, if you were 
to examine' and t v act upon the 
report submitlGj ; y ihe Committee, 
that had been appointed in this con­
nection by the Congress Parliamentary 
Committee, you will succeed in be­
coming self-sufficient by 1952. More- 

•over, Maitra Committee had remarked 
that it was time we took steps in the 
direction of decontrol. May I ask what 
steps have you taken in that direction? 
Your rationing system has failed in 
Bombay; it has failed in Madras, Let 
It not be enforced there any more. I 
realize you were good enough to 
appoint Sardar Datar Singh of your 
Department as In-charge of food. I 
Am rankfu^ to vou for the steis you 
have taken for the improvement of the 
food position. The country is obliged 
to you for the integrated scheme 
Which is very useful to the country.

> ilven though I realize that at this

time we do not possess all the com­
modities in plenty in our country yrt 
we have enough of produce for our 
needs provided we utilise it properly.
To tell the truth, this Agriculture 
t^partm ent of the Government of 
India is an absolutely useless Deperl* 
ment. If this Department of the Gov­
ernment of India were to be closed 
down and ail its functions hiade over # 
to the States there would no longer 
be any kind of starvation. What have 
you done so far? You have plenty ot 
foodgrains and yet you are exerting 
yourself in order to secure foodgrains 
from every other country. So far you 
have been going round all the coun­
tries and crying for charity. With 
the beggar’s bowl in our hand we 
approach them and beg for foodgrains 
telling them that we were dying of 
starvation. In this manner we have 
squandered India’s funds to the tune 
of crores of rupees. During the last 
three years you have wasted a good 
deal of your country’s funds but you 
have shown utter disregard for your 
own figures. You have only to go to 
the Punjab and the U.P. and see what 
large stocks of foodgrains are lying 
with the people. But you cannot pro­
cure it from them; you lack the 
powej. You eflect procurement, you 
enforce rationing but you cannot do 
this procurement properly for it is 
beyond your control. All that power 
lies in the hands of the States’ Gov­
ernments. It is because of this divided 
responsibility that India is suffering 
so grievously. It is true the Govern­
ment realized that things would not 
improve that way. Why should you 
effect procurement in areas which are 
deficit areas? Ycu should not have 
any procurement there. Procurement 
should be effected in surplus areas 
alone and the foodgrains thus procured 
be made available to the deficit areas.

Since ours is a secular State the 
moment we mention the name of cow 
or bullock you flare up. This thing 
pains me. I would say we snould 
allocate one crore of rupees for the 
rattle out of the funds earmarlted lor 
the grow-more-food campaign. Simul­
taneously we should lift control in the 
case of the surplus areas while in the 
case of other areas steps should be 
taken to ensure that people should 

, not be able to hoard foodgrains. While 
people here are indulging in hoarding 
you go about telling the world you 
are short of foodgrains. People save 
and hoard and then they sell in the 
blackmarket. You cannot check black 
market by any means with the resiilt * 
that people are gradually losing con­
fidence in this Government of ours. I 
want the Government to change its 
present policy and to adopt the policy 
of* gradual decontrol so that we might
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realize our goal of
self-sufficiency and this country be 
saved from disaster.

Shri K. M. Mimsbl; 1 am much 
obliged to a large number of speakers, 
who have been ^good enough to be 
very sympathetic towards the efforts 
made by Government and who have 
pointed out various ways in which to 
improve the situation. I express my 
indebtedness to them. Also my hon. 
colleague Mr. Rafl Ahmed Kidwai 
says that I have not expressed my in­
debtedness to those who have not 
spoken. I offer my heartiest con­
gratulations to them, because they 
ha\ j  given me their silent support; 
they have given me some time in order 
to reply to the criticism that has been 
made. I only wish that they had also 
spoken and left no time for me.

As regards the subjects, there are 
so many and I have been favoured 
with about 40 questions between yester­
day and today, which I never expected 
to deal with in the debate. What I 
proDDs;- to fi.> is this: Those which fall 
within the general line of my reply 
will get an answer from it. To others,
I can only ask for this indulgence. I 
will prepare a statement and put it 
on the Table of the House, and I hope, 
it will satisfy everybody.

With regard to the number of 
speakers and the various points, I pro^ 
pose to divide the speakers first into 
Severni (..lases and being r '/fry 
modest person. I want to divide them 
as objectively as 1 can...

The Minister of Communications 
(Shri Kidwai): Divide you must.

Shri K. M. Munshi: Divide I must. 
Being your colleague, I cannot help 
it. I will deal with a number of 
speikerjs ar.d Mr. Shibban Lai Saicsena. 
first. In other words, I will divide them 
into two categories, Shibban Lai 
Saksena and non-Shibban Lai Saksena, 
and I will deal with him first, I v/ish  ̂
he had been here to listen to the pre­
vious speakers who spoke about sugar. 
The sugar policy was not merely the 
policy of the Government, not merely 
Inspired by Government, but welcomed 
by a very large number of Members 
of this House. I remember the occasion 
when I announced it and the cheers 
with which it was received. I am glad 
to announce to the House that we have 
succeeded beyond, at least, our ex­
pectations. Today, the production is 
over 10-5 lakh tons. We never expected 
it to be more than 9 lakh tons when 
we started forming this policy. 
Ser'ondly, we have been able to put in 
the market 50,000 tons of sugar out of 
the production, in order that the free 
market price should come down.

,  whatever my friend P ro t 
Snibban Lai Saksena may say, the free 
market policy with regard to sugar ' 
has been received with complete satis­
faction by every section of the public, 
except himself. .

P ro l S. L. Saksena: Question.
Shri K. M. Mtinithi: If we have not 

reached 11 Inkh tons up to date^ the 
only individual to whom we are In­
debted for that is my hon. friend over 
there He interfered with a strike for
15 days and prevented the manu­
facture of sugar.

PrrtT. S. L. Sa'k.«fna: It is a wrong 
statement. You would not......

Shri K. M. Munshi: This is rny reply 
to your Ycu interfered. The hon. 
Member wanted to come in the way of 
the execution of the policy. ‘

Prof. S. L. Saksena: You would not 
give the labourer eight annas; you 
gave 80 rupees to the manufacturer.

Shri K. M. Munshi: I kaow my hon. 
friend’s reply. {Interruption). ‘

Mr. Deputy-Speaker: Let the hon. 
Mii>i3ter proceed.

Shri K. M. Munshi: Then, he charged 
the Government with discrimination 
with regard to free market sales. I am 
very sorry that insinuations of this 
kind are made without any foundation 
in fact. Certain names were mentioned.
If he had asked me, I would have told 
him what the policy was When we 
reached a stage when we could expect 
to gather 10 lakh tons fpr Government 
ratioifing, for the whole year, we set 
about evolving a formula. A basic 
quota was formed for every factory 
some months ago. Whenever a mill 
reached not merely that basic quota, 
but a certain percentage over it, only 
that cxcess was released and nothing 
more.

P ’* y. s. f.. Saksena: Have you done 
that for all? '

Shri K. M. Munshi: There are rigid 
rules. If you want. I will read them. I 
have got them here. First of all. a 
moiety of the excess over the basic 
quota was kept-back and the rest was 

 ̂ ' P '♦er over the
basic quota was released; then 15 per
cent, of the excess was kept back and 
the rest released. In that way, there 
is a uniform rule, which every factory 
knows and no factory has got one
ounce more than what is permitted by
this rule. I challenge him. I have got 
tiv hcTG. {^InierrMption). I do
not want to be interrupted. The hon. 
Member will have patience. I have
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[Shri K. M. Munshi] 
extended him the courtesy of hearing 
his vitriolic speech in silence; he ought 
to hear the reply with equal patience.

Prof. S. L. Saksena: I can only
believe his figures.

Shri K. M. Manshi: The whole thing 
is based on rigid rules. I am here wil­
ling to place all tHe facts before the 
House which will sbow that there has 
been no discrimination for or against 
any factory. The orders are there in 
Writing; the formula is there in writ­
ing which everybody who is concerned 
knows. Of course, as I said, I singled 
out my hon. friend as a clasa by him­
self.

Shri Hussain Imam: Would the hon. 
Minister kindly circulate the facts that 
he has just now stated about the dis­
tribution of sugar?

Shri K. M. Munshl: I have got them 
here; but the time at my disposal is 
short. There is a formula, which if 

,*you like, I will place before the House.
I have no objection. All tlxese things 
are covered by orders under which 
there is no scope for discrimination 
between one factory and another.

Now, I come to the other speakers, 
having disposed, of my hon. friend. 
Unfortunately, I cannot reply to every 
individual speaker, because, Sir, you 
have not given me even five minutes 
for eagh speaker. I can divide the 
e:e:v-ral :^r£;ir.nents into four or five 
heads. One comprised certain personal 
remarks a.n'l c’ertain adviocs \vf?re ‘riven 
which, I think, out of rosnect for those 
who gave them, I ought to refer to, 
because I hold my hon. friends and 
colleagues in Parliament in such res­
pect that I would never be guilty of 
disregarding them by not replying to 
what they have said. The next head is 
the Grow Mure Food campaign. Tfie 
next head is the procurement and 
contrbl system, and the last head is 
the present situation which, to my 
mind, is more important than all the 
theoretical discussions with which the 
House was regaled for the last two 
or three days The Madam Chairman, 
the other day, ruled that I should not 
reply on the Grow More Food ques­
tion, on the private Members day, but 
now. Therefore, I shall try my best to 
put them within as short a compass 
as I possibly can.

As regards the personal remarks and 
advice that have* been offered, the 
speakers are to be divided into three 
groups. The first group says, and they 
have spoken with eloquence, that the 
better half of Munshl is better than 
the worse half. The second one says, 
like the old-time teacher, that ‘The 
boy is good, but the conduct is bad*. 
The last,.one says, ‘Neither the boy

himself is good, nor is his conduct 
good, but he is capable of reformation'. 
As regards nhe first, the Hindu Code, 
luckily has not been passed and th e r^  
fore I claim a Hindu husband’s right 
to speak on behalf of my wife. Thanks 
to many hon. Members, the Code has 
not yet been passed luckily.

Shrimati Durgabai (Madras): Why
luckily?

Shri K. M. Munshl: Because I get 
an opportunity of thanking the Mem­
bers on behalf of a person who Is not 
a Member of the House, and to whom 
fulsome compliments have been paid 
b“v four or five speakers. On her be­
half. I thank those hon. Members who 
have appreciated whatever little she 
rould do. That is without her permis­
sion. as a Hindu husband. But, I have 
one grievance against most» of those 
speakers. Not only that; Madam Chair­
man was so cruel that when somebody 
attributed the Annctpooma to me. the 
Chair pulled up the speaker and said, 
Mrs. Munshl must be thanked.

Shrimati Durgabai: Is it not right?
That Is a correct statement of fact.

Shri K. M. Munslii: I do not dispute 
It. But, I tried In vain to find whether 
any Member ever tried to think a little 
a*head and thank me for selecting her 
as my wife '

Shri Shiv Charan La! (Uttar P ra­
desh): You must thank her for select­
ing you as her husband

Mr. Depaty-Speaker: Is the hon
Minister making a speech on the Hindu 
Code Bill here?

Shri K. M. Munshi: I am only trying 
to say that the Code has not yet been 
passed. .

As regards the other advice I wIM 
not say anything except about one or 
two remarks, which I thought would 
have best been spared. It was an 
attack on my literary and cultural 
activities. I was told that I should jdo 
nothing’'b u t devote all my time to 
Food. The insinuation was that I am 

■ not devoting sumdent energy and skill 
on my department for it is devoted 
to literature anci culture. I am sorry 
I do not find my hon. friend Mr. Krishna 
Chandra Sharma here who spoke most 
vehemently. I was reminded of a verse 
by a famous Sanskrit poet whom ev^ r̂y 
one knows:

'TIT:

• .

Which means:
“A man who is wiUiout literature os 

music or art is a beast without a tail
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and without horns. He doss not eat 
grass; therefore that is good fortune 
for the animals.” My only grievance is 
that Huch people also claim ration 
cards and do not confer a j^imilar 

favoui upon us. I hope, 
-6 P.M. Sirs >ou will be fair with

me. in the noie o.i Grow 
I\ZjiG Food that I h;ive ^s'jbmiltcd, I 
have myself pointed out the enormous 
difficulties in the way of the su<.*cess 
of the campaign. Curiously enough 
ordinary people do not understand it. 
They simply say “Here you are. 12 07. 
have been reduced to 9 oz. Here is 
scarcity, here is famine. What do you 
mean by saying that you are growing 
more food?’* I think the House will 
hear with me when I point out, as I 
ought to, that we as a people are 
increasing at the rate of 3 millions per 
year. W e  want 4 lakh tons more of 
food every year for them. By partition 
we lost 18 per cent, of our population 
and roughly 35 per cent, of our wheat 
producing capacity. Further on account 
of the refugee movements and by our 
own tenancy laws as I have pointed 
out and by the hasty way we enforce 
2 aniindari reforms, some 10 million 
acres have increased with fallow which 
oould have produced some 2 million 
tons a year.

I am not quarrelling with these 
factors. There they are. Then we have 
to operate through millions of small 
farmers most of whom are living on 
marginal subsistence. The result is 
that if-they grow anything extra, they 
do not bring it out for procurement 
but keep it to themselves. Therefore 
you cannot tag on the results of the 
grow-more-food with the fact that 
•sufficient has not come out in procure­
ment. In' procurement you only get the 
surplus over and above the normal 

of Ihe larmer. Se'.;oiidIy, on 
account of his increased staying power, 
the farmer retains much more than 
what he would have normally done. 
And then there is the black market. 
On account of the low procurement 
prices he sells sdme of his produce in 
the black market. Well, these are con­
ditions which you cannot cure by say 
a policeman’s whistle, or by gettmg a 
whole troop to fall upon the country 
and grow more fo o d . These are tectors 
which operate in such a way that how­
ever much you may grow, the ^su lts  
are not seen in the p r o c u r e m e n t  Ther^ 
fore to tag on one to the other is a 
fundamental mistake.

What we have to see—and that is 
the first thing that I applied my n^nd 
to, and Mr. Sidhva will remember it— 
is about the actual position. I fajd, as 
Mr. Sidhva will remember, that I ^ad 
my doubts about these st; :^tics^ 
Statistics are no sure guides m such 
matters, for the simple reason that if

you take the numb#^r of tons grown 
in the country and add to It the 
number of tons that we import and 
divide the total by 12 oz. and then 
deduct this much and add that and 
so on it will lead you no where. The 
position cannot be tested that way. The 
real test is that there is scarcity in 
certain parts of the country whereas 
the issue price of controlled foodgrains 
is Rs. 14 to Rs. 15, the price is as 
much as Rs. 47 or Rs. 48 in the free 
or bJack market in some parts of the 
country. That shows that there is real 
scarcity in the country. I do not want 
to attach importance to or quarrel 
with any hon. Member on the question 
of the correctness" or otherwise of any 
statistics which he might quote or 
which I might quote.

Shrl Bharati (Madras): That is aU 
because of the control

Shri K. M. Munshi: I will come to 
controls presently; my friend Mr. 
Bharati will kindly be a bit palient.

The point is, as far as the Grow 
More Food Campaign is concerned, I 
am in a position to say—I was not in 
a position to do so six months ago— 
what we have achieved. Whereas it 
was claimed that 1*74 million tons had 
been produced in 1949-50 over 1947-48, 
in 1949-50 by means of crop cutting 
experiments we have found that 
actually 1-48 million tons had been 
produced. The yardstick to which my 
hon. friend Pandit Kunzru referred to 
is corrected by this crop cutting 
experiment. For instance, as regards 
the seed factor, the production has been 
more than the yardstick. With regard 
to irrigation and also with regard to 
fertilizeis. the resultr> have been less. 
But in the main the margin of error is 
not more than 15 per cent. That is the 
result of the crop cutting experiment 
over a very large area and in a very 
large number of fields with differing 
conditions. Therefore, we must admit 
the position and be fair to those who 
formed this policy and those who are 
trying to execute it to the best of their 
ability. When they claim that 1-74 
million tons had been produced they 
have produced 1-48 million tons.

And then you say, “Where is all 
that?” But how can you And it when 
we lost about 5} million tons this year 
In the country? I would soy that if it 
n-iri not been lor this production the 
position would have been much worse. 
That is what we can claim. I do not 
claim anything higher.

Then the other point that was 
referred to was the report of the 
Reserve Bank. Comments in that con­
nection show the unfortunate mood of 
the country which I call the frustrated
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mood. The Reserve Bank in 1948-49 
decided to carry on a survey ot five 
taluks in the State of Bombay, and 
they carried it out. Having done that 
they came to certain conclusions 
which they published in January, 1951. 
They published it quite recently in a 
bulletin. Bui the whole country took it 
up as though it were a reflection on 
the whole Grow More Food Campaign 
in the country for 1950-51. The report 
was taken out of its context, Important 
portions were omitted from it and it 
was said tl;at in January 1951 the 
Grow More Food Campaign had failed 
and enormous sums of money had 
been lost as a resu lt The enquiry was 
in 1948, and the figures were for 1947; 
and yet this is the general impression. 
I enquired from the Governor of the 
Reserve Bank. I actually wrote to my 
colleague the Finance Minister and he 
wrote to him and this is what the 
Governor of the Reserve Bank wrote: 
and it is but fair to the Reserve Bank 
that I place it before the House and 
the country.

“I am sure that when Mr. Munshi 
also reads the article in the 
Reserve Bank Bulletin, he will see 
that there is nothing seriously 
objectionable in the presentation, 
although perhaps the first sentence . 
in Madan^s article could have been 
more happily v orded so as to 
make it clear that the enquiry was 
intended to test the accuracy of 
the conclusions suggested by the 
All India Statistics of 1547. You 
will observe that it was clearly 
stated in conclusion 5 on page 8 of 
Madan's article that he was not 
attempting to draw any general 
conclusion in regard to the Grow 
More Food' Campaign in India as 
whole. His statement is as follows:

‘Qur investigations into the 
working of the Grow More Food 
Campaign in the five taluks reveal 
that its achievement did not appear 
to be commensurate with the ro- 
sources expended on ' it.* Some of 
the newspapers have ofitted the 
words ‘in the five taluks’ and the 
impression has been conveyed that 
this comment applies to the Grow 
More Food Campaign as a whole.*’

That is about the report. Coming as 
it does from an institution like the 
Reserve Bank of India it should com­
mand respect. Their main criticism to 
this programme was this, that the re­
sources were diverted by the agricul­
turists either to cash crops or to non- 
agricultural purposes. Secondly the 
distribution and the utilisation of the 
resources was not organised to secure 
the maximum results. Thirdly the
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achievements were not commensurate
the resourfes, aiid lastly there 

was no means to assess the -results
areasshould be selected which have produc­

tive potential and money should be 
spent only on those areas. They fur-her 
stated that it was no use trying merely 
to Grow More Food; you must also 
grow cotton and jute in order that you 
may be able to balance the whole 
agricultural economy.

Now you will be surprised to know 
that though I had not read this Report,
I reoriented the programme in May, 
June and July last year. What we have 
done is firstly, the seeds are being sul­
phurised and so there is no question 
of their being diverted for food. The 
fertilizers are given separately for cash 
crops and therefore the diversion is 
minimised and now there is so much 
of fertilizer that possibly it will be all 
in the free market, and there is no 
lack of fertilizers. Further deterrent 
action is being taken against ihe agri­
culturists who use the money given 
for Grow More Food purposes to othei 
purposes. The essential supples are 
now mostly given through Governjnent 
depots..And then I have been referred 
again and a^.iin to intensive cultivation 
programme. I had not read the report 
and I am glad to find that what little 
we did is now confirmed by so res­
ponsive a body as the Reserve Bank, 
when they actually say that money 
should be spent in such areas where 
by reason of rainfall, irrigation etc. 
there is possibility of higher  ̂yield, 
is exactly whal we are doing.

This year we are concentrating on the 
intensive cultivation area scheme on 
fifty lakh acres of land >ielding over 
one million tons. That has been doue;" 
the scheme is now in full force from 
the 1st April, 1951.

As regards the integrated programme,
I am again very glad to find thnt 
people more competent than myself in 
this matter and who ought to Icnow the 
whole implications of it, have com­
pletely approved the change which I 
introduced, namely it is no use merely 
b rin g  to Grow More Food in areas 
which can yield much better results or 
more money for you and impiove the 
economic condition of the country. If 
reliance is placed on the Reserve Bank 
report, it only Justifies our action. The 
policy that we have been following 
for the last ten months is practically 
the same as Was advised by the Reserve 
Bank in the matter.

With regard to this Grow More Food 
Campaign there are a few other things 
which I would* like to mention. Many 
people have talked about failures.



6310 General Budget— 7 APRIL, 1951 List of Demands 6311

Shrt Sldhva: The Reserve Bank
appointed inis Committee at whose 
Instance? ■

Shri K. M. Munshi: At its own in­
stance. It has an Agricultural EconjiHic 
Section and they wanted to test 
exactly what the thing was. But at that 
time the crop-cutting experiment aad 
not been introduced. And I forgot cne 
thing—they said that there were no 
proper means at the time to assess the . 
actual results. Now we have got- the 
means. During the last three years in 
most of the States this crop-cutting 
system is bejng introduced aqd » 
hundreds of workers are working on 
it, and I told you what the result was. 
So, even that lacuna has been filled 
during the last year or year and a half 
and therefore there is no reason to feel 
that it is a failure. Then, as one poet 
had said about a wife:

“Be to her virtues very kind,
Be to her vices a little blind* ,

I am asking the House lo be a little, 
more kind to the Grow More Food 
Campaign and see what it has achieved. 
In the nrst instance, in one year 1948­
90 we have produced about 1 48 million 
tons more.

Shri Sidhva: Still you are importing 
morel

Shri K. M. Munshi: That is again the 
fallacious way of talking on Grow More 
Food. You must stop the country pro­
ducing more children; you should let 
ten million acres of fallow land remain 
uncultivated and you must kill the 
monkeys—if you want to stop imports.

Shri Sidhva: May I know whether 
a child when born needs six ounces a 
day?

Shri Goenka: But the child also 
grows?

Shri Sidhva: Always ihis bogey of 
population is brought to the forefront.

, I want to know whether the new-bom 
child needs food from the first day or 
during the first year. Does It take 
even six ounces?

Shri EL M. Munshi: I do not know 
whether my hon. friend is a family 
man but I am one and I can assure 
him that the child grows day after day 
and every day somebody becomes 
twelve years old. when he eats as 
much as an adult. <

Shri Sidhva: I have seven children.
Shri K. M. Munshi: Therefore I tow  

to the superior experience of my hon.
friend. Do I take rt taht his children 
do not grow with every day, If that is 
what he wants to convey?

Now, Sir, let us look at the ques­
tion. What have we got by way of 
return? I want hon. Members once and 
for all to decide on it. Year after year» 
debate after debate, question after 
question, it has been said that this 
Grow More Food scheme has failed. If 
it has failed and if you are all t‘on- 
vinced that it has failed, by all means 
we will stop it. But it does not en­
courage anybody, it does not enthuse 
me larmers who are working, it does 
not do justice to the officers working 
to repeat it day after day. It was said 
money was wasted. I have got the 
details here, I am talking of tlnree 
years, 1948-49, 1949-50 and 1950-51. In 
three years we have given for Giow 
More Food schemes "a loan of Rs. 26 
crores and a grant of another Rs. 29 
crores. That is what we have invested. 
The result has been 34-4 lakh tons of 
foodgrains. We may make an allowance 
of 16 per cent, as given by the crop- 
cutting experiment. That brings it to 
29'2 lakh tons. Now this investment 
of Rs. 26 crores as loan and anolner 
Rs. 29 c ro r^  as grant has given us a 
return of the value of ab'^ut Rs. 116 
crores! Then, Sir, remember tiiis, that 
this IS not merely tor one year; tvery 
year thereafter it will mean 60 per cent, 
of 116 crores, that is Rs. 70 crores 
worth of more production as a result 
of this investment. You will get back 
your loan in five years. If this is a 
bad business then I confess I do not 
know business, but if anybody says 
that this is a bad business I say that 
he does not know the elements of 
business.

There were some remarks about the 
C.T.O. I have answered questions on 
this point over and over again. I have 
said what was done. Even so far as 
that is concerned, it has been of a 
nature which gives you a good return.

Pandit Kunsru: May I put a ques­
tion? My hon. friend claimed that the 
increase in food production during the 
three years that fie mentioned was 34*4 
lakh tons. This is mentioned in his 
note too where it is stated that this 
is the increase over the production in 
4he year 1947-48. In the bulletin on 
food statistics it is stated that the 
years 1949 and 1950 are not compar­
able, and I have been ixiformed by th» 
Agriculture Department that the results 
for 1948 and 1949 are not comparable 
with those for 1947 and 1948. With 
what does he make a comparison when 
he says that the additional production 
of food amounts to 34*4 lakh tons?

Shri K. M, Munshi: I am going to 
reply to the hon. Member. He made 
the same point in his speech. In the 
first case there were certam non-report­
ing areas. When these comparative 
figures were calculated they were not
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taken of a different basis but allowance 
-was made for the non-reporting areas 
^nd  the results produced. No doubt if 
you take figure ‘A’ and figure ‘B* there 

.are non-reporting areas, but in one, 
these comparative figures are made 
-after proper allowance is made. If 
the hon. Member wants further details 
I  will satisfy him on that point.

As regards the C.T.O. I am saying 
this,—because I do feel and I would 
ask the House to consider my appeal 
sympathetically,—that every day, in 

^ev€ry question and supplementary, old 
replies are forgotten, the same figures 
are asked for again and again and th« 
same reflection, as if the statements 

*<io not mean what they say, is sug­
gested. Now look at thip. What have 
we spent? Take the losses, take the 
mismanagement; every time I have met 
tohse ‘JlMiements but they relate to a 

period before history began. C.T.O. was 
started thoughtlessly; Pashabhai ploughs 
were bought carelessly: loss was made. 
Surely, Sir, theie is some limit to our 
chuckling (5\ er the muddles which took 
;place in ancestral days. It appears just 
like fighting the Mahabharata war once 
^gain.

Shri Sidhva: There were some 
ploughs lying with the C.T.Q. as re­
ported by the Kharegat Committee. 
They have cost lakhs.

Shri K. M. Munshi: I replied to my 
'hon. friend only last week and I will 
not trouble the House with having to 
iisten  to that reply again.

Shri Sidhva: But you have not an- 
w e re d —I have sent in a question.

Shri K. M. Munshi: I have answered 
my hon. friend every time he .asked a 
question and every time he asks a 
question; I shall be ready and willing 
and able and very anxious to satisfy 

.him. If still he has anything to...
Shri Sidhva: What Is the amount 

spent on the ploughs? ^
ShH K / M. Munshi: My learned

^ ie n d  is a great statistician—I do not
► claim to be one.

Shri Sidhva: I am not a statistician.

Shri K. M. Munshi: Now, with re­
gard to C.T.O., I agree that we invested 
in all Rs. 5-28 crores in it. We have 
done that. There have been failures in 
the past. I confess it; there has been 

I have said so. My 
hon. friend relies on the Kharegat 
report. The first step of mine after 
taking oITlce. within five ddys of it, was 
to appoint Mr. Kharegaii within two

months of that the man in charge re­
tired. For six months, my hon. friend 
knows very well, I am trying to 
organise it.

Shri Sidhva: I appreciate it; I do not 
mean- that we overlook the results 
which he has brought out.

Shri K. M. Munshi: I was referring 
to the limited measure of achievement 
of the C.T.O. The production as a 
result of C.T.O. activity will be Rs. 5*6 
crores worth of the produce. This is 
what it has done so far on a capital of 
this magnitude. Is it a poor result? I 
will leave you to judge. After all, this 
scheme was launched several vears 
ago after due consideration by those 
who were entitled to decide. It is no 
use quarrelling with it. What you 
should do is to see whether it is doing 
well now, and whether the present 
Government has done its best and not 
blame it for all the mistakes that were 
committed by everyone in the past. 
That, I submit, ought to be the con­
sideration that should weigh with the 
House.

Next, I will take intensive cultiva­
tion. I do not want to say much, but 
on intensive cultivation there has been 
a certain amount of misapprehension 
which I want to clear. As I said last 
year, the dispersal of our efforts 
geographically among States on all 

and sorts oi lands was a very 
unwise action. Therefore, we selected 
certain areas. This year we have 
selected 50 lakhs of acres which have 
a production potential much higher 
than the rest of the country. Those 
are the lands on which we are going to 
spend the money. I will give you only 
a few instances. First of all, we formed 
the Malwa Board. It was at one time 
a great wheat granary of India; that 
I learnt from history, not from minis­
terial records. I got inquiries made into 
it and I found that in fact Malwa Is 
one of the fest wheat producing areas 
in this coufttry. With the smallest 
effort you could increase the yield. We 
have allotted 30,000 acres to the big 
cultivators under the Malwa Board; 
we have reclaimed 32,000 acres; and 
the extra production of this year’s 
effort will be 20,000 tons.

With regard to fallow lands, as I 
have already said in my note,—I hope . 
you will share my misery and mis»- 
fortune—I have not been able to 
mobilise the mind of the official world 
in the States to give these fallow ’and?, 
for cultivation with as’ great a speed 
as possible, and I am sorry to say that 
the greatest stumbling block in it is 
that we have now generated certain 
psytrhological urges like anti-zaynindari 
anti-this and anti-that, which interfere 
with the giving of lands as fast as tba
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Grow More Food Campaign requires. 
There is a clash between the urge to 
grow more food and the urge to keep 
lands for some ulterior purpose. It is 
a fact and I do not want to specify 
instances; because as soon as I meption 
one State immediately 18 Members will 
get up and quarrel with me. But I will 
give you one information. In Rajas­
than, I personally went to Alwar. I 
had heard that there were a lakh of 
acres of land lying fallow. As a result

• of what I did and what my hon.
• colleague Mr. Jain did, we have been 

able to give 1,60,000 acres, only during 
last month. Then another 50,000 acres

r will be given in May.

V Shrl Raj Bahadur: Tlrli; was shown 
.to  you last year and I am glad that 
; you have done it at least this year.

Shri K. M. Munshi: Of course, the 
credit goes to the hon. Member.

Then take Punjab. It is a tale which 
I am sorry to narrate but I ought to, 
because I feel very strongly about it. 
I want you to support me and that is 
why I mention it. I want the House 
,to help me in it. There are 6 lakh 
acres of undeveloped land in Karnal 
district. For four months, my officers, 
myself, the Prime Minister—everybody 
has written to the authorities in Punjab. 
Still the land is not being given. The 

( Kharif season is coming and yet we 
/ have not done anything. Somebody 

says that there is no jeep; somebody 
Isays that the officers are not coming; 
Vand so on. The result is that we still 
hope that we shall succeed. 1.300 men 
with facilities and capital went to the 
auction sale and said. “We will start 
this Kharif season”. They were for 
some technical reason or other turned 
back. Either the rules are bad or the 
law is bad or something is bad. But 

‘the fact is that 6 lakh acres of land 
which would have been available three 
months ago are still to be given and I 
do not know what will happen. (Pandit 
Thakur Das Bhargava: Use Article
36P). In order to make sure of this, 
only yesterday my officers contacted 

; the people over there. I cannot force 
[ the pace of offlcials in the State. It is 
I only the House that can do it. Unless 
® there is an agency in every State with 
[ the sole purpose of seeing that within 
L six months, all the cultivable fallow 
Hands are straightaway given—does 
I not matter to whom, whether it Is X, 
|Y  or Z: or this class or that class—
S unless this is done and the land is 

given for growing more food, you are 
never going to utilise these 10 million 
acres for years to come. That Is my 
experience. It is no use criticising me.
I am telling you what the facts are. 
The matter is before you. These are 

I the figures.
I 64 P S ,

Pandit Thakur Das BLagaya (Pun­
jab): I am rather surprised to hear the 
Government saying this. Government is 
all-powerful. This is a sovereign Legis­
lature. Article 369 is there. Why does 
not the Government take possession of 
these lands?

Shri K. M. Munshi: My hon. friend 
was a Member of the Constituent 
Assembly. He is an expert politician. 
He is an expert legislator. He knows 
this country and its political and con­
stitutional set-up better than I do and 
I am sure he would begin to shed 
tears much more profusely than I do.

An Hon. Member: But the hon. 
Minister was a Member of the Draft­
ing Committee.

Shri K. M. Munshi: I was a Member 
of the Drafting Committee—so I had 
all the powers in law!—is that it? It 
is no use talking like that. Let us under­
stand the reality of the position. What 
is the use of talking about law? This 
is our country and we have got to 
deal with it as best as we can and we 
are doing it. All I am sayiog is that 
so far as our people are concerned, 
these are the inherent difficulties. We 
have got to meet them with such 
patience as we can command.

Then there is the extension service. 
Some Members have said, “Start exten­
sion service’*. It is all very well to say 
that, but when the Grow More Food 
Campaign was started, the Agriculture 
Departments of the Centre and the 
States were merely ornamental adjun^s 
having a few museum pieces of agri­
cultural farms and no practical activity. 
Suddenly you turn round and say 
*‘Grow More Food”. They are doing 
their best but extension service Is a 
very elaborate technical organizatiQn 
which requires years of building up. 
But the other day I aimounced that I 
am trying to form a Land Army of 
extension service. Money we have, but 
very little. Our first handicap is money.
100,000 men cannot s p r in g  Into exist­
ence suddenly I finished oflf discussing 
things here. Hon. Members h w  ^ I t  
every one of them come forward ana 
s a ^ " !  will take up the e x t ^ t o  
service in my district. I will go to the 
vinage. I will leam to be a t ^ h n ^ g  
officer and train uo 
do this, that and the other —if 
do that, then I am sure 
this problem much mow 
tically than If we were to go on crltlcw- 
ing each other.

Dr. Ram Subbkir Stafb (Bibar): W« 
were never asked.

Sbri K. M. MuMbt: I am asHnif yon
now. Nothing could be n more soI<*m
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occasion than a food debate over 
which we have spent three days. I 
am formally asking you. The scheme 
itself is an elaborate ^ing azid as aoon 
as the scheme is formed, unless all of 
us pull our weight together on this 
matter, we cannot achieve anythioyK. 
Speeches will not do. Frustration wfll 
not do. Blaming one another will not 
do.

Now a number of hon. Members told 
nrieJhat I should be enthusiastic, that 
there is no enthusiasm;^ we should pro­
duce it. One thing I may say with 
great humility. If there is one gospel 
which I have tried to live up to, it  is 
enthusiasm maintained at a white beat 
at all costs. I have said it in so many 
terms in my writings in English, In 
Gujarati and other languages that I 
can conunand. No one will blame me, 
I am sure, that I do not remain as 

. enthusiastic as I should. But I ask 
you one question. Can anybody keep 
any enthusiasm about the Grow More 
Food Campaign if every time there is 
a supplementary question or a debate, 
you get up and say. ‘‘Everything has 
failed.” The Grow More Food Campaign 
has failed. Procurement has failed. 
Controls have failed. Ministers have 
failed. All have failed.”? Cnn you In­
spire enthusiasm by saying; that you 
are a sinner? I tell you the advice 
which one of the greatest men of the 
last century gave to another who said, 
”1 am a sinner”. He said, “If y m  go 
on repeating that you are a sinner, 
vou will become a sinner.” What did 
Ramakrishna Paramahamsa advice say? 
**Aham Brahmasmr—You  believe that 
vou are God—and jfodlike qualities wll̂ l 
be born in you. You feel confident. 
You feel enthusiastic. You have con- 
fldence In programme and In your 
Government and then we would have 
solved our problem.

Shri SI4hva; You also feel that you
are surplus!

Shri K. M. Munshi: Take the Vana 
Mnhntsnva for instance. It is agreed on 
«n hands that our forests have been ^  
down bv oiir own zammdars and are 
bpinff ru t down by oi^ ^Hagers. I t is 
admitted that we 
forests, the wood of ^ I c h  wfll fe* 
ful to the villaaers. who are at p re jro t 
burning row-dung. It is known tnat 
ntir land Is erodln* on a 
Vave recently discovered that t t e  
nalnsthan desert Is 
fertile regions because the 
Abu throuah which hot wi»ds «  5 
no forest-break In order to stop U. T

tanuret I planned for one crore of

tre«*. W« have planted thre* croret. If 
even one>flfth of them are alive—let ua 
take It that 4/5ths are dead—«lxt7 
lakhs of trees a n  growing, which ft 
planted ^ e  a forest would, on the 
moat rigid calculation, occupy 20,000 
acres side by side. That is the number 
of tiees that are living today after one 
year s effort, and you want me to stop 
it. You want to say: Don’t have 
Vana Mahotsava**; and you want to 
educate your country into planting and 
preserving trees. If trees have any 
value—and all scientists will admit 
this— t̂hen trees mean water, and water 
means bread and bread is life. If that 
is true, we must impress the whole 
country about that and that can only 
be done by celebrating ‘Vana MahoU 
sava* again and again and getting peope 
not merely in a mood to plant trees 
but also to preserve them. The fact that 
even one-flfth of the trees have been 
preserved is in itself an achievement 
of which we can be proud.

Do you know that the *Vana MahoU 
sava* has been imitated in Pakistan, 
and in some of the Middle East c.oun-’ 
tries and a representative of the F.A.O. 
who had been here said that this is a 
scheme which he would like to see 
fostered by the F.A.O. itself so that 
the whole world can take up this im­
portant question. And you tell me thtit 
it is a failure: you tell me I should not 
do it! Is that the way to enthuse 
people? Is that the way to enthuse me?

Therefore, I would humbly tell you, 
if you want to spread enthusiasm in 
the country you must be entbusiastit 
about something if not about Vana 
Mahotsftwa about tractors. You must 
get enthused on this at least that in 
spite of all these difficulties, this 
Government is facing the greatest 
crises in the world with as much 
effort and energy as it possible could.

What is the use of expressing frustra­
tion? If ^he Gangotri is impure who 
will remain undeflled? If you have no 
enthusiasm, how can we instil enthtj- 
sfasm in the rest of the country. 
Therefore I aj^peal to you. This is not 
a question of scoring a debating 
triumph here or there. I am telling 
you in the interest of the country. It 
is tMs Parliament which is the source? 
of all power and authority and if you 
feel enthusiasm, if you have confidence 
in the scheme of your Government. 1 
tell you. the whole country will take 
it up ultimately.

Now, Sir, I come to the next nolnt, 
that is controls. I do not want to t?o 
into this perennial controversy. I have 
been charged with having changed my 
views after I became a Member of 
Government 1 assure you that I am 
not weeded to any doctrine, either of
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control or ot decontrol. I t has not been 
quite a pleasure, nor a source oSf 
happiness or luxury to have taken up 
th ^  portfolio, I thought it was a 
national challenge: in that spirit I took 
it. And I felt ^nd I feel that we can­
not at the present moment do with­
out controls. It is no use thinidng 

h  would have said or done in 
1948. if I had been there. We have to 
deal with the position as it is. We 
have got to carry the coimtry through 
enormous difflculUes with regard to 
food, with as little disaster as possible.

Now, Sir, I will only say a few 
words about something that has been 
said to me in the House. First of ail 
people have said that this system has 
not succeeded; I agree with you entirely 
that it has not succeeded. If you want 
an admission from me, I am prepared 
to give it. But what then? Decontrol is 
not the remedy. We must evolve a new 
system, or improve this or tighten it 
up, or do something.

The fact of the matter today is that 
in a populaUon of 350 million we are 
providing statutory rationing to 45 
million. To another 45, 50, 60 or say 
80 millions we are giving some kind 
of relief which may be called non- 

statutory rationing, or controlled 
distribution or cheap grain shops, etc. 
The remaining 200 millions are Just 
living on their own without any con­
trol. This is how the position stands.

A scheme was put forward that if 
we have intensive procurement or in­
tensive rationing commitments all over 
the country we will solve the question. 
We tried th a t It was found to be an 
impossible position. We could not en­
force it, because that would mean 
import of 6 or 8 million tons of p a in s  
annually. Today some of the States 
which introduced that system are 
p a y ^  the penalty of a rigid system.
A rigid system necessarily presupposes 
two things: that the pipe-line to 
thousands of small ration shops in all 
the distant parts are kept filled and 
that there is a regular How into the 
pipe-lines of foodgrains coming in. If 
either the one or the other breaks then 
the ration shops become dry and cala­
mity starts. Therefore It is not possible 
to do so.

Various other schemes were suggest­
ed. I do not want to take up Van time 
of the House, but I have my fullest 
sympathy with my hon. friend 
Dr. Syama Prasad Mookerjee. Pandit 
Thakur Das Bhargava also said some* 
thing about it. ¥ ^ e  I am devoting 
my best attention^to the subject, I am 
not, as I said, wedded to any particular 
scheme. I am only wedded to this chat 
so long as I am in charge I do not 
waat uie country to meet witk a

catastrophe. The roof of the house 
which shelters us might have Deen 
blown partly oft; the walls might have 
been crumbling; but it is something 
which shelters us for the moment, i  
do not want a situation in which we 
would be exposed to the dangers of the 
elements and possibly a complete 
collapse. If we can repair the house, 
by all means we may repair it; if we 
could rebuild the house by all means 
we shall rebuild it. But to leave the 
country to complete chaos, is I think 
the most dangerous thing in the world. 
You will realise that certain dangerous 
elements in the country are forcing 
you to keep up some kind of controL 
First of all you have the big cities 
which are rich and which if there were 
free movement can attract any amount 
of grain to themselves and starve the 
rest o£ the country. That is No. 1.

LShri Hima^sxngka in the Chair,]
Then you have got a few people— 

and if I know the business world they 
are not more than fifty or sixty—a 
close group with quite a hoard ot 
money; I do not know what exactJy 
it might be, I do not know what my 
hon. colleague feels, with say about 
Rs. 150 to 200 crores, I think. They 
are Just waiting and watching and 
wherever there is a little chunk of 
available commodity the group will 
fall on it «uid start hoarding, control­
ling and cornering it. And do not 
forget this that if they comer even 
one-fiftieth of the stock for two months 
the co im t^  will starve.

8hri V. J. GupU: But how long?
Shri K, M. Mimshl: You need not tell 

me. For years and years I have con­
ducted their cases of cornering every 
kind of conunodity— ŷou need not tell 
me.

An Hob. Member: You are a past
master.

Shxi K. M. Miuslii: So, if even 
l/50th or 1/lOOth of the available 
commodity could be cornered for one 
month the market will rocket to such 
an extent that it will mean not one 
starvation death, but hundreds ol 
starvation deaths. That is the danger. 
We have got the transport bottleneck 
also which we have to consider. 
Remember also that there are certain 
deficit pockets in the country—Mala­
bar. Travancore, various other places— 
which have to be fed from procure­
ment and some arrangement has to 
be made in order that Government 
may have sufficient foodgrains with 
them to can y  to these places. If these 
things are fulfilled any scheme will 
be welcome. If hon. Members prepare 
a scheme and satisfy mp aboul these 
tklngi I have no doubt In my mted
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that I will be able to 
colleagues.

convince my

,„8ardar Sochel Singh (P.E.P.S.U.): 
What about land and prices policy?

Wui K. M. Muiudii: I know that you 
referred to it, and I am coming to

Shri T. N. Singh (Uttar Pradesh): 
® question to the hon. 

Mmister/ In regard to your controls 
what do you propose to do to main­
tain the price structure of food 
articles, especially in view of the dis­
turbance of the raUo between the 
coarse and the finer grains?

Shri K, M. Miinshi: 1 know that is 
the disease of “gramitis** which certain 
Members are suffering from. I will 
presently come to gram. The present 
position therefore with regard to de­
control is this. Sir, I wiU come to 
gram s^aightw ay so that I can im­
mediately relieve them of their trouble. 
I t is a peculiar pleasure to hear 
learned Members who come from 
Madhya Pradesh, the land of learning, 
our G ^g etic  VaUey—(Some Hon. 
Members: Uttar Pradesh)—Yes. Uttar 
Pradesh but ancient Madhya Desh, 
Arya Varta* Their facility of speech 
is such that it .  does require consider­
able effort to get out of the hypnotic 
spell of their eloquence. I find some 
Members of U ttar Pradesh trying to 
hypnotize me—I saw the hypnotism 
coming—with regard to the gram 
question. It is a misfortune that the 
t^ourteen or fifteen States, whose Mem­
bers are all here but not coming frpm 
the Land of the Pandits have not got 
that facility of speaking as the other 
has. They have not been able to make 
their voice felt.

Prof. K. K. Bhstlaeharya (Uttar 
Pradesh) : You also speak very well.

Shri K. M. Mimshi: I must have 
come from that region some time. Sir, 
I will put the national point of view 
with regard to gram* The five or six 
Provinces which have surplus gram 
produce 72 per cent, of the produce 
of this country and the remaining 
fifteen or sixteen States, produce bet­
ween them the remaining 28 per cent. 
The surplus States produce in the 
neighbourhood of about 28 Ifiikh tons 
of gram« Year before last the position 
was this, which the House ought to 
know. My fif'iend Mr. Thakur Das 
Bhargava who cannot be said to be 
very hostile to P u n J^ , l>ecause he is 
a Punjabi himself, clamoured in this 
House again and again that lakhs of 
tons of gtam Wet0 i^otting in Punjab 
and not allowed to come o u t But gram 
vtMM Id it it did n6t come out. I was 
$ M M M ^ Of tfte House and bis

thunderous eloquence still reverberates 
in my mind.

Last time the position was that the 
price was Rs. 9 in the Punjab and 
Ujp., Rs. 40 in Delhi, right across, 
Rs. 45 in Ahmedabad, Rs. 60 in Madras. 
And when the control was removed, 
naturally, the surplus States com­
plained. Is this one country or twenty 
countries, I want to cisk you? Wh.at 
was the result? Out of 28 lakhs only 
a little over 2 lakhs came out of these 
six Provinces as a result of decontrol. 
Do you know what happened? Bihar 
last year staved off disaster because 
of the sixty to seventy thousand tons 
of gram which drifted as a result of 
our policy. If this sixty to seventy 
thousand tons of gram had not gone 
there you would have had the most 
teri*ible calamity in Bihar. Now what 
do we do? (An Hon, Member: De­
control). I am not here to answer 
your suggestions ‘Do this* or ‘Do that’. 
Hear the gram story first. This year 
I called a conference of the officers. 
They have grown much more gram 
than last year. The figures are not 
available, but more than 28 lakhs is 
with the surplus States. It may be a 
little more, bu t not less. What 
happened? They said, “Control it, let 
us keep it back**. We heard the other 
States. ISvery State except these five 
or six said, “Last year we lived on 
the gram surplus; if you do not de­
control this where will we be?** I tell 
you none of the surplus States will 
suffer. Out of about 30 lakhs, three or 
four lakhs, at any rate not more than 
five lakhs of tons on an estimate will 
come out of these States in the coming 
four months. They still wiU have 
25 lakhs with them. The result will 
be this. In the present situation I have 
got no surplus foodgrains. My ships 
do not come in time. Our expected 
relief does not come in time. At that 
time is it suggested that in the interests 
of these five States, the famine-stricken 
areas of Bihar, Bombay, Madras, 
Hyderlibad and Mysore have to be 
denied the relief , of five lakhs of tons? 
I am not goi;)g to do that.

Shri Sidhva: Do
food cereals.

it similarly for

Shri K. M. Mtmshi: I am not here 
to answer any conundrum except that 
of gram. Does anyone want that Bihar 
and people in other areas some of 
whom are not getting even three 
ounces of food are to be denied a 
Central reserve of 5 lakhs of Eran^— 
does not matter at any price? You 
know that in some areas wheat is sold 
for Ra. 45 per maund today. Do ^ u  
tell me that at Rs. 16 and Rs. 19 they 
should not get gram? Is that what was 
demanded by one Member after ^  
oth#t? Is this one country er iie i !•!
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us know. That is my reply to you 
with regard to gram. {Interruption). I 
was very patient with you. You must 
be patient with me. Do not get excited. 
I did not get excited when you were 
speaking.

Shri Hussaia Imam: The chief execu­
tive of the hon. Minister is from U.P.

P ro t K. JL BiMtteeharya: On a point 
of information...

Shri K. ML Munshi: I do not want 
to g:ive way to liim, learned though 
he is and very eloquent though he 
was the other day—about gram.

Sir, the next charge was that 1 was 
partial to Madras, Bombay or some­
thing like that. 1 will only say one 
word with regard to that. In this 
whole country it is the western belt 
and the southern belt which are nonr 
productive, which are today in great 
difficulties. It is my misfortune to 
quarrel with the States of Madras, 
Bombay (my own home Province), 
U.P. Every State is angry with me 
because 1 have not been able to meet 
these demands. Sir, a wise judge is 
one who dissatisfies both the plaintiff 
and the defendant, and when all the 
States are dissatisfied with me I con­
sider myself completely wise.

AU that 1 want you to consider Sir 
is the situation in Saurashtra, parts 
of Bombay, Mysore, Hyderabad, Tra- 
vancore and Madras. These are real 
deficit areas today which are struggl-* 
ing between an ounce of food and com­
p l y  starvation. (An Hon. Member: 
What about Bihar?) Bihar is an 
exception by Itself. I t  Is not a normal 
thing. This year's Bihar case I am 
dealing with on its own merits. We 
have to see where the rain has fallen. 
I ask hon. Members to apply an All 
India mind. I have not to meet the 
Aenwnds of a particular State but the 
demaads of all the States. Hon. Mem­
bers comc to me; Ministers come to 
me, and it breaks my heart to tell them: 
"I cannot meet your demand'’. I have 
only one thought in these days of 
crUito that the position is very serious 
and if with your assistance, I can help 
the cocintry to tide over the present 
crisis in such a way that there is no 
laTse scale collapse in any part of the 
country, the Government would have 
done its bit by the country. All my 
efforts have been in this direction. 
When I see that a particular area is 
collapsing, I have to secure foodgrams 
allotted to another area. I know a SUte 
gets angry with me for diverting seme 
grain, going to some State. Then there 
are interviews and in te rv lc w ^ I TO 
blamed for the diversion. I know that 
bu t for the diversion, the receiving 
State would have collapsed the next 
we#k, Wkito the other State could go

on for three weeks more. That is m y  
position. I cannot promise you every­
thing that you want nor ev«n a 
modicum of supplies demanded.

I am sorry Mr. Bharati who knows 
me very well and very intimately 
should have said that 1 prefer Bombay 
to Madras. If he had only got up and 
asked my hon. friends over here they 
would have said that 1 am most cruel 
to Bombay; if you will read the news­
papers of Qombay you will find the 
g r^ te s t  injustice is done to me in 
Bombay. (An Hon, Member: Bombay 
gets food at the lowest prices.) That 
is a subsidiary point. The real point is 
that so far as Bombay is concerned, 
you must remember that the propor­
tion of the urban area to the rural 
area is entirely different from the rest 
of the country. The urban area in 
Bombay is a little over one third of 
the rural area while in Madras ana 
others the rural areas are very much 
larger in proportion. The scope for 
internal supply therefore is smaller. 
We do not give Bombay a large 
quantity today. For many years a level 
of requirements of different States has 
been set up even before the decontrol. 
It was on this basis that we proceed. 
There is no question of preference. If 
1 belong to a certain province and 
therefore give it preference, I would 
have no right to be here; my place 
would not be even in this House, if 
I could not develop a national out­
look even in an important matter like 
this, I have no preference for one 
province as against the other...

Sfcri Bharati: I never charged you 
but Madras wants more.

Siuri K. M. MMshi: Sir, the time is 
running very fast and I do not want 
to take up your time. (Sardar Sdehet 
Singh: Land policy and prices policy. 
As regards the land policy which my 
hon. friend referred to, I do not know 
if he heard what Mr. Kala Venkata 
Rao had to say about i t  He is for 
eliminating everybody who is in the 
nature of a land holding interest. You 
want to stabilize the land policy so that 
a class of larger farmer may apply his 
private means for development and 
p o w  more food. We must recognise 
that there is today an unbalance bet­
ween our urge to grow more food and 
our urge to destroy a large farmer 
with means. That is the position. Tt 
is a national question which I cannot 
answer Just now. AU I %an say is J 
am very sympathetic. I do want that 
we can summon up courage to say: 
Anybody who is prepared to put a 
ploiy^ in the land or a tractor, we 
shall ghre him the land. If we ean 
have a policy like that laid down by 
the Government, I should be very
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glad because that is the only way that 
1 can think of to solve the problem 
of food. If our objective is only to 
remove the intermediate absentee 
interests who are living on the fat 
of the land, it does not m atter 
who it is who cultivates whether 
he is the right type of big 
farmer or a financier who is prepared 
to leam  agriculture through mechani­
cal means, we would have solved our 
problem. 1 have said thia on more 
than one occasion but it is for you to 
decide, for the Parliament to decide as 
to what the policy should be. (Inter­
ruption) I cannot forget the cow. I 
have very great regard for ‘mother* 
cow and sometimes for ‘aunt* buffalo 
too. I have become the salesman of the 
key village scheme. Hon. Members 

know it. The Gosamvardhan's Bill is 
ready and possibly it will be introduced 
within a few weeks. But that again 
means a question of money. We have 
got 7 key village schemes and wher 
the Gosamvardhan Act will come into 
force, we will be able to raise some 
money and use it. With regard to 
Grow More Food grants the hon. 
Member wants me to divert a part of 
the funds to that. That is a  question 
to be decided not by me alone. Certain 
rules have been framed with regard to 
Gibw More Food and whether any 
part of that has to be given for this 
purpose which funds are to be diverted 
are all matters to be decided in con­
sultation with my hon. colleague at 
the right. If he opens out his heart 
for the cow, the m atter can be taken 
up later. For the moment, you cannot 
charge me with not being sympathrtic 
to the cow. I have said it before and 
I say it again that with Grow More 
Food the development of the bovine 
cattle in whatever manner you do it, 
is one of the most essential problems 
which we have to solve.

Pandit Thakur Das Bliargaya: The
hon. Minister has got to find the neces^ 
sary money. It is not for the Members 
to find i t  He has to use his influence 
with the Government to get some 
money for this from the Grow More 
Food fund.

8hri K. M. Monslil: I cannot here 
and now promise that because I have 
to consult my colleagues on the point 
I have got to consider the rules of 
the G.M.F. We have a set projpramme 
for next year to produce certain num­
ber of tons. I cannot divert Rs. 9 
crores for cattle straightaway; it has 
to be planned; it has to be worked 
o u t AU that I can assure the 
House is: I will be able to produce 
a scheme on which I have already 
started an experiment within the 
means at our disposal

Prof. S. L. Saksena: Is cattle bleed­
ing not essenti&l for the Grow More 
Food Campaign?

Shri BL M. Munshi: I do not dispute 
the proposition but I am only saying 
fthat the train  of Grow More F ( ^  
has provision to catch the cow; 1 mean 
the engine has no cow catcher. I have 
got to provide one before that train  
can do that work.

Whatever you may say with regard 
to our control system, let us see what 
we have achieved. In a world in which 
prices are rocketing higher every day» 
we have been able to keep down the 
prices as best as we can. After the 
Korean War, as you know, the prices 
have risen very high all over the 
world and one of the greatest efforts 
of this Government has been to keep 
down the prices. You wHl be glad to 
know that in cereals the rise in India 
is 61  per cent, whereas the world 
prices have risen by 12 per cen t In  
raw cotton our rise has been 13 per 
cent. whUe in the U.S.A. it has been
34 per cent., and Pakistan 90 per cent. 
In ground-nuts our rise has been
12 per cent. (An Hon. Mem'Ser: How 
does the per capita income compare?) 
I am only referring to the success that 
our control system has achieved. We 
have been doing our best and we have 
succeeded in spite of the world prices 
going up as high... (An Hon. Member: 
Compare the rise in prices with the 
purchasing power of the common man). 
It is not a question of the purchasing 
capacity. It is a question of supply 
and demand in the world and therefore 
if my hon. friend applies his mind 
with his wide economic knowledge to 
what X am stating, I am sure he will 
realise the difference.

0 P .M .

One thing more and then I  will eome 
to the next point. I cannot help touch­
ing the speech of my friend Mr. J. P. 
Srivastava. He occupied, 1 know, one 
of these seats in ancient days. Some 
hon. Members attacked him, saying 
that he was responsible for the Bengal 
famine. He has assured me and I pass 
on that assurance to the House u a t  
nothing that he did or omitted to do 
was responsible for the Bengal famine.

Shrl SldhTa: Did he say who vas 
responsible?

Prof. K. K. Bhattaeharya: If he was
not responsible, his Qovemment was 
responsible, at any rate.

Shri K. M. Monahi: But he said 
something which was wonderful He 
said that it was he who invented the 
rationing and that he was the parent 
of this control brood. On lookfiig at 
the facts, I find that b ^ g  a p e n m  
of a very ancient order, he has su fte n i
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« 1 1 ^  1 * ^  of memoir. Lon* before 
he ̂ k  offlc^ rattonl^ wag g o l^  on 
in the city of fiombaj for many months.

When he said that he was the father 
of controls’, which has as we know 
produced black-marketing and all 
th a t~ a  sort of grand parent—, I was 
fcminded of a story of young d^ys. 
^ e n  I was very young, once I wa*: 
standing in the verandah of my house. 
My old uncle, who was about 70 and 
gou^, sitting in front of me, was Just 
talking to me. In the meantime, as 
one of the recesses hi one of our stables 
were being cleared, the workmen came 
along carrying the baskets of earth. I 
was a little puritan; I had always 
thought that drink was a very ^ c k e d  
thing; and I had not seen a drink 
bottle. I saw that the workers carried 
in their baskets broken bottles al /ng 
with the earth. I asked my old uncle, 
**What is this; they should carry earth; 
what are these broken bottles ju tt jg 
out?” My old uncle said, **My hoy, 
these are our deeds; in our younger 
days, we had used these bottles for 
drinking”. When my hon. friend was 
talking about controls and black- 
markets, I thought it was my old uncle 
who said, “These are our deeds”!

I want you to bear with me for a 
few minutes more because we cannot 
treat the present position with levity. 
A few months ago, the House may 
remember, I was very much worried 
about the shadows of scarcity which 
was being cast upon this land. From 
that day, there has not been one 
waking moment when I have not been 
oppressed with the thought that we are 
going to face one of the worst periods 
in our history. I am not referring to 
political or international crisis I am 
only referring to -food economy. I 
pointed it out in grim terms to some 
of my friends here, but some of them 
were annoyed that I should have said 
like that. Since then, we have been 
struggling hard and few people realise 
the enormous strain that some of us 
bear for getting something done to 
stave oflP the disaster. Hon. Members 
ask, give us this, give us that. I simply 
say, I cannot. All I can do is, till relief 
comes slowly, to keep on In such a 
way that our food structure stands, 
thnt our price levels do not rocket— 
they have already gone very high— 
and that no pockets collapse completely. 
That is the only thing, I submit, which 
could be done; nothing else. If you 
expect me to perform a miracle, that 
simply cannot be done.

I may tell you the major pockets. T 
know every State Is in difflculties. I 
am not distinguishing one State frorr 
anotiitf.

Shri Husfuin Imam: What about
Bihar?

Shri K. M. Mnnslii: I will come to 
Bihar to proper time. I am concerned 
with the whole country and not Bihar 
alone as you seem to think.

We have had enormous difficulties 
in regard to our shipping. I have t<)ld 
the House again and again that with 
very great difficulty we raised the 
March arrivals to 4,17,000 tons, which 
was the biggest arrival. That was 
achieved, and I think, to some extent, 
that has relieved our position. I 
pect about 3-6 lakh tons arrivals in 
April and May; perhaps, we may ^  
a little more. That is how the position 
stands. The country living from ship 
to mouth and certain areas being 
under a tremendous strain, we must be 
prepared to face as courageously as 
we can, a period of crisis. I told you 
in November that I shudder to think 
of the period which begins from April. 
But, I assure you that no effort will 
be spared in order to see that the 
situation is met. The whole resources 
of the Government today are bent 
upon this one thing, that no area 
collapses. Of course, some people are 
unhappy because they do not get 
exactly as much as they want.

This being so, I will tell you what 
the dangerous zoner are. This I must 
frankly tell the House. Members come 
to me and say, ‘Give this to my State*. 
There is a general impression that be­
cause a man is sufficiently vocal, he 
gets a thing. This is a most erroneous 
impression which I should remove. We 
have got to watch the dangerous zones 
flrst. First of all, we have to send quite 
a few thousand tons to Ratnagiri. After 
June the rains will come and Ratnagiri 
will be inaccessible. It has to be 
stocked with sufficient grains to last 
during the rainy season. Next comes 
Rajasthan. I am very much obliged to 
my hon. friends from Rajasthan who 
have again and again kept me 
acquainted with the position there. 
About a month ago. the Bhil area 
which is considerable in Rajasthan was 
on the eve of collaose. We have sent 
foodffrains there. Moneys have been 
sanctioned by the Rajasthan Govern­
ment for giving work to those who 
have not got the capacity to buy food- 
grains. Recently about 10 days ago, I 
ordered that they should be given 9 OK. 
rations.

In Rajasthan, the position is peculiar 
It is not possible for me to take an 
independent attitude in all theie 
matters; I must be guided in a l a m  
measure by the State Governmenu.
In the last resort, they are the p e o i^  
who have to say whether a system ia 
successful or not. The system that was
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[Shri K. M. Munshi]
adopted there was this. They said: 
Instead of giving a 9 oz. ration and 
banning movement of foodgrains in 
the country, if you let us give 6 oz. 
ration and allow a free market, that 
would be better for Rajasthan. Weil, 
that was sanctioned. The authority 
of the administration is there th a t it 
is working as satisfactori^ as i t  could 
be in the prevailing conditions.

Shri Bharaii: Why not extend that 
to other States?

Shri K. M. Munshi: Then, there are 
certain pockets which may become 
very difficult pockets. One of them, 1 
know is the Udaipur Division where 
the produce is not sufficient to allow 
a 6 oz. ration. In that Division, cheap 
grains shops are being opened recently. 
As regards the Udaipur city, I know 
it very well; there is very little possi­
bility lor a free market in grains; and 
I am having the question examined. 
I have no doubt that very soon, I  will 
be able to give a 9 oz. ration to Udai­
pur if I find that there is no free grain 
coming into that city. If as my hon. 
friends say that there is no scope for 
free market—I have no reason to 
doubt their words—^there is a clear 
case for raising the ration to 9 oz. in 
the Udaipur city. At the same time, I 
must beg of my hon. friends from 
Rajasthan that they should not expect 
me to apply the same standard 
promptly to other places in  Ralasthan.
I say this because if the present 
arrangement works satisfactorily I can­
not suddenly change over to another 
arrangement and adopt a different 
system. In Udaipur city I know the 
difficulty and I am sure I will do my 
best. Hon. Members from Rajasthan 
can rely on my doing my best in this 
matter.

That takes me to Madras. In Madras 
we have already raised the quantity 
from 4.00,000 to 5,00,000 out of which 
2,0a,000 will be rice. Now, hon. Mem­
bers will remember that this talk about 
this target and that this year is of no 
value, because the question is whether 
it will be possible to give this 5,00,000 
tons. If I get more I will certainly 
give more. But as things are, I cannot 
take away anything that has been 
allotted to any other State. As a matter 
of fact, the >1,00,000 to Madras and the
1,00,000 extra that I gave to Bombay 
was out of the saving which I had. 
After all, these are but paper flguros 
and I am not sure whether we will be 
able to give 5 lakhs or 7 lakhs. 4  have 
given this much and kept only 1 lakh 
In case there is great need in any 
part ot the country, say in Bihar, or 
!n lome other part, if there is a sudden 
voBapM I must have something in

hand to go to ih e  rescue with. And 
now I come to  Bihar.

Shri Bharati: Is there any tru th  in 
the statement in Uie papers that you 
are giving another 1 lakh toni? The 
^ g io n a l Commissioner has said so and 
the papers say that you have written 
to the Madras Government about thtt?

Shri K. M. Munshi: I have done
nothhig of the kind. I think Madras 
people live too much on newspapers.

Now, as regards Bihar the position 
for the moment is a difficult one. Hon. 
Members will remember that I said 
that Bihar was going to be a danger 
zone in March-April, and I have 
devoted special attention to that part 
because the situation in a few districts 
is really very bad. I have examinad ^ e  
situation with the hon. Shri Anugraha 
Narayan Sinha and out of very meagre 
resources at my disposal I have decided 
that in the month of April, Bihar will 
receive 98,000 tons of food; and that 
is the utmost that I can give from 
the grain which is going to come. My 
Director General of Food is visiting 
Bihar and he is going to devote himself 
to the question of transport from the 
Calcutta port to Bihar. If we succeed 
then something in the neighbourhood 
of 3,000 tons of food per day could be 
delivered to Bihar, and I have no 
doubt in my mind that Bihar situation 
will be stabilised at the end of this 
month. That is all I hav« to «ay.

An Hon. Member: 3,000 tons a day?
Shri K. M. Munshi: Yes, 3,000 tons a 

day
Now, I have taken more time of 

the House than I should have, perhapk.
I have only a very few things to add 
and then I am done.

Shri Hussain Imam: What about 
May and June?

Shri K. M. Munshi: May, June, July 
will all come in course of time. 
Enough for the day is the evil thereof.

Now, certain referen<?es were made to 
offers by certain nations. I am ^ a d  
to say that not merely one country 
or one nation but practically all the 
nations who have got something to 
spare have extended to us their willing 
sympathy and su<;h assistance as they 
can. As regards Burma it has pro­
mised 1*20 lakh tons of rice and very 
soon a trade delegation will go from 
this country to Burma and negotiate 
it. and if we are able to settle that, 
we can expect supply very shortly. 
Siam has sold us rice and we are 
trying to get some more. Viet Ham  
as you know, has agreed ta  sell about
30,000 tons of rice, Ceylon gave «•
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a loan of 10,000 tons. And as I an­
nounced last time» both Australia and 
Canada have done their best. Canada 
offered certain quantity of wheat.

An Hen.^Member: Low-grade wheat.
Sliri vK. M. Munshi: And Australia 

has recently promised that as soon as 
wheat is available they will give us. 
Now, let us consider these offers. The 
prestige that our country has built up 
and the position that our Prime 
Minislier’s foreign poUcy has built up 
for vour coimtry is such that it has 
brought us the goodwill of praMcally 
the wtoole world; and in days ol 
difficulty the greatest thing that we 
can Jiook forward to is the way in 
whioh the heart of the world has gone 
out to us.

Then I come to the U.S.S.R. First 
of all there was an offer of 50,000 tons 
against barter; there was a second 
offer, last week, of 5,00,000 tons of 
wheat against barter of certain com- 
mddities. Negotiations are going on as 
to the prices and the manner of ship­
ping and the commodities we can give 
in barter.

I must here mention the case of 
China. China has last week offered us 
a million tons of several kinds of 
foodgrains and we have asked them to 
expedite the despatch of 5,000 tons 
immediately so that we may be able 
to get it before the negotiations are 
concliided.

Shri Sldhva: Have ships been
arranged?

Shri K. M. Munshi: SWps arran e^?  
The offer came this week and I wish 
ships could be arranged as quickly as 
sUtistics are doled out. 
made to  arrange shipping lacIUtleB. 
Well, one of my
going to China in order to bring about 
the deal so that we can get s ^ e  
quantity as expeditiously as possible.

Then as far as the U.S. is concerned. 
I have already told the HouM that 
they gave us 4,27,000 tons of milo at 
a concession rate some tteie b a ^ ,
7.50.000 tons of wheat and
50.000 div»rted from Italy, for
the moment you must h j^ e  a 
the administration of the U.SA. is 
doing the best that can be done in 
a democratic country to
us. Another thing which is of Interest 
to mention in this connection j s ^ ® t  
they placed 13 mothball ships of theirs 
aV o u r  dlsDOsal for bringing our own 
grain that is lying there.

Then I come to the U n it e d  Kingdom, 
r ♦ fitrkA T rannot forget that when 
^ “̂ a s  i r v J r v  ‘  real diflfculty the U.K 
ia s  p le a s e d  to let us have 42,000 torti
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of wheat out of their own produce. 
There is another service which I can 
not forget. When the shipping difRculty 
was at its highest we wired to our 
High Commissioner who met Prime 
Minister Attlee and also the Minister 
for Transport the Rt. Hon. Mr. Barnes. 
Through their good offices ships were 
released in our favour and we were 
able to get foodgrains from abroad 
to this country for some months. I 
will be failing in my duty if I did 
not acknowledge our gra titi^e  not only 
to the governments, but also to the 
peoples, to all the countries and nations 
who are S3anpatlretically helping us in 
the crisis through which we are p a s­
sing.

Sir, I have done except for one or 
two little things. I thank ail the h^n. 
Members who have vwy kindly refer­
red to the various dimculties of Gov­
ernment and pointed the way out. The 
whole House, 1 know, in spite some­
times of temperamental outbursts of 
con^laint, generally feels that the 
policy that we are pursuing is the 
only one that we can follow in the 
present very difficult situation. I know 
and I have known most of the Mem­
bers for years past. I have got the 
confidence that if the same unity and 
the same spirit of s tren^h  continues 
in this Parliament, we wul be able to 
release streams of enthusiasm ^nd 
faith which will alone save the 
country.

There are a few words which I want 
to say in the end. 1 have to thank my 
colleagues, the Prime Minister and 
other hon. friends. They know the 
diflflcult situation in which we are and 
they have strengthened me throughout 
and given me the greatest assistance. 
And those nameless persons, whom I 
do not want to name, the officers of 
my Ministry, against whom some of 
you are angry but very often without 
justiflcation, those officers have been 
working the whole day and very often 
half the night, because as many of 
you know, I have no office hours and 
during the waking hours I have no 
recesB hours, and I have been putting 
them to extraordinary strain which 
they are responding to with a loyalty 
of which I am very proud. I wouH 
be failing in my duty if T do not ,at 
this moment give them that tribute 
which they richly deserve.

Sir, I thank you and the . House 
very much for the patient hearing 
which you and the House have given 
me.

Mr. Chairman: There are two cut
motions, one bv Shri Naziruddln Ahmad 

-^and the other by Sardar Hukam Singh«
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[Mr. Chairman.]
I will put the first one. The question 
is:

‘T h a t the demand imder the 
head ‘Ministry of Food and Agri­
culture’ be reduced by Re. 1.**

‘ The motion was negatived.
Mr. Chairman: I will now put the 

next cut motion. The question is:
'‘That the demand under the 

head ‘Ministry of Food and Agri­
culture* be reduced by Re. 1.”

The motion was negatived.
Mr. Chairman: The question is:

“That the respective stuns, not 
exceeding the amounts shown in 
the order paper be granted to the 
President to complete the sujpis 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952 in respect 
of Demands Nos. 40. 41, 42, 43, 44,
45, 46, 47 and 106 under the control 
of the Ministry of Food and Agri­
culture.”

The motion was adopted.
[Aa directed by Mr, Chairman the 

motions for demands for grants which 
were adopted by the House are re­
produced below—Ed. of P P .]

Demand No. 40—-Ministry of Food 
AND Agriculture

*^That a sum not exceeding 
Rs. 40,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952 in respect 
of 'Ministry of Food and Agricul­
ture*.”

Demand No. 41—Forest

“That a sum not exceeding 
Rs. 22,39,000 be granted to the 
President to complete the sum
necessary to defray the charges
which will come in course of pay­
ment during the year ending the 
31st day of March, 1:>52 in respect 
of T oresf.”
Demand No. 42—S urvey or India

“That a sum not exceeding 
Rs. 53,56,000 be granted to the 
President to complete the sum
necessary to defray the charges
which will come in course of pay­
ment during tĥ e year ending the 
31st day of March, 1952 in respect 
of *Survey of India’.**

Demand Nt>. 43— B̂otanical Survey
'T h a t a sum not exceeding 

Rs. 72,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952 in respect 
of ‘Botanical Survey*.”

Demand No. 44—Zoological Survey

“That a sum not exceeding
2,62,000 be granted to the 

President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day ot March, 1952 in respect 
of ‘Zoological Survey’.”

Demand No. 45—Agriculture
“That a sum not exceeding 

Rs. 1,35,59,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March. 1952 in respect 
of ‘Agriculture*.”

Demand No. 46—Civil Veterinary 
Demand No. 47—Indian Dairy

**That a sum not exceeding 
Rs. 21,25,000 be granted to the 
President to complete the sum
necessary to defray the charges
which will come in course of pay­
ment during the year ending ttm 
31st day of March. 19n2 in respect 
of ‘Civil Veterinary Services*.”

Demand No. 47—Indian Dairy
Department '

“That a sum not exceeding 
Rs. 5,38,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1952 in respect 
of ‘Indian Dairy Department’.”

Demand No. 106—Capital Outlay on 
Forests

“That a sum not exceeding 
Rs. 21,54,000 be granted to the 
President to complete the sum 
necessary to defray the chargeh 
which will come in course of pay­
ment during the year ending th t  
31st day of Mgrch, 1952 in respect 
of ‘Capital Outlay on Forests.**
The House then adjourned till a 

Quarter to Eleven of the Clock on 
Monday, the 9th April, 1951.


